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the Rajghat Samadhi Act, 1851,
the Members of Lok Sabha do
prcx:eed to elect, in such manner
as the Speaker may direct, one
member from amongst themselves
to serve as a member of the Raj-
ghat Samadhi Committee vice Her
Highness Maharani Vijaya Raje
Scindia of Gwalior resigned from
the membership of the Rajghat
Samadhi Committee.”
Mr. Speaker: The question is:
“That in pursuance of sub-
section (1) (d) of section 4 of
the Rajghat Samadhi Act, 1951,
the member of Lok Sabha do
proceed to elect, in such manner
as the Speaker may direct, one
member from amongst themselves
to serve as a member of the Raj-
ghat Samadhi Committee vice Her
Highness Maharani Vijava Raje
Scindia of Gwalior resigned from
the membership of the Rajghat
Samadhi Committee.”

The motion was adopted,

12.17 hrs,

FOOD CORPORATIONS BILL—contd.

Mr. Speaker: The House will now
resume further consideration of the

following motion moved by Shri C.

Subramaniam on the 20th November.
1964, namely:—

“That the Bill to provide for
the establishment of Food Cor-
poration for the purpose of trad-
ing in foodgrains and other food-
stuffs and for matters connected
therewith and incidental thereto,
be taken into consideration.”

Out of 5 hours allotted, 35 minutes
have already been taken and 4 hours
and 25 minutes remain. Shri Dande-
ker may continue his speech.

Shri N. Dandeker (Gonda): Mr.
Speaker, Sir, ] was on the subject of
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my apprehensions concerning the pos-
sible development of the Food Cor-
poration into a monopoly body occu-
pying a position in the foodgrains.
trade to the detriment of the interests
of the producers on the one hand and
of the consumers on the other. I want
to develop this theme about monopoly
a little further.

One speaks of two possible types of
monopolies— a quasi-monopoly, which
is merely a “monopoly situation™ or an
absolute monopoly. A monopoly situ-
ation is one where one concern con-
trols more than 30 to 40 per
cent of the input supplies of the
particular product produced, or 30 to
40 per cent of the trading in that par-
ticular commodity, An absolute mono-
poly, roughly speaking, is one where
one particular concern controls 80 per
cent or more of the input of a com-
modity into the industry or trade, or
controls over 80 per cent of the trad-
ing in that commodity. Ordinarily
monopoly situations are achieveq by
smart buying or selling or by appro-
priate price incentives on the one hand
as regards buying and by low prices as
regards selling. In the present case,
if that was all that was intended,
namely, that the Food Corporation
would bz giving not merely minimum
but remunerative prices to the pro-
ducers on the one hand and would be
giving to the consumers foodgrains
in adequate quantities at reasonahle
prices, as for instance, only the sort
of margin which the Government now
consider adequate between the buying
price and the selling price, there can-
not be much objection, because on the
whole in a policy of that kind, the pro-
ducer will benefit and the consumer
will not be hurt.

But in the present case, my appre-
hensions are about absolute monopoly;
and they are founded upon three
major threats to the trade and to the
producer. The first major threat
is compulsory procurement on
behalf of the Food Corpora-
tion. This will set up a procure-
ment monopoly in favour of the Food
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Corporation whereafter it is anybody’s
Eu-~ss as to that gort of price the pro-
ducer will get. [ think one can rea-
sonably anticipate that with procure-
ment monopoly in favour of the Food
Corporation, the possibilities are, in-
deed the probability is, that the pro-
ducer would be squeezed down to
whatever price he is compulsorily
given and must take, because there
will be only one monopolist buyer.

As I said earlier, if it was a ques-
tion of there being no apprehensions
of any kind as regards remunerative
prices to the producer and reasonable
prices to the consumer, one would not
be particularly worried. But thes:
threats of which I am speaking and the
first threat to which I referred, name-
ly, that of compulsory procurement,
do lead me very s‘rongly to suspect
that what is intended is monopoly
procuremcnt in favour of the State
Trading Corporation with the conse-
quences to which I have just referred.
The second threat is that of monopoly
in favour of the Corporation in the
matter of movement of foodgrains from
one S'ate to another and from district
to dis‘rict.

Shri RBanga (Cittoor):
road.

By rail and

Shri N. Dandeker: There have been
remarks and observations by the Food
Minister in the course of the food de-
bate as well as, as I shall presently
show, in the White Paper, which lead
one to apprehend that thers is intend-
ed here a considerable monopoly in
movement with the result that the
State Food Corporation, together with
its gatellite Corporations in the Stat-s,
will probably be, the only body which
will be entitled to all major move-
ments in foodgrains, °

Thirdly—it was specifically men-
tioned at one time or another—there
is the proposed monopoly of rail trans-
port. It is ridiculous to suppose that
this Foodgrains Corporation is intend-
ed merely as a corrective on a com-
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petitive basis to the foodgrains trade
and at the same time to suggest that
movement by rail would be a meno-
poly of the State Food Corporation.

Shri A. P. Jain (Tumkur): What
provision of the Bill is the hon. Mem-
ber referring to?

Shri N. Dandeker: [ shall be most
grateful if T am not interrupted I
am new to this House.

Mr. Speaker: I am also interested to
know how much more time the hon.
Member would like to take. He has
already taken 17 minutes yesterday.

Shri N. Dandeker: Sir, I would like
to have ten minutes more.

Mr. Speaker: Would it not be too
much? He should try to fiinish it
earlier.

Shri N. Dandeker: The consequen-
ces of all this in terms of the, sort of
price-squeeze to which the producer
will be subjected and the kind of price-
rise to which the consumer will be
subj>cted in terms of profiteering by
the State Food Corporation are obvi-
ous enough, but what is not so obvi-
ous is the consequence which this may
well have upon the growing of food
in this coun‘ry. I think by this time
the Members are aware of the serious
situation as regards foodgrains produc-
tions which dzveloped in consequence
of monopoly in foodgraing trade in
all the countries where this has been
tried. It had to be abandoned in
Yugoslavia, it had to be abandoned in
Poland and Hungary, and it had, at
any rate partially, to be abandoned in
Russia. In China, although not aban-
doned, the consequences on the Food

supplies in that country are well
known.
Many hon. Members have asked

where do I get these apprehensions
from? In the first place, our experi-
ence of the State Trading Corporation
and o'her types of State corporations
does not inspire confidence. State
trading in cement was intended for
the benefit of the consumer. But, at
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any rate for the first five years of
which 1 had to study the figures when
I presented the case of Cement In-
dustdy before the Tariff Commission, I
showed that the State Trading Cor-
poration had made colossa] profit in
cement consequence of the fact that it
had monopoly in it. There is the ex-
ample also of the effect of the State
Trading Corporation intrusion into the
manganese ore trade. It acquired a
monopoly in the matter of export of
manganese ore. It thought it was =
tremendous organisaton which could
dictate terms to foreign countries with
the result that, after a few years of
the State Trading Corporation's inter-
vention in the mangancse trade, the
manganese export trade of this coun-
try has been completely ruined, There
is also the example of the State Peni-
cillin factory—the Hindustan Anti-
biotics. That is a Corporation which
has been heavily profiteering in peni-
cillin, -

Shri Ranga: There is the fertiliser
factory also.

Shri N. Dandeker: I can give many
other examples. The first point I wish
to make is that my reasons for these
apprehensions are based upon  the
actual facts of life as evidenced by
the activities of certain State corpora-
tions.

The second reason is the almost cer-
tain competitive incompetence of
State trading in foodgrains. This Food
Corporation with a capital of Rs. 100
crores is presumably intended to han-
dle trade which over the year would
be of the value of Rs. 3,000 crores. If
there are in this country 500,000 vil-
lages, I imagine there are at least
50,000 market towns and market vil-
lages. This State Trading Corporation
is expected to have enormous staff,
numerous agencies, large office person.
nel and enormous working resources
with which to make advances, to
make purchases to do sorting, grading
and storing, to do distribution through
agents or directly with its oven
retail shops. 1 am certain, having some
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knowledge of the native extent
and magnitude of operations involved,
the number of persons involved, the
number of transactions and the Stages
of transactions involved and in par-
ticular the problems that are involved
in agricultural credit lending to the
producers on crop expectations that
this Corporation will find itself with
enormous amounts of outstanding
dues, enormous amounts of bad debts,
with the enormous tangle of distribu-
tion and purchase. It will be in a
state of total confusion. And I fear this
preciszly because of the inability of
a State Corporation of this kind
to engage in trade of this kind with-
out making a complete mess of it; and
precisely because the Government
never admit their mistakes—quite con-
trary to the motto Satyameva Jayatey.
1 wish 1 know Sanskrit so that I could
put down the motto of Government
in Sanskrit that “Government never
make mistakes” In the result they will
find that the only way of overcoming
and remedying the complete state of
confusion will be, of course, to confer
monopolistic powers to the Corpora-
tion in this trade.

It is not as if I have been saying
these things by drawing on my ima-
gination. I would like 1o read one or
two extracts from the Statement of
Objects and Reasons attached to this
Bill. In the first paragraph it is stat-
ed:

“....to set up a State Agency
for the purpose of undertaking
trading in foodgrains in a commer-
cial manner but within the frame-
work of an overall Government
policy.”

1 have indicated the kind of overall
Government policy that has been at-
tempted in State trading in cement,
State trading in manganese, State
manufacturing and trading in peni-
cillin, State manufacturing and trad-
ing in fertilizers and so on. Then it
goes on to say:
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“Only by such a measure it will
be possible to effectively imple-
ment any policy of ensuring that

Not an adequate price; not a remune-
rative price but the minimum price. 1
insist that the producer should get a
remunerative price, a price which not
merely covers the cost of production
at the subsistence level but gives him
a return adequate in terms of the exist-
ing general price level of the things
that he wantg to buy from the market
and the liabilities he has to pay like
debts, tax and so on. But the object
of the Bill is only to ensure that the
primary producer obtains ‘the mini-
mum price”. It goes on to say:

“,...that the primary producer
obtains the minimum price that
may be announced from time to
time and to protect the consumer
from the vagaries of speculative
trade.”

There is no attempt here to protect
the consumer from the vagaries of
monopolistic trade. Another sentence
in the next paragraph says:

“The Corporation will be the
first organised attempt to take up
State trading in foodstuffs on an
appreciable scale, The Agency
will also be used to build up gra-
dually buffer stocks.”

I said vesterday in regard to buffer
stocks how difficult it is going to be
to build up buffer stocks out of inter-
nal production when internal produc=
tion is already inadequate for the nor-
mal consumption of this country. So,
if this Corporation is going to have
to build up buffer stocks you can well
imagine the kind of monopolistic posi=
tion that it must necessarily occupy.

Paragraph 4 of the Statement of Ob-
jects and Reasons says:

“The Corporation will be en-
couraged to function generally as
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an autonomous organisation work-
ing on commercial lines.”

But in the very next sentence it says:

“It is expected to secure for it-
self a strategic and commanding
position in the foodgrains trade of
the country.”

Now I would like to read from the
White Paper on foodgrains policy be-
cause that is even more clear as to
the real intentiong of the Government.
I am reading from Paragraph 36 of
the White Paper:

“The Government have, there-
fore, decided to set up the Food-
grains Trading Corporation +to
function strictly on commercial
lines to purchase, store and sell
foodgrains.”

This is the usual kind of subterfuge
that is invariably adopted, by saying
“to function strictly on commercial
lines.”

But the next sentence reads: —

“This Corporation, which will be
on a statutory basis, will be equip-
ped with sufficient financial re-
sources. It will be armed with
adequate powers to secure grain
from producers and traders”.

It says, ‘“‘adequate powers”, not just
commercial purchasing. Then, it says
“It will be armed”. T wish, they had
used the word “invested”; but they
have got accustomed to military lan-
guage. It says:—

“Tt will be armed with adequate
powers to secure grain from pro-
ducers and traders who have sur-
plug stocks. It will also be given
other powers as are necessary to
obtain a commanding position in
the trade.”

Shri Ranga: Another Government,
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Shri N. Dandeker: As if this is not
enough, it goes on to say in paragraph
an—

“Government do not, however,
consider that it is practicable to
introduce at this stage.”

1 wag expressing my apprehension as
regards the next stage. It says:

“Government do not, however,
consider that it ig practicable to
introduce at this stage complete
State trading throughout the coun-
try. The complete elimination of
trade, statutory rationing in urban

arcas.  controlled  distributi~n in

rural areas and monopoly procure-
ment of foodgrains with its logi-
cal concomitants of village, dis-
trict and Slate ban on movements
presupposes ap adequate reserve
foodgrains at Government’s dis-
posal.”

The Bill empowers the Corporation
to build up buffer stocks, as they call
them. When you read this paragraph
as 1 have just now been reading, the
only limitation to this tremendous in-
tention, the intention of a complete
monopoly, is that adequate reserves
of foodgrains have first to be at the
disposal of thig Corporation. 1 do not
think that there can be any doubt as
to what precisely are the intentions
of the Government in this respect.

If with an adequate price for the
producer and a fair price for the con-
sumer we had, above all, an institu-
tional set-up whereby the foodgrains
production in this country could be
stimulated by appropriate price policy,
purchase policy and distribution policy,
one would have had no quarrel at all;
but the objects and reasons of the Bill
and the general statement of policy
are such that if thig Corporation suc-
ceeds, of which T have very grave
doubt,—I think, this Corporation is
going to be tied up in an awful mess
within two or three years' time;—
but whether it succeeds or fails, the
real objectives of Government, parti-
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cularly if it fails, will inevitably be
to convert it into a monopoly of pro-
curement, movement transport distri-
bution and sale of foodgrains.

I, therefore, oppose this Bill in prin-

ciple. However, if this Bill were to
be passed into law, then in order to
secure certain remedial corrections

that might perhaps allay some of the
doubts and fears, I have proposed cer-
tain amendments which I shall move
in due course.

Mr. Speaker: Before I call upon
the next hon. Member to speak,
I have to bring to the notice of the
House that I have go far received 26
names of hon. Members who are desi-
rous of speaking and the names of
others might be coming up. Accord-
ing to the time allotted, we ought to
conclude all the stages of this Bill
today. There are so many amend-
ments also to the clauses; so, we ought
to limit the time for general discussion
and for the clauses.

Shri Ranga: It is within your discre-
tion to extend the time by one hour.
Since you are good enough to say that
the whole of this day will be taken up
by this, if you are good enough to give
us one more hour and expect the House
to sit till 6 o'clock, it would satisfy
everybody,

Mr. Speaker: If the House agrees, [
have no objection,

Some Hon. Members: Yes.

Mr. Speaker: Then we shall sit up
to 6 o'clock.

Shri Ramga: We will like to have
some time for the third reading also.

Mr. Speaker: Shri Ajit Prasad Jain.
Ordinarily, hon. Members should take
about 15 minutes.

Shri A. P. Jain: I will take less than
15 minutes.

Mr. Speaker: Also, it is desired by
cértain hon. Members that they should
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know when the gencral discussion
would conclude so that if voting is re-
quired they might be present. Should
we set apart two hours for discussion
.on clauses?

Shri Nambiar (Tiruchirapalli): No
cone hour is enough. One hour is
enough for third reading.

Some Hon. Members: No, no.

Shri Ranga: 1} hours at least. It
ig an important Bill.

Shri Nambiar: Yes, 4! hours and
14 hours respectively.

Mr. Speaker: So, we should contlude
this discussion by 4 o’clock, How long
is the hon. Minister likely to take?

The Minister of Food and Agriculture
(Shri C. Subramaniam): About half
an hour to 45 minutes.

Mr. Speaker: I shall call the hon.
Minister at 3-30. Shri Jain.

Shri  Shinkre (Marmagoa): The
Minister may be called at 4 o'clock.
"That will be better.

Mr. Speaker: On this point the
House had desired like that and 1
have adjusted that.

Shri A, P, Jain: Mr. Speaker, Sir
as I rise to speak on this Bill, I am
reminded of what the hon. Food
Minister said immediately after tak-
ing over the charge of the Depart-
ment. He said: “Either I will end
‘profiteering or profiteering will break
me."” These were bold words and I
very much appreciated them. After
that, there was some rethinking in
thg Government, and a moratorium
was given to the trade to behave. Un-
fortunately, it did not bear any fruit
and the traders have landed us into
the present sorry state of affairs. 1
do not mean to say that the respon-
sibility is entirely that of the trade.
Others are also responsible. Both the
Central Government and the State
Governments cannot escape their res-
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ponsibility.  None-ihe-less, it is a
fact that today almost everybody
agrees, except my friends of the Swa-
tantra Party, that the trade cannot
escape its responsibility for bringing
about the present state of affairs.
They also agree that now we have
reached a situation when we have to
find out an alternative. If I had any
proposals to make for keeping the
distributive machinery of private
trade as it is and yet to improve the
state of affairs, I may not have given
cent per cent support tp the Bill. Yet
as the things stand, we have no alter-
native except to undertake State trad-
ing and to undertake State trading un
a big and effective scale.

There has been some dispute as to
whether the Corporation should
undertake monopoly State tradmg or
whether it should undertake only par-
tial State trading. I am not a doctri-
naire and I do not very much appre-
ciate a doctrinaire approach in the
matter of food. Food is entirely a
pragmatic matter and I believe that
the Food Minister will try to carry
the business of the Food Trading Cor-
poration only to the extent that it may
introduces sanity in the trade. If
necessary, he will have to undertake
monopoly trading. But that is not
quite essential. It will all depend
upon how the circumstances develop.

Now, this year, according to all esti-
mates, we have a bumper crop of rice.
I have toured about in the villages
and old men have told me that in the
whole of their lives they did not come
across such a good crop of rice as we
have this year. What is happening?
The prices are still high, the avail-
ability is low and there is any amount
of trouble on the food front. The
southern zone consisting of the four
States of Andhra, Tamil Nad, Mysore
and Kerala, had been a safe zone since
it was formed in 1956. It was form=-
ed during my time. I might have ex-
perieneed food difficulties in other
parts of the country and yet I felt a
certain amount of confidence about
the southern zone, Tt had served the
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country well during my time, during
the administration of my success-r,
Mr. S, K. Patil and also during the
time of Mr. Swaran Singh. I was
very unhappy when I found that the
southern zone which has served so
well had been disturbed and instead
of there being free movement in the
southern zone between these four
States, each of these States has been
created into g separate zone which, I
think, is primarily responsible for the
present plight in the State of Kerala
1 hope, Sir, we will take lessons, and
one of the lessons which we at pre-
sent have to take is that the trade
must be controlled; it must be effec-
ively controlled in g manner so that
it may not make speculative profits.

The hon. Member who has preced-
ed me referred to the objects of this
Rill. I particularly welcome the
two objects of the Bill namely, first as-
suring minimum prices to the farmer.
I hope the minimum price is going to
be the remunerative price

Shri Ramga: Has it ever been that?

Shri A. P. Jaim: ..and is not going
to be the marginal price which has
been paid in the past. This is a policy
which the hon. Minister has accepted.
1 welcome it, and [ hope it will be put
into practice. The other part of it
namely, to protect the consumer from
the vagaries of speculative trade is
another welcome feature of it.

We have to see how these two ob-
jects can be achieved. In the latter
part of the Statement of Objects and
Reasons it has been said that the Cor-
poration will acquire a strategic and
commanding position in the foodgrain
trade. This is necessary. But let us
examine what are the provisions of
the law and whether they will enable
the Corpoartion to occupy a strategic
and commanding position in the food-
grain trade. There is a peculiar fea-
ture ol this country: India has been
suffering from child mortality, many
children die soon after birth, This
Corporation, before it acquire the

NOVEMEER 21, 1964

Corporations Bill 960

strategic and commanding position,
will have to undergo a severe compe-
tition from the trade, and we have to
find gut whether adequate provisions
have been made to withstand the eff-
ects of that competition.

I remember at one time the hon. the
Food Minister said that the price for
foodgrains payable to the producer—
which will of course be remuneralive
prices—will be announced before the
arrival of the crop jn the market, and
ehe Food Trading Corporation will
nave the right to acquire foodgrains
Irom the private traders at a price
somparable to the pre-announced har-
vest pricee.  But I do not find any
provision in this Bill for that. In fact,
that was one of the effective propo-
sals which would have enabled this
Corporation to occupy a commanding
position, namely, that if a trader tries
to raise price or indulge in profitecer-
ing, the Corporationp would come in
and acquire foodgrains from the pri-
vate frade at prices comparable to
the pre-announced price.

Shri Ranga: They are being given
power to acquire from peasants also
compulsorily.

Shri A. P. Jain: Don't be in a hurry,
Mr. Ranga; have a little patience and
learn to listen.

Now, Sir, T do not find any provi-
sion about it in this Bill, and I do not
quite understand how the hon. Minis-
ter is going to achieve his objection.

At another time he made another
proposal, namely, that the Corpora-
tion will have monopoly of the move-
ment of the foodgrains by train. That
proposal is also not to be found here.
May I enquire from the Food Minisier
as to how he is going to achieve this
object? If, after all, a Corporation is
to acquire a commanding position, it
must be given certain weapons which
may give him that position. T am
afraid the Bill, as it is, does not make
provision for those things and the
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Minister may not succeed in attaining
any of the objectives.

What is the alternative left to the
Corporation? If it is to work on com-
mercial principles, whether it buys in
the market, from the merchants, or
from the farmer, it will have to buy
at competitive prices. There is noth-
ing in the Bill which goes to show
that there will be any regulation of
the prices at these stages. If the Cor-
poration is to go in for competitive
purchases, well, things will pot im-
prove. Threfore, I would like the
hon. Minister to tell us how he is go-
ing to achieve twice objective of re-
munerative prices to the farmer and
reasonable prices for the consumer.

Then, we have got certain organisa-
tions, non-governmental and semi-
governmental, which are already in
the trade. For instance, we have got
the marketing co-operative societies.
What is going to be the relationship
of the Food Corporation with the
marketing co-operative societies? I
would like to the hon. Minister to give
a comprehensive and complete pic-
ture. Then, there are about 80,000
fair price shops; those shops are pri-
vate shops, and yet they are control-
led and regulated by Government.
They are licensed by Government.
What will be the fate of these fair
price shops after the setting up of the
corporations? Will there be different
and competitive agencies, or will it be
the Food corporation which will un-
dertake all the distribution?  These
are some of the important problems
with which the Food Corporations will
have to deal in its teething stage.

There is a whole history of zones.
At present, it is the policy of the Gov-
ernment—] do not agree to that
policy—that each State should be
treated as a zone; it is the State which
decides what its surplus is and how
much it should be sent to other States
or hand over to the Food Ministry at
the Centre. As it happens, the voters
of the Chief Minister and the voters
of the local Assembly are men living
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in that Siate and not men who live
in the neighbouring deficit State. The
result is that both the Chief Minister
and his colleagues and the Assembly
angd everybody these take care of their
voters and naturally they like to feed
their people well and give over to
other States only the surplus left over
after meeting full requirements of
their State. This is not something
new which I am saying. The hon.
Minister knows that there such things
have happened in the past. I am re-
ferring to the creation of free move-
ment zone consisting of Madhya Pra-
desh, Maharashtra and Gujarat, which
was once announced by the hon.
Minister with a feeling of friumph.
Within a couple of days only, certain
difficulties arose, and the Chief Minis-
ter of Madhya Pradesh came to Delhi.
He was totally opposed to the free
zone, with the result that all these
three States were created into three
zones. The Madhya Pradesh Govern-
ment promised to send about 20,000
tons of rice in a month's time to
Maharashtra and Gujarat, but not one
ton of rice was sent there. The same
difficulty has arisen in the south. The
States of Andhra Pradesh and Tamil
Nad promised to send certain quanti-
ties to Kerala, but those quantities
were not sent and the result was the

great disaster which happened in the
State of Kerala.

I would like to know what is going
to be the pattern of the inter-State
trade or movement of foodgrains in
the future. Will it be only handled by
the State or will it be handled by the
Corporation? What will be the equa-
tions or relations between the Cor-
poration and States?

I do not think that the Corpoartion
can be given the right to acquire food-
grains. It will be the State Govern=-
ments which will have that right. If
the State Government is going to ac-
quire and it becomes the judge of
what it has to acquired and what it
has not to acquire, then I am afraid
that the food corporation will be a
helpless tool in the hands of States.
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I understand that according to the
present thinking, the Food Munistry
at the Centre wants the S.ate Govern-
ments to procure 18 lakhs tons of rice,
and these 18 lakhs tons have been d.s-
tributed among the different States
for procurement. I know that some
of the States like Punjab which have
surplus rice and which do not eat that
rice wil] certainly procure and hand
it over the surplus tg the Centre, but
there are other States like Andhra
Pradesh, Orissa and Tamil Nad which
have a history of their own and which
have failed to keep up their commit-
ments. 1 would like to submit that
if this food corporation is fo rTun on
commercial lines, then it must have
some sources of supnly. For other-
wise, if certain commitments are not
fulfilled, the Corporation will break
down, whether profiteering well end,
1 do not know.

Then imported foodgrains. At pre-
sent, they are being distributed
through fair price shops. I am sorry I
was not present in the House yester-
day, but from reports of the Food
Minister’s speech I saw in the papers,
I find that ultimately imported food-
grains will also be handed over to
the Corporation. May I understand
that after the creation of Corporation,
for sometime at any rate the present
system of distributing of imported
toodgrains continue? We are import-
ing in 1965 5 lakh tonnes of rice
from abroad; the internal procurement
is estimated to be 18 lakh tonnes—it
may be that or it may be much less.
But if these two categories of rice are
to be distributed through two agen-
cies, the internally procurement
‘through the Corporation and the im-
ported rice through fair price shops,
the multiplicity of agenriesmav pive
rise to trouble and further complica-
tiong in our distributive machinery.

1 find another weakness in this
Bill. It is that State Governments are
at no stage associateq with the Cor-
poration. If you want to fix responsi-
#ility on those Governments, you must
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also give them a right to have g <ay
in the matter. If State Governments
are to be divorced from the working
of the Corporation and at the same
time loaded with responsib.lity of pro-
curing foodgrains for the Corporotion,
I am afraid that there is a possibility
of conflict. I wish the Food Min‘<ter
would give a little more thought as to
how he can place responsibility upon
State Governm:nt and ai the same
time give them the right of having g
say in the running of the Corporation,

Another important point arises, Is
the Corporation go'ng to undertake
distributive work in the surplus States
or is it going to do that work only in
the deficit State? If it is going to do
‘= formar ihere {8 np reason why the
States should not have considerable
say in the working of the C-. poration
within the State. Similarly in thre case
of the deficit States, they must have
effe~tive woice in the running of the
Corporation. Food is a matter of
supreme importance for the States and
if you isolate the States from the
working of the Corporation, I am
afraid that wvou will strike against
difficulties which may break the Cor-
poration.

There are only two other small
points I want to touch upon. The
financial year prescribed for the work-
ing of the Corporation is April to
March. The agricuttura) year in India
is the fasli year which ends on the
30th Jume. Now all the crops come
into the market before the rains. The
agricultural vear synchronises with
seasonal cycle. So T would very ear-
nestly suggest to the Food Minister
that instead of making the accounts of
the Corporation correspond tp the
financial year, he should make it tally
with the fasli vear. for agricultural
purposes the facli year has existed
since time immemorial. So we must
not alter that pattern.

As regards the headquarters of the
Corporation, I am very unhappy that
it is to be located at Madras, Madras
is in one corner of the country. I do
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KARTIKA. 30,
not mind the Food Corporation huving
its headquarters in Hyderabad.

Shri Ranga: It is the only sensible
thing he has done. Does the hon.
Member want that everything should
be in Delhi?

Shri A. P Jain: 1 am not pleading
for Delhi. I say it must be in a cen=
tral place.

Mr. Speaker: Shri Ranga was zay-
ing that it is the only sensible thing
the Minister has done!

Shri A. P. Jain: I question his test
of sensibility.

You may have it at a place like
Bombay which is g big port and which
receives large supplies from sbroad,
or you may have it at a central place
like Hyderabad so that the headquar-
ters may not be thrown into one isolat-
ed place. I am not aware of the re-
asons for selecting Madras as  the
headquarters of the Corporation.

I am thankful to you for giving me
a few more minutes than I really de-
served. 1 hope the suggestions I have
made will be considered,

Shri M. K. Kumaran (Chirainkil): 1
wholeheartedly support this Bill even
though there are certain defects and
shortcomings in it.

The other day we were discussing
the food crisis in Kerala. We know
that the vascillating policy of the
Government has brought the rcountry
to the brink of a disaster, We are
glad that the Government have now
woken up to the situation and have
brought this Bill before the House for
state trading in foodgrains

We heard the Swantantra Party
=pokesman speak on behalf of the pro-
ducers and merchants in this couniry.

Shri Ranga: Consumers also.

Shri M. K Eomaran: 1 am very
sorry that he had not even a single
word in support of the poor consumers
of this country,
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Shri Ranga: Question.

Shri M. K. Kumaran: I did not hear
a single word.

Shri Ranga: He is sitting here.

Shri M. K. Kumaran: 1 know what
are the sentiments of Shri Ranga. He
is always sympathetic to the “poor
kisans” who sell the grains in the
black market.

Shri Ranga: Question.

Shri M. K. Kumaran: This country
knows whom the Swantantra Party
upholds. So I am not going to wasie
my time on Rangaji and his party.

As has been stated in this House,
the food situation in the couniry has
been brought to its present crisis by
hoarders, speculators and profiteers.
So if we want to meet the food crisis
in this country and protect the inte-
rests of the consumers, Government
should have full control over the food
situation. This Bill is not enough to
cope with the situation as has been
stated by Shri Jain. There are many
shortcomings in this Bill, there are
many weaknesses also in it.

The Corporation should be enabled
to have 3 commanding and strategic
position in the food trade of the coun-
try, Otherwise the situation that has
developed in Kerala will repeat itself
in other places also. I the Corpora-
tion does not have a commanding
position, surplus States like Andhra
will create trouble for it. Even the
other day while speaking pon the ad-
journment motion on the Kerala food
crisis, Rangaji was referring to long
queues even in a surplus State like
Andhra.

Shri Ranga: Yes.

Shri M. K. Kumaram: Why is it so?
There are enough foodgrains there. It
is because Rangaji's men are hoarding
foodgrains.

Shri Ranga: It is because of
trols.

con-
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Shri M. K. Kumaran: They are not

willing to sell it in the open market;

they are hoarding for more profits.

Shri Ranga: The kisan is never a
hoarder.

Shri Ml K, Kuomaran: If the Corpo-
ration does not have a commanding
position in the trade and if we cannot
stop this speculation and hoarding in
the trade, the situation in Kerala wnll
repeat all over India,

13 hrs.

Shri A, P. Jain was saying that the
State Governments also should be
given a place in the working of the
Corporation. That is a wery reasonable
and necessary suggestion. If the State
Governments are not a party to the
working of the Corporation, all sorts
of difficulties will crop up.

Take for example the case of sur-
plus States, They will say that their
production is such and their necessity
is such that they cannot part with o
much grain. So, the Corporation will
not be able to procure enough grains
from the swrplus areas without the
fullest co-operation of the State Gov-
ernmends.

As Shri Jain has said, the voters are
there in the surplus areas, and so the
Chief Minister's eye will be always on
the voters. And among the voters
there are Rangaji's supporters who
will also create trouble for the Corpo-
ration and the Chief Minister there.
So, it is a very important thing that
we should have the co-operation of
the State Governments in the working
of the Corporation. So, there should
be provision for giving a3 very actlve
part to the State Governments in the
working of the Corporation,

The food situation in Kerala is a
warning to the whole nation. The food
crisis in Kerala has shown that we
cannot leave the food trade like this,
If we allow the speculators and profi-
teers like this, then our country will
see more famines, more food crises and

NOVEMEER 21, 1964

Corporations Bill 968

more troubles ahead. The enquiry
commission on the Bengal famine has
given so many reasons for the erisis
and the famine and death of millions
of people there, and they apportioned
blame equally between the British
Government and our own people who
were speculators, hoarders and pro-
fiteers.

13.02 hrs.
[Surr THiRUMALA Rao in the Chair]

S0, that is happening even now in
our country. This cannot be allowed.
So, the Government of India should
be aware of thig situation, and they
should deal with the speculators and
traderg very firmly.

I remember the Food Minister. Shri
Subramaniam, on taking charge of the
Ministry, said in Colmbatore, his home
town, that either he would break the
profiteers or he would be broken by
the profiteers. I tell him that he
should beware of the profiteers. They
can break him, he may not be able to
break them.

His colleagus, Shri T. T. Krishna-
machari, said a few years ago in this
House that there were man-eaters at
large, and we should beware of them.
Now, actually man-eaters are at large,
they are eating men, our innocent peo-
ple, they are eating away the food of
our people, and they are going to fat-
ten on the death of millions of our
people. So, these man-eaters should
be held in check. Otherwise, they
will eat up the whole people including
the Ministers. This is my warning to
Shri Subramaniam. If he does not
want to be eaten up by the man-eaters,
he should control them, he must deal
with them very firmly.

We are thankful to Shri Subrama-
niam for his kind words for the people
of Kerala when he took part in the
debate on the adjurmment motion, but
I am very sorry we did not hear the
sympathetic voice of the Prime Minis-
ter in this House. I am sure that if
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Shri Jawaharlal Nehru were alive, he
would have intervened in the dcbate
and said a few words about the suffer-
ing people of Kerala but we did not
hear that voice here. We are very
sorry that Shri Subramaniam was left
alone to speak for the Govermment.

Shri C. Subramaniam: May I say
that T express the sentiments of the
Government, particularly the senti-
ments of the Prime Minister?

Shri M. K. Kumaran: We are glad.

He said in the other House that he
had failed in Kerala, and that if he
repeated that failure once more, he
would pay the political price. He can
pay the political price and go away,
but the Prime Minister cannot go
away, like that. That is why I said
the Prime Minister did not say a few
words here,

So, I request the Government and
the Prime Minister to intervene and
reassure the people of Kerala and the
people of this country that this kind
of thing will not be repeated. If it
happens another time, then it will be
the responsibility of the Government
to resign and go away. We do not
want the resignation of a particular
Minister, we want the regisnation of
the whole Ministry if anything iike
that which happened in Kerala hap-
pens again.

With these few words, 1 support this
BilL 1 request the Minister to plug
the loopholes in the Bill, and streng-
then the hands of the Corporation to
dea]l with the speculators, hoarders
and profiteers in this country.

st @ A (fawraam) ¢
aatifa AgEE, 47 W1 BT FWRAT
aq @1 § 97 g wgATw dw E &
¥ AT FT FEA ARA F
ufagFsaea drEEE W 9T, 919 7T
Ig F FeRA F I I FWRIA F¥
w& qgdr g, gafaa gar fafaet
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qrea 1 9z Ty Aifgy fw owre
2o H feqra) &7 oA &A1 g AT
fog ave & AR A1TFTEHA FL AR |
F 3 &t &1 &t /137 37 § ATES
FTLIAT 00 AT 38 £ |

7z W TgT TEA g W
Tawr g anfgn, afss & aF=mn
aredt g % ga s § fRe aw
F A ET | I A oergEA IM
AT IATAA I F ST F T I G
feamt &1 #1€ afafafa  azr o a8t
g foman agi 9% agd saner aw |
g3 | @I 9T daT< g 8 a9 IAH1
9T A @M ATHA WIS & | =T
FATH AT FT HH G1T § TCAA AT TATRT
g &1 e fess § &1 A aEsEt
AT AR § A1 I a1 I F FA
10 3T 15 37 &1 ¥fea & ardt g
fe o ar wamr g & wfwe
AT 1@ aEg § ¥ 39 gAE
2T STt g | g8 wvad ® oH7 fawfa
fs off & Wt 3o wisiza 7@ £

fasr & wmeaew O U9 # qaman
T & fF g9 FTOTRWA 7 9T & Sarar
qarare F71 1 & 3@ owEg O
FiAt 1 AL w7 ST A 92AW § ag
TF WA =22 2, AfwA wC agi 9
fearat #t sarar gfamd &t 9@ 4
qaraTe HT AR g WA & 2T g
ALE & ATTFT FTLI LI AT FATET FwT
TE FTH FT FHAT | §F FERAA
¥ uF a1 wEAW &1 foideafaa gom,
TF FTLAIAT A1 &1 Foraseiza grm
o7 o 3 1 foaeefex grm o
=qH ©: 77 07 A 20, Adw =7 W
grafadt # & #15 Jar agf 2 f5
f& femmi &1 fastes wzar 2 o4
I & fral w1 waAw g fr &= ar
& FgraT A7 ) ¥ gEE ¢ fF oI
O: AW H F FH T FH ATC AT AF
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[efreeft W]

g Tfgd ot fF & $T o Y
HYC STH! TEHT 9T &1 |

#F 73 wgar f5 A o oxigEE
& 2 qE WO TR &, AEA FTORAA
Fed 0@ & &9 51T § 39 &1 & Jrad
¢ | HIFs RITER H FIGRAT 41,
ag agd H=o1 Joan a1 afww FEF @)
QT I FATH AT ZIT 4T A1 I8 ITHT
qETg Al FEAT 47 | gATG Fifegi
gty WO FoSmET 9r ;YT fEwr
AT FT a1 AFAA AT A7 | gATAT
T FTERAA § 0F J00 F1 =" O
ot ot & goadt 1 1 o ==
qx &1 fio 17 gem At a7 g 9 ag
&Y WO @ AT ATy AT wC @A
g Igat fgwrea Fom o fEEET @
A I T T AYHT I W AE &
FIH FEAN FFO | AGRT AAH B
fF s a1 wEHT@ET T fFAr Ay
@ ga @ AT | FEN @ ¥ W
wra franal #1 agfeaa =@ 47 a1 9
qarETe A oS §RA | W "H
1 GzETe FFF g A1 wIEr F#1C-
T AT 43T 37 AT F{M 0 T-
OIOHT  FIICOA &TAT sqrarT F34m
# #1€ s F fawre =g §, afew
ot g Wl g f awr oT d&
A= F AT F1 @Er o e
BT FT AT |

¥ oW Wl $1 g gATA W AW
wrgdl g 5 oOE Suw A 98 @Y
g afeg A AT FT € A AN
Tga 791 & | g FF A FE AFA
AT AT &, 91 g WATE, Fe
AT AT & | 97 WIFET AR T
& ST @ S FT g9 wE EET )
oIS gh aaet &1 @ A fawmr @,
aeadt &1 Wy fawer § 1 wees
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nEtareT #gd g @ & 1w
arAq #71 Sraed fomm oamAr @ &y
wfnal &1 o f@emr o 1 gEw
A q@T T B | EE A
T WY agd ¥ ATAEE 1 FATH fagaArAr
e & 1

# aowe w2et & ary ¥ 4 O Y,
S wgTE g | @t W i A dw
F AT G AT AT R 1 AL 5
TSET F |1 F9 FIG SATET 7T KT AT
£ | T g s faemr & sfew
FI T G GO F KA K] HgAT |
SATET FTAT 94T & WY G471 A sAEr
ad gim & | (T 9781 wfuw s
g1 & 1 gafan & faer fadza & fe
st & fFam o saer 9 § At
FART T°% SATET AASAE &1 wM HIT
FAFT SO1ET GHfAE TS &1 g

TIT FEQIIE A A1 A gEE
& afwa waw A1 feamt & afsfafy &
F que § Hmd un e AT AE AT E
fa=r fammt & sfaffaa & 7 srwl-
IO AFIT T AT FAE w9 F Aga
afvge agdt | v gwE ¢ froew =
a7 ey @Al =@ifzy fF wsat &
FrgrmE § 1 50 7@ frEml &
sfafeia <& @@ |

A1 A AR LI § FARI -
qrigay 7 ST A 29T EE | QAT T
¥ o smoF| feama g wEAT | FEEl-
WA F OAr A3 T8 AFC M IT W
FT.81 5747 @ FIAT TIM AIT qHIEA
qEAT |

& oyl & a1¢ § ag qAMT 37 TIRAT
# f o g 3o fammd & 9% dza-
T=, W, Sy A 1 T aga
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aam R A faeT g0 & 1 37 T H
foramt &1 vareT wfafado 34 & SA@r
ATHT FEAT | HTIH! T8 AIE FCAT IR
f& @t feieiz @@w &, g0 94m
SITRT & WY ST iR & /Y wwi s
R &7 &, W I g4 F A i F
FET gFR F € SART giagm
&1 AT, IR EEE §iEA F fag s
fear smo wYe fawdr & ovq ama &1
iz fawm grT wman fenm =
1 99 TATHRT T HOHI FART g9 fim
TFAT & 1

FAATU F AT F A% F F219
LT AT AT a0 7 AT AFF T
arfew, a1 =T FEl ¥ wAfae
F0H A% AGEA F AT K 4 FAT
aifze (& a1 ggoa § war w1,
a1 AXFT W var o ar fasmarer ¥
@ WU | 3EE AU aeE F1IER
HHzHz AT =1fET |

o maw ws fafrees st sfaq
FHIT A7 9 Fgr F wWE T IR
WT F A€ AL & | A8 I dz4
g TE & 1 3aF g wey samr A
L WZW T | 98 7oA9 T2 q1 & |
Tgl FNN &1 qFA 1IN 1 70T FIet
®I A 7Y A | mow gaw ¥ gw
HUAT 1A F4, G4 AT HF Frai 17X
q% T & | A9AT €W F I9F AT ;W
TH A FW AT &, AFHA AT AFT TgW
& fae £1F siforwr 98 5@ 1 "7@
ga ¢ f$ ag FRIOE 7y 3w
T TATET AT |

st sTHRm TR
AFAEAT F FATHT AT |

siwelt st ol W H AT,
AT qgT I9 AT AR & | FE
Har 1 gng Fw e amr s €1

(m=av)

KARTIKA 30, 1§88 (SAKA) Corporations Bill 97

qTYEET A ¥ AA N @ § 1 &
HIOF! gHTR @l & fae o, @ fF g
g &, sheomm 9" § 41 7 el
¥ O IFAT 1 IEA & | gHI Tg
IetamT § W AR FIg TG
am faedt A1 avg #1Ag GRTE | ITH
agd fagaa g1 T & 1 @1 59T gAE &
far o avg oo o+ 93w & SEAw ¥
T2 # Z41 9%g 999 ¥ AT gAL TSAT
¥ Fgt F At 1 swrev ¥ fAg 0 w7
w1 gfeasm 5% | @z g F1 frenard
2 1 amuET Zgurdr faFwa 1 A2 G sa
TEAT AR |

TIT FIWETA F I8 AT aH
FUT 7T @18 | 374 &9 570 § 98
FEGEIE AL FT AR | A FTAF
wzg § 3% fae srdiwe aa §
faw dzT 71 s wTU @Ar =9rfEe
AT IART TIHT FATET ZT AT |

# wmifa< & fpe fgam sgdt § 5
w2z gronww  H o feasi @
AR 50 7@ &< AT anfz vt @
IR G0 | 75 AT gEE |

st farifar oy “witfersr) - ST
A7 #rea, 77 faw & A1 gurl aw
amw ¥ gw fEFar mar &, AW afaar
@3q & fe 37 97 mifagi & s
o 3AF TRAT F@IE |

gagaq # ga faor & wravg H ow
M I F AT U9T @7 AR FW
HT AT FT G4 qIFE FIAT AT § |
fore qeqr &1 HC & g a1 4T Ta{ A
9T Fear fvq g7 & wIT T4l § Faaw
o gu &, 9w dear 7 wa ¢ 5 framl
FY g21ads wamifeg wigw fr wmw
€ fa@ # 3ast w4 faw agi 3
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[t fasgfer fort)

ZALY 91T 39 HEGT 7 Ag W Ay ool
sit geqr @9 I fEafoT &7 ar ey
o I F o, sai feam & wfaffa
e TIfzu | gaF fau o 3@ faw #
T® ALY F2T T A T Y ¥ g7 Faw
HAE & | AT gAIO Eqr gH Y
g 2 f g g g & 91X O
FWRIH TSR =9 A1, TN gA
Fa1 31 | gafaw o da 39 G0 ¥
fow & 791 wmifag @ & fav =7
frmr / qamgw gdr wifaw 1 gafag
AT 97T gAE g i quet aangw ga
0 ¥ fau $o wifed amr s

9 faq &1 am w3 FOOREA
fae <&t mar & F@if® s> gaTt "
%S #Y qEET & | Afwa § q@ar argar
g v gas frami & 9z wft o=
T 337 w7 € At faFr A ww
F fau qoere F Fa1 ader w@m & 0
o sror 7 o v frar i eT ]
IFAT IT H A1 G AG (ZAT AT R
gafag & ==ar § % ga faw &1 am
‘gE FrEreE 7@ F 9w -
Feded 9348 s faw”
W ATl e Y oA BT A G,
HIT FT9T TET IF g | T qAHE
A TH AHT H 99 G AT § ATEA
o A FT AArIA AR FAT G
grm 1 & argar g fr aow g d w1
g A1 9T F, TFA IR T T FL)
IFTIFE H I A F AW A1 fAFS
gAT 1wz uw faw wran 91 fw
fwarat &1 w1 fgar smom | € fa=
qra far 4T | w9 o fas wmar &, @
T AL IFE IFF FH A & AW
%1 feawa g1 &1 gafag & 53 AR
gdtFee. fafasex & wem agar g %
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nF a1 faq a1F for 71 Avaea feami
HREGEIECEICIECIEIE TR A
forady faparat &1 w=1 g

ZATY T AT Ffw W= FEd £
fod gz ot femma & | & wmanf fr
ag fram &1 23 awmd g0

ga<r a19 & g FgA1 wwea g %
98 I8 99 ¥ FE @A w8 F
HETE ¥ gEHAEL @l A | afFE oF
AT &7 AT e framaTanzarg | gue
B2 B fwamt w1 faama i, famat
947 7@l 6 HErE Ay € A
grm | gafaq gsTEr T SE g
=ifsT et s § feeEt &1 wEEr
El | WP AT AV FEI AT ¥ AT AHA &
fem forara &1 987 Far ® @€t
fearar gt | T <fore fF 7 AT
T a0 FT WY TI=1 fFoTa &, T
gz wn # feaet fassa gt | gafaw
¥ wrear g ¥ av gzand< fadt fgw
MY T @1 AW Al fwar e &
ST EF | A MR H AT ST ar
MET AT IAHT AN GOA | TE ATA
Mg ST 7 o et 0

@A =5 ¢ fF g e
% fearat &1 sfafafaes war =nfze
gnmydfrgaiafrar R E M s
qz g ary ¥ | A =meAn g FF S gan
=127, gt #2923 I fear
@ | 2A9 T H @ A & W
1 TF SETHT HEHT TEAS & | AT
forama g &1 @ §a a1 SAd g /T
IAH 9T @M fF 51T & wav w1
W& f57 7% & 9 fHar arar g |
afpa Prardl &1 S qargw g &
F e et AT § OF T gy A7 B
# wmgan g 5 fFamai #1 qF s E-
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&7 Ao QAo Eo g o Hlo F AU 9T
AT T AV @ Y FAq F A AfeT
qg HUSA TN ¥ AIFTY F AHA AT
i W faaa 4w &3 1 7 87 w1 faug
2 fr fram faas fr amae 80 @it
& 3% F1¢ gravd 77 gt § | gaAfAg
ﬁﬂ'[foq'ﬂ'a Z'Tol!'\olﬁo & "mE
o fFaEl &1 ©F AT HUET
FATAT ATEAT § A o o e go W
@aT 1w g 1 AfFT qwW "=
ot 7 w1 & T Y A & 47 @A faar
1Y | HEAN HAET WG FGT AT AR
g ? framai 1 foq #1997 1@ A
F2y & war K WA daEr g
I T o 2y 5o wrowy §2acs
5 T AT WA A | wqray fRaml &
e fEsdma sawe § wfafafees
X Fr qI FEr IaF o Fy W faaw
g¥T oril W N Awrq fEam & foa &
faw 3T 3 & w1qa X S FoT
f& zad feamt &1 wfafafaa Iw<
g 1 femAt 1 sfafafaa 33 F g
#r gyaT % HAsHT Wi fgar @

O aT o g & st o
ATW gFT 39 TIE F At H wE @
ferar mr & W e @1 gw A
...

fY wrat T e e & /T
9 AT

i frafa faw . a I
arfes #9r 7 W arfaw &G | 260
drad foae it 3u< &Y avFTT g |

smal arwed fagr (702)
st nifkz R 93 Hgw TEaARE &
ST |

=it fayfar fast 2= o7 90 A
g AN S | Hag wmear g 5
1519 (Ai) LSD—5.
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I B &7 75 Hragy At F fea &
9 g1 | 77 AL & 9 A7 wwde Y
faar & | § wo g ¥ foar ar fe
Tg far faerge # @5 foar o e
fF ot & gt deror faer faar
TELETH TAFT GETT A F AT |
gad A wifwz g 3w ifeT w1 75
gradt & wrgar § fF femal & faediz
& fou o I o & FUCc T g |
dar ff st ot arf 7 wer fF
QAT AT AT A wIEAT E & Afw
T qLEA I S4TET g & | AR
FHAT AT FTRT TATET TG AT |y
T TAT SATET SRT WT T | THIfEY
# amean g f5 58 9916 1 75 Sredy
o7 femrat &1 gwfa =tz fawm &
s fogT o7T )

sit o zifen (§197) T
qTeT &1 AT a1 W & 7

=it fepifa fast : s aRT T AY
dzd TEAHT A[T

% zg rzar g v o voav faml
#1 faqr 910 77 Y A% T T
A | 3AN g A fear o A gEE
foe ow wizdie Wt faar § e e
F1 XY 5747 faar w17 38 Y A% et
faar 9 afe faremer ST |9 w9 &
3% a0F ¥ TEAATT FT AT | g7 A
¥ framr s T 0

ford 4% =g foord &% & *1f
TARTESE §EqT, g, AR 4% @,
framt #1 FTUREE FT T T AR
feamt &) Fa7 2 w@its & srmr g s
frord &% frami & fea ¥ w7 F G ™0
¢ ot =% feami & foag el ot =
™A g

THF goTET 7O TH gm'q: g WY
fruafaa dag ofems ot fman
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T & Y afeds S2i% | a1 |9 A AT
& o ¥ = @ FF ofsas et 1
SET ATHET WG @ qET a8 e AT g
Tg frarl &1 719 $T & 9| 2 |
zafae & swar g 5 ofeas T &
arg feam felee ag W= WY IA% A
far S | =7t ST | A & graey
# St fara ot & gad I aisish
F are ¥ ug fomr & 5 il o Fea &
fa framt &t W8T ™ A9 T @F@T
|TEd & | gafag # amgar § 5 ofees
gzt & | feam getee @ 9w
T |

Shri Kashi Ram Gupta: What about
the consumers’ interest?

Mr. Chairman: Order, order. Do
not disturb his trend of the argument.

e g Fmaw &1 dEem
F1 HFAIL - TS g A qWG FTET A
| 0

8 TAFAY  FT AT HTEIT FT
TIH F AT g1 ATF afast fawer g
I|H 9o 20 9¥ famT gET & —

“The prices are set by a Price
Committee composed of Members
of Parliament, representatives of
consumers and producers and
people of professional standing.”

U 20-21 9T ST ATIEHT & g A
TR BF 2T, IqEH AGF = AT I7
W ) v e aw fmmw &
ST gfideET AR #¥ ag AT
= ¥ s &1 frafad s 2,
forar & 1| I Sawman ¢ % smo ®
#7 G2 wTER feww & S
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@0 wE ST A ug faed
-

“The sale price of rice is lower
than the purchase price, and this
has reduced the dependence on
black market. If, no doubt, in-
volves Government in considerable
financial loss. Administrative
expenses come to 15 per cent of
consumer’s price.”

FEW FmemT g fR @ s
tefafrifer Gamddw Fogms wrew
¥ UEE 9T a% W oI # )

oM 9w #1 ag 78 fomd ¥ —

“The prices of wheat and barley
are set by a parity formula, the
purpose being to compensate far-
mers for rise in prices of goods
which they buy generally.”

TG A T T I AAVF
At F 92 gu A £ oA ¥ @
wF Y s F om o i
R FITAT FY wTEdS foeaw &7 ST
g i oF mET & wEE oA
A ¥ Fmem fr oow CeETw AR A
TTEAT AT FT Y WIT gAY o &=,
AT F97 7T A 7 gL AW A
FF a4 | ag 91 3% § fr em T
FAg 9T WY 9374 & Afew I &
/1Y gATL AGT TH AT FT @A G
far st & 5 fram=t £t mrawaar
Fr A, gw, @R, A7 17 Fr "y
W I qATfEE W ) gEw Ry 9w
Hfew agt AW ¥ AT w1 owEe
THET AT § | FE HICOT AT THTT
wat S ¥ ag gava w9 fwar

TWE  FATEr & gOar a8 aqerEr
=gt g & 26 fr § fr@w { awemar
# f& s wramw #1 wz 3few ¥
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a1 g &1 g @ awwe F dar
starze faar smar @ 1 SEH ag feer
g & —

“Annually sums are provided by
the Government to meet the los-

ses in state trading in rice, wheat,
barley, beans, sugar etc.”

sar fw =Y zifear ¥ qor a1 fF arer
2 @ =gt F 3 A & Ay |
TEMEfF I aER AT e § Y
O FIET ) SO F 94T @ .
% 1 IHF wamEr Iau g A faEr
& —

“Besides governmental assis-
tance in the form of financial capi-
tal, tools and implements, estab-
lishment of a secure and stable
market through price support is
an essential condition for increas-
ing production.”

agr #1 wwX dEER @ F iy
fearl #1 AT ATATIRAT T AHEA
qafasr Fiaa o7 fa=aet &1 g6
& syaEqr Agr 9x W T |ifge o
W WTHTT IAHT T4 A0 qATRE
FIAT 9 GAH FIAT & TT ATHL THIC
fFaT=i & ST Sq9 AGT § | SAH
3TaTT FFTH AT HAAT FET |

wwfa #wgrey, wa w9 & Sifay
f& famr Wt gw oot A7 F1 faam
A 3B Wt AL AT AW FT ATEET THT
IV ZEA 9 TG a1 I9H qU FAT A
i 7 g feema #Y woa St
IART AST qATZY TF HTIHT g% gIa
gr fr 3% 9z Sfgd f ag & g
darFT F 3 fram & fao ot & &
a8t | & amwe § 5 o faw & wwr
arfrat § | g&< 5 &7 9t fr framal
FY AT BT IR T F ford gae
AT ATaT fF ST T4 T4 Trearg

ORI I 1 @ | "= 4g ar
i #1 g #T g9 fasreem wmen
Ffew g1 ag AT WA w fF a8 9"
fafsam sifawrafaraggy
¥ ¥ G | gretE 5@ WieET faw
# =% grfAgi § feT s qamm aniaat
& araag § 9 fa=o &1 gwd7 w7 §
A1 & 9o §3 4T giteea fafreet

.o ¥ wgm g 7 dgEar #3F

et & fag ® sam o AR daaaTT
T faw 7 smaws ga 53 a1 fe5e
Fr§ gaa & 44 fax ¥ fag a7 @fs
ZATY AW ¥ WS &7 9 a5 6% |
|TE AT HETET FT 7 agaT AT A0
wfe q# qu favams & s wo framat
1 ¥ faa wrwgs faw, AR wE-
FAT FT THH A IAHT qATES
FT I AW FAET A9 qY g 93T-
7T TT < fa@r gy § 1

g e T, Y i faeelt gfracfady
¥ UF UHAIHe § SN TW ava
Hfrar g fFag AR FTFR T E
frari &1 ®gT 4@ § afeT @
FIT Iq AT FT § FifH gATC TH
T g "9 § | vw gy fedfea
T ®T a9g & AL AT § fEER
wadr ) d gamar g F g wF
fafretama § 39 &7 &1 o@r A
S’Te‘(‘ﬁl’fﬁﬁﬁ!‘ﬁ ﬁqﬁiﬂ'ﬂiﬁi‘i
wwAlfaE § & W@ g 6 aw
YA A T BT qOET L A THE
qTE T FTERT AT | T AH @A
FE G |

Mr. Chairman: Before I call the
next speaker, I want to make it plain
that the list of Members who want to
speak is a wvery big one. Almost
everybody is anxious to speak on-this
subject. We have to make certain
adjustments among ourselves. I have
to see that every State gets at least
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[Mr, Chairman]

one speaker to express its views on
this question. Afterwards, (Interrup-
tion)—do not interrupt me—there are
several parties which should get their
representation. Therefore, that has to
be carefully looked into and arranged.
Members are very anxious. But if
there is some delay in my calling
them, they should have a little pati-
enice. That is all my reguest. The
Speaker said he is ankious to accom-
modate almost everybody who is an-
xious to speak on this subject. (In-
terruption).

Shri S. 8. More (Poona): This diffi-
culty would not have arisen if the
Bill had been referred to the Select
Committee, because there are so many
lacunae which could not be removed
here.

Mr. Chairman: That is not a rele-
vant point which should be raised
now. It should have been mentioned
at the proper time. (Interruption)
Order, order. If the Memberg them-
selves imposed a voluntary cut and
finish their speech within ten minutes,
that would be good,

Shri C. K, Bhattacharya (Raiganj):
It is better that the time should be
ten minutes for each Member. Other-
wise, many Members will go disap-
pointed.

Dr. M. S, Aney: (Nagpur): What
about hon. Members who are not at-
tached to any party?

Mr. Chairman: He is a party by
himself! If the arguments get repe-
titive, 1 will ask the Speakers not to
repeat the points already made.

Shri Khadilkar (Khed): If an hon.
Member is making new peints, it
should be left to your discretion to
allow more time for him.

Mr. Chairman: Yes; the Chair has
always got that discretion. Shri
Kashi Ram Gupta.
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=t Wit Tw en : qwTafa wE,
mmﬁm%ﬂﬁﬂ%fﬁﬁ
F W GaOw & & AT g, feg
FATT AT Aeaea @, g ™ faw ¥ qu
2T & ar Y, T a9 O qH et
=i T &1 A AGWTE qH & 9@
& IER aawr § fe o faw
¥ w1 w1 gifaar § 1 AHE 8ee,
s faqfa fow ¥ & ag frdew s
& ag 55 ¥ w1 @ ¢ f¥ og &m0
1w e 9w #1 gfee § aw< fan
a1 @/ § AR W fau gowiET ¥
fea 1 Fmar WY zET & wwd R,
ot fe feae & femr #) 2eam ww
af 7| fa= F1 @@ Fww FAv Ifew

T WMl W T AW § 9w g
# fx g fa=r fem w9 & foo =mar o
@ & A IH HNRAT FT GEAT HTH
Fq7 g7 Wrfge ) & wwmaT g fR =
FAIA &1 g & 48 § fF s
FT FHY F1 ARTH AT AN FT LT
T gC WK AT W F W< F wATer
¥ gu o9 wra ¥ wiow 7 owrarE
I Wl ¥ gaiw ey faar o
T ey & fegm § o agg & a@
wEr % &, fom #1 afor 7 & T
AW 99 & IOAA daT T gH
qOA A9 W qgel 4@ gy @Al 2
fF w1 a8 wgl ¥ sy AY 7 = g,
AR FH T FAT § WK T I GOF
T ¥ ST F FAT | qqH
e ¥ aFT Sl #1 g e A
aifes @ ST @) W qET AR
fear mar, @1 aga & IIWA 9@ @
STEAT |

=u faw ¥ Tsal # Faieea 1
ot W fFar mar @, & 99 - fadw
wwar g | ¥ gumar g daw d
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sqaeqT 1 1% g 9T & W1 39 fRg
TwEl ¥ W AT @A #T TS
HAEHAT Rl g | 99 W wAl TG
e & i 2w 7 0% A wEET-
wgfaa sfeswor- myar faar &, &
fer wgfaa fesror s & fao
I gE gfeare A arfos w9 §
w fau & quw g 5 3w 0w ¥
#t sifor vt wifen, fr & ofar
¥ 7% 79 FTW gWT A0 | TW FRIA
# s wifaw s Sawdz g, f
w1 fors o= famr & fom mm &0 &
&1 vt wEey ¥ faaew we fw e
W ©Z FORTA 1 FE IEE @
2 o W I & Fow fea aqm@m,
At g U § wae wE ghir
= fao @z FNwe #1 ger A
=fgr w1 Faw dzo waddT £ oF
st g arfee

W HefT AEIRT FHA GG 9 FEd
w7 § f& W 1 sWNE W
FIOTw # gAY, Afew W faw ¥ g
IV FT FTE TEET AL T@T AT |
ot WERA UF qYF AT WSS FX
T Fgy § AR g avw W
Y WA #7 wrf "=t A wwF §
T WEET § ST SR F &8 e
#raw e wie ?

™ fa= # vg1 T & % @ w0k
T 1w FREA AT 9% fen
arm ) 99 & fag ol ¢ fe s
% g, fear sfowa gamer <
FEM, T 89 A™T H FEETQ D
FY | W aEr 7 fwar S, ar wd
o) feafa gew 7 &) o 4¥ f5 a9
FEEHTO F gAY A J@rE 6% famar
ur ¥ @71 fear | @ awar g v #l-
e w1 A o agr famm ooy fw
ITRTHT ®T o ST o7 wEE W O
frdr siT woFe ®1 ff TR @1

KARTIKA 30, 1886 (SAKA) Corporations Bill g86

@ fa= & o o6 @ @ faat
i g, forer & gmT wrew g @ fa made
I #T qHEAT FL4 A G 2
= fa Hog swaer #1978 ¢ fr gw
T & uidE, TEOETT, F7 &
dar | & fAagw sewm f& w0
#1§ wrawaFar Aat & 1 afew qravEEar
@ a1 g f& o1+ o sgardt
T #1497 4T & 39 K1 w7 o007,
wifs z@ faa 1 wwr &1 75 & fF o
T wife femm #1 oAEe dwg
qX ®RT AF ITA 2T, I FT TET
a1 | w0 fau s fow e w1
F1 F @ &, 39 &1 UFAT 7013, 7 5
FHIFT &G &1 qg T HA7 160 |

W Fr-Araifer AETEEE §1 wOAT
2 & wiEaee & fag sgar sE
X & A ¥ fogewar 27 ¢, difeaw
A 2 § 198 A9 W gU 39 A A
T wraEFA e § R ogw aav ¥
mTHz ¥ HT IT KT 9AT T FL
Iq FT AdT 4g g fE sweeE
AT | 9g F9AT W wHI A @9 77
T Y GHT A W A g1 ST |
| wFTC F a9 &9 faor # FF wA
1fg |

™ faw & #g7 M ¢ f& TN
e feagfda § Wt v gEe
T S I G IE AT FT AT ] 1
ag TT F4E (AT F9 F 774 747
AT =ifgn, FOER ® A@ET AT
fge | T8 &t wEAHe fewfed &
MY w1 o\ ogaw g fawfaw
W aamAT § 97 qwde fawar g0 99
# BT T FT A9 & ALY GaT g
t | FNRYM &%f ¥ ST TWT IR
m, 39 & fow 99 &1 FmwET g7 &M
a3y | g9 fe & S awwr f -
e & Ty ®1 b fagfede §
T A wE wEE g
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[=T it W ]

A aEe, s faafa faew,
¥ w1 o T fRat ¥ faga & soman
| & frdea w3 wwa § v g
gy ¥ feaml s soatemsi &
feg s s a §1 e s
e, ag 7@ w9 # s e 6]
g A

AR § & ag W FgAT e g
fe FmRe &t 99 g2 ¥ w@AT =feg,
Sgl 99 #1 I g | IW H W
R At § @ e afgg, aw i
FUT A TU-IET @ @ ST
I graeg | arafasard an $TT a3y
fF =00 =1 qge fem et § s 2
faa dorefas #vC M & s
%ma,aqufmmm@mml

wﬁﬁwmrﬁ*ﬁwﬁm
q3T |

TG AT I ¥ w0 fE oS
®: TAWL W qdd, § feww
afgd 1 & wwmar g f& & feam
X N IIEET SR A g
Tifet, Fifs ag feamt s Soweam
AT F1 AW g1 e w1 3w feg
gw ¢ f& gg N aifes $ima fax
ARImTT A fag swm g fs =
¥ fag & & ag @ wwrer fear o
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W@ & | WX ITHEATHT T T graT,
AT T HTLG AT HT F97 g1 7 937 v |
R AATHIG S TAIG FH FT I A
ghaT, a1 TF FIAIOT F1 Farer g §2r
T gmri

ag #r fafraa =1 & 3= =aifae
f Torifas o &1 39 F19 § gV

o fam % ot wfai & 79 & o5
Frera T |rfadi 7 I WK g
fem &1 4 v go afwar aarg §
i g foar s ofgr | wgfee
qrét ¥ ot wTw @ ¥ evrdfEE av
grfeaEifass & ¥ g=q & " §
et T T99 § @ a%g TE Ay
&1 W T §F qE ¥ =@ g,
AEAWFAH F AR 9 =@ 8,
gaTE ® ¥ q@ETE A1 S ;i
agrs w &, 9t g far s =fgd

s # o & fAaeT S g
g1 % #&t g ¥ 4g AT ATRar
g 5 o fasr & sqm A @ o
foar T &) W HT AR qR
fear o7 g 9T WEW FT AT St
| aT & foa faar o, a7 =& faw
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faar mam &, 590 S F1 3¢ gH dwa
¥ gaeT J1fgd | @@ A ¥ 1@ MY
& am &t foawd &7 srawawar @ gé,
ag gH qATAT AT AfEd | WIS AqTEw
T | § AT FA G BT A AT
&Y aFar g, g wa<i ¥ &Y femy wwm .

it fgmatage (wgr) @ &= ar
TEF! oqrfag & & gM

st wIE T Tw A § Fg @
g % qadr qq F & I gfeewim
T T §, 99 M FT I9GTar /4w
2, g TWEET AEEF | TR Ag
TAET AT § | &I WAl TAFRT @
I oFAT F, TET AW e 2

Mr. Chairman: | take it that it is
the wish of the House that time for

speeches should be limited to 10
minutes.
Shri Umanath (Pudukkottai): Sir,

I object to that. There are groups on
this side who have not been represent-
ed so far. Certain groups having
been already given a certain amount
of time, it would not be proper to cut
down the time limit just at this time.

Mr. Chairman: It is not a question
of wunanimity about these matters.
There seems to be 3 consensug of opi-
nion on this.

Shri Umanath: There is no question
of unanimity; I am not raising my ob-
jection from that angle. This ques-
tion was raised by the hon. Speaker
earlier and it was decided to extend
the time by an hour so as to accom-
modate all hon. Members giving them
at least 15 minutes each. I kept quiet
at that time because I thought I would
get at least 15 minutes. I am the only
speaker from my group on this im-
portant subject and we want our
view point also tc be felt in this
House.

Mr. Chairman: Which is his group?
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Shri Umanath: Communist Group
No. 2.

1 TAAAE qrEF (ATTEET)
o9 A7 g9 faae &1 gfgasg aEr
TEY § IH 9T gH AT q@OT AG»
21 Tq ® gW gaaT & §mgT HAT
gy & f@ qeafaw & & o 909
TFAT &, I 1 A1 THY 7T AW q@
wfas faar s | aifeal & fao <@
foe #¢ & ot 99 o g 15 gaow
T

Mr. Chairman: I have understood
him. I am trying to accommodate all
those who are desirous of participating
in this debate. Therefore, if hon.
Members agree to take only ten minu-
tes each 1 will be able to accommodate
all.

Shri Khadilkar: [ have already
suggested that there are speaker who
just go on repeating the arguments.
This is an important measure because
it is a new policy altogether which is
being implemented. Therefore, on
thig issue, if some new point is being
made you should give a little latitude
to the speaker and exercise your dis-
cretion.

Shri Umanath: Members of the
Congress Party can say that ten minu-
tes will be sufficient because they
have many Members to speak. But I
am the only person who will speak on
behalf of my group and if I get only
ten minutes how can 1 put forward
our view point?

Mr. Chairman: That will be taken
into consideration while exercising my
discretion. Many hon. Members are
urging the same arguments. "I do not
want to tell them, but they should
also exercise their discretion in this
matter. '

Some hon. Membersrose—

Shri P. R, Patel (Patna): Sir, no-
body has spoken from Gujarat.
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Mr. Chairman: Gujarat is still there;
it has not gone anywhere.

Shri Khadilkar; Sir, | was submit-
ting just now that it is for the first
time that this Government is trying
to lay down an all-India policy. Of
course, I have my own misgivings be-
cause since he assumed office, the
present Food Minister, Shri Subra-
maniam, has in unmistakable terms
clearly stated, time and again, his in-
tention, but what I fiind is that every
time he has been defeated and he has
to surrender to several pressures.
There is another reason why I say
this. On this occasion, when we are
trying to understand and support a
measure which is going to be g long-
term measure, which is going to be
the foundation of a policy in this re-
gard, what has happened in the past
must be recalled. On this occasion, I
am trying to refer to some of the au-
thorities who have given thought to
it. There were some committees and
nothing happened. The Food Minis-
try functioned more or less on the
basis of a fire brigade. If there is an
emergency it would run. It appears
that it was not their responsibility to
have any long-term policy.

Mr Chairman: But where is the
water for the fire brigade?

Shri Khadilkar: Sometimes there is
no water. If there is no supply or
buffer-stock built up, it means there
is no water. When the critical situa-
tion in Kerala developed, the Minis-
ter had to own the responsibility for
it because he was perhaps the most
helpless flgure in this House attacked
from all sides. He recognised there
was fire and he had no remedy be-
cause there was no water—that is
buffer-stook. Sir, I entirely endorse
your remarks.

Apart from it, 1 was saying that
this ad hoc policy regarding food so
far purswed by this Government has
landed us in much difficulty. Let us
try to understand what our former
Finance Minister has got to say about
it. Shri C, D. Deshmukh who deli-
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vered the Dadabhai Memorial Lec-
tureg in Bombay has succinctly sum-
med up the position regarding this
Government's food policy, control and
other things. In the limited time at
my disposal 1 will just refer to a few
sentences. He has stated:

“Nearer home, we should now be
able to see the inter-connection of
controls, prices and planning. It
is clear that in the decontrol ex-
periment of 1947-48,..........".

He is taking a resume of economic
policies with particular reference to
food policy, and that is more im-
portant and pertinent to the point at
issue—

“....more weight was attached
to what were, essentially, non-
economic factors than to the opi-
nion of economists. Even if we
make allowances for the imperfec-
tions of statistical and other data
at that time, the ultimate deci-
sion showed an over-intrusion of
non-economie considerations or
wrong economic pressures. Sub-
sequently, the realisation that
controls are a concomitant part of
planned economic development at
the take-off stage has been slow
in being duly accepted: this has
to a certain extent prevented the
consolidation, of controls in a con-
tinuous and rationalised form,
e.g., price control plus price sup-
port in foodgrains, as an integral
part of the planning organisation.”

As I said, he is trying to evolve an
integrated national policy,—price con-
trol, distribution control and overall
control—so that the inflationary pre-
ssure will not act as a chronic threat
to the life of the common people in
this country. Then he says:

“This type of permanent organi-
sation which would make counter-
poise adjustments in periods of
drastic price changes will also
have an eminently beneficient
effect on production, for it would
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be another element assuring the
cultivator the stability of his liv-
ing condi.ons.”

Then he hag referred to several
committees and said:

“, ...it would be cheaper in
the long run to have something
ol a system rather than ad hoc,
temporary and shifting measures.”

The tragedy of the situation is, let
this House understand, that there
have been these gd hoc and shifting
measures from Minister to Minister.
If failure is there it is nobody’'s res-
ponsibility, one fine morning he re-
signs and gets away free from past
mistakes that he has committed.
Then the next man comes in. Then
he is removed, for whatever reasons
it may be, and a third man comes in.
Thus, the shift in policy is continued
throughout this period. That is the
first plea which I want to make while
commending this measure. Because,
he has stated in his statement, which
I fully endorse, that it is expected to
secure for itself a strategic and a
commanding position in the foodgrains
trade. It is a tall claim, ] have no
doubt, but if Government stands firm
I am positive in my mind that the
people of this country wil]l stand be-
hind them. But what are the forces
which are likely to stand in the way
and try to interrupt this policy?
Firstly, the Chief Ministers of States.
Secondly, a new alliance that has
been forged in the countryside bet-
ween the trader and the rich pea-
santry.

Shri Alvares
Congress Party

(Panjim): In the

Shri Khadilkar: To whichever party
they might belong, it does not matter.
1 am speaking of a class of people.
This alliance is going to wage a war
against this policy. They will frus-
trate the efforts of this Corporation by
building up a sizable organisation
which will have overall control over
the trade.

30,
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1 was surprised to hear the speech
of Shri Dandeker. He is afraid of
monopoly. But how could he ima-
gine that we are thinking in termg of
monopoly in this business. In order
to understand the wastness and magni-
tude of the problem we must remem-
ber that about Rs. 3,000 crores worth
of foodgrains are produced in the
country out of which the marketable
surplus js about Rs. 1,500 crores. The
Corporation is, a very small organisa-
tion with a capital of Rs. 100 crores.
Further, it aims at not only purchase
and distribution but also giving some
help to the producer. As there are
other agencies to do that. I do not
know why these multifarious activi-
ties have been taken over by this Cor-
poration. Its activities ought to have
been confined to one area or one prob-
lem. To begin with, it would operate
in the Southern zone. Now, take the
Krishna-Godavari delta from which,
Sir, you are coming. So, Sir, you
know the background. This Krishna-
Godavari delta is a short of granary
in the South. The people living in
that area will be exercising a mono-
polistic influence on the activities of
this Corporation. Even in the South-
ern zone they will try to create diffi-
culties for the network of the Cor-
poration. Therefore, if he wants to
have overall control over the distri-
butive trade, as the former Minister,
Shri A. P. Jain and some other hon.
Members have asked, in what way is
this Corporation going to operate. Is
It going to enter into the market as a
monopoly purchaser? It is impaossible
because, as I said, Rs. 1,500 crores
worth of grain is offered for sale and
s0 even if you utilize the entire
Rs. 100 crores you are not going to
have a monopolistic or commanding
position,

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D, R. Chavan): Rs. 100 crores is only
the share capital.

Shri EKhadilkar: I know, I am
coming to that. What | am driving
at is this. If you want to have a
monopoly in the market today, let us
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[Shri Khadilkar)

examine what is happening. There
15 a bumper crop now, and the grains
are coming to the market. Yet, the
price has not come down even by one
paisa. Let any hon. Member of this
House tell me whether the price has
come down even by one paisa even
though there is 3 bumper crop. No.
Why? Because, it is being purchased
already. The financiers with black
money at the back are operating in
the market. 1 am sure that by the
1st of January half the surplus or
even more than half the surplus will
be mopped up by these people.

It ig true that you bave issued sn
order, statutorily fixing the prices,
But is it not a fact that there is re-
sistance to purchase from the pea-
santry itself, particularly the rich
peasants who have become conscious
of their rights? They have started
resistance ang they are bargaining.
They have acquired the speculative
acumen of thre merchant community.
Therefore, those who shout for the
farmers, my hon. friends like Shri
Patel, let them realise that the farmer
now has entrenched his position with
the full backing of the former trader
and speculator. That is the picture
of our economy.

Shri S. S. More: Why should he
<lander the whole farmer community?

Shri Khadilkar: It may appear un-
palatable to many but that is the un-
fortunate position,

Shri P. R. Patel: Now the exploiter
class want to take advantage of the
agriculturists.

Mr. Chairman:
Khadilkar is making an objective
assessment. 1 do not think he is slan-
dering anybody.

Probably Shri

Shri P. R. Patel: He is slandering
the agriculturists,

Shri Khadilkar: 1 am not abusing
anybody; I am stating facts.
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Shri P, R. Patel: What facts?
Shri Khadilkar: They are provok-

ed because they have a guilty mind.

Shri P. Venkatasubbaiah (Adoni):
Shri Khadilkar has just now said that
some Members are provoked because
they have a guilty mind. What does
he mean by that?

Mr. Chairman: That you have to
elicit from him,

Shri Khadilkar: Shri C. D, Desh-
mukh, our former Finance Minister,
says in his summing up:

“The case for State trading par-
ticularly in an economically re-
tarded country like India can be
made quite strongly. For, such
an institutional organisation—if it
works well—".

and it is a big “if":

“can check inflationary increases
in prices by destroying the foun-

dation......",
It lays down certain fundamental
principles. 1 am not worried about
this Bill. It will be passed. But we

must endorse this as the basis of our
policy and we must make advance
from this. That is why I am quoting
this. It says:

“by destroying the foundation to
speculation in basic commodities;
at the same time, it would be able
to tap commercial profits at source
and provide resources for national
development. Something  along
these lines may be evolved
through the growth of coopera-
tives, but in the short-term, when
the need for rapid development is
urgent, the evolution may be too
slow and g more vigorous partici-
pation of the State may prove
necessary.”

‘If we bear in mind this summing up,
I would like to pose g question, Are
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the Food Ministry and the Finance
Ministry fully co-operating in this?
Otherwise, this will not succeed. I
am just putting it quite frankly.
Otherwise, this measure will never
succeed. Secondly, the bureaucracy
entrenched in this department, to my
mind at least some elements of it are
affected by all the malpractices, ten-
dencies, corrupting influences and so
on. Have you mobilised their sup-
port for this policy? If you have not,
you are bound to fail and if you fail
the whole superstructure of this policy
would completely collapse and you
will be forced to go back to the old
hand te mouth policy regarding food.
So, 1 would like to give this Ministry
a warning on this occasion,

I fully endorse the Bill, As it is
a big Corporation, I only want a pro-
vision that the annual accounts of the
Corporation will be placeq on the
Table of the House.

Shri D. R. Chavan:
there in the Bill.

It is already

Shri Khadilkar:
missed it.

Perhaps 1 have

Shri P, R. Patel:
not read the Bill.

Perhaps you have

Shri Khadilkar: I never speak on
a subject until I study it,

If we examine the accounts of the
Corporation we can see whether it is
functioning well or not. But the main
question is this. There is a struggle
in this country; we are at cross pur-
poses during a period of crisis. The
Minister should have the full backing
of his Cabinet, not half-hearted
shilly-shallying co-operation so that he
can over-rule the Chief Ministers of
States who want to have their dictates
prevail by perverting or twisting the
policy laid down by the Centre. Such
a determination on his part will be a
condition precedent for the success of
this policy.
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Another condition is there, as Shri
Dandeker has said. He has a good
deal of experience. In this country,
with all this planning there is rise in
prices of general commodities, parti-
cularly of foodgrains which is the
basic thing in life. How are you go-
ing to check it? If this is not check-
ed......

Mr. Chairman: The hon. Member

should try to conclude now,

Shri Khadilkar: I shall finish with-
in two mintues.

Mr. Chairman: He is going far be-
yond the purport of this Bill. He can-
not go the whole gamut of the price

structure and all those things just
now.
Shri Khadilkar; 1 shall omit the

price factor though it is a vital factor.
I leave it to them. But I have to say
one final thing. There are people in
this country and in this House who
have not taken kindly to all these
measures. They will find fault with
it. As they are not monopoly pur-
chasers—they are not thinking in terms
of monopoly procurement; they are
afraid—and are ‘entering into the mar-
ket along with the other commercial
purchasers, the speculators, the fin-
anciers and the blackmarketers, with
all these they are likely to be defeat-
ed. Therefore, in this effort they
must not be deterred. Whatever hap-
pens, they will go ahead, use all the
machinery at their command and make
it a success so that it will lay down
the foundation of our long-term food

policy with a superstructure which
will be impregnable,
Shri A. S. Alva (Mangalore): Mr.

Chairman, Sir, I support the Bi'
I take exception to some of the re-
marks that have been made by Shri
Khadilkar. In the first place, he was
really uncharitable in accusing the
ryots, The producers are really the
backbone of the country. As a matter
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of fact, the effort of the Government
itself is to see that as far as possible
a fair and remunerative price is given
to the ryots, that is, the actual pro-
ducers. There is nothing wrong in
that.

The second argument of Shri Khadil-
kar was that they were in league with
thre merchants, specially the rich pro-
ducers. That also is not correct.
Evidently he does not know the con-
ditions that are obtaining in the vil-
lages. I also belong to the agricul-
tural class and I know that even the
rich agriculturist, as a matter of
fact, is really hard put to meet his
expenses, It is very difficult with the
iand legislation to have big surplus. I
wish Shri Khadilkar will listen to
some of my arguments.

An Hon. Member: He is
away.

going

Shri EKhadilkar:
away.

I am not going

Shri A.S. Alva; Further, he appears
to think that the Food Ministry is
opposed to the Finance Ministry and
that there is a lot of difference of opi-
nion. I do not know from where he
is getting all this information. This
Bill has been brought forward by the
Government, that is to say, the entire
Government. It is working as a
Cabinet system of government. As
such, there is nothing to say that
there is difference of opinion in res-
pect of this Bill.

Again, Shri Khadilkar said that this
Corporation which is entering into
the trade will itself become a black-
narketer and do similar things. But
he forgets that clause 6, sub-clause
(2) says:—

“The board of directors, in dis-
charging its functions, shall act
on business principles having re-
gard to public interest ang shall
be guided by such instructions ca
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questions of policy as may be
given to it by the Central Gov-
ernment.”

So, it will be an honest trader enter-
ing into the trade in the public in-
terest and also reflecting the policy of
the Central Government.

Shri Dandekar wanted to say that
this Corporation might ultimately get
a monopoly. My submission in this
regard is that there is nothing pre-
cluding the ordinary trader in his
business,

|5t TAWMAAR (FAE) - WE-
A1 wrer 7z 7@ € & S sy
Zi it F7aT ¥ fogm &1 a4 AR &
feal 1 @@ @1 | & ST Srgar
g i 7 famEe Y Fa § W
ST AfE w aw T8 £ 7

aANfa AT . T A AAET
FHA GFT & AT WY TEAE g7 @
-

Y TRTECARE 4TSN gHe ol
AT g fFag A @&

Shri A, S. Alva: You will see that
we have got an example. When we
discussed the food situation in Kerala,
we had the sorry spectacle to note
that the trade was not playing its part
properly. If the Government enters
this trade with an idea of seeing that
there is movement of rice etc., in the
entire country and that people do not
experience great difficulty, we will Tea-
lise that it is all the more necessary
that the Government, instead of giv-
ing general instructions, should enter
into the trade through this Corpora-
tion.

Shri Jain made the point that the
Corporation must have power to have
monopoly of rail movement from State
to State and such other exclusive faci-
lities. As a matter of fact, under the
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Essential Commodities Act the Gov-
ernment has got ample powers. 1 can
exercise that power to see that when-
ever food stocks are cornered by some
persons they can give directions in the
matter. In the White Paper and in
other statements that the Food Minis-
ter made, he clearly said thrat whole-
salers who enter into the trade should
not be given the monopoly of corner-
ing the stocks. For that purpose, he
said, the railway wagons will be made
use of only by the Food Corporation
to move the foodgrains from place to
place. Also, power should be given
to the Food Corporation to take
away the rice etc, either from the
wholesalers or from the producers or
retailers at the prices fixed, If there
is a wholesaler who has a large
stock and is going to sell it at a
particular rate fixed by the Gov-
ernment and if the Government takes
away the stock giving the fixed price,
I do not think that there should be
any objection or complaint by him
unless e wants to see that it goes to
the blackmarket or unless he wants
to profiteer. So, nobody can take ex-
ception to the way in which the Food
Corporation is entering into the
market.

Then, Shrimati Laxmibai said that
the cultivators also should be repre-
sented in the directorate. There is
nothing thrat prohibits the Govern-
ment from seeing that such people,
either ryots or those who know the
conditions of the ryots, are also made
as directors. There are six other
directors which, of course, are to be
appointed by the Government,

Then a provision is incorporated in
thre Bill in respect of the advisory
committees. These advisory commit-
tees are absolutely necessary to give
proper advice. There must be experts
to give proper advice in the matter of
distribution of foodgrains and in the
matter of purchase under local condi-
tions. Their advice should also be
taken into account.
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Another thing that I may submit
for the Ministry’s consideration is that
they must give wide scope for the
Food Corporation so as to act in the
interest of the trade and the public
and to reflect the policy of Govern-
ment. Of course, it is said that the
policy is controlled by the Govern-
ment and that, ultimately, it
is for the Government to say
whether any question is a matter
of policy or not. These things should
be viewed not from the bureaucratic
standpoint but really from that of
the interest of the public. It must be
sympathetic.

It is a good thing that this Food
Corporation is also given powers to
see that proper incentives are given
to cultivators for production, sale of
grains and other things and also for
distribution of the necessary fertilisers
and making them available to the cul-
tivators. This is a very wholesome
provision. In the matter of distribu-
tion of fertilisers we know that it is
not really reaching the cultivators. So,
if the Food Corporation also takes into
account equitable distribution of fer-
tilisers to the cultivators, that also is
a very good thing.

It has been said that the headquar-
ters of this Food Corporation will be
at Madras. In the Bill itself it is said,
“at Madras or any other place”. Of
course, Government has a right to
change it. But I feel, why Madras has
been chosen is that in the southern
States, specially in Mysore and Kerala,
there is shortage of foodgrains and
they thought that at this stage it is
better if the headquarters is in the
South for seeing that foodgrains are
moving properly and they can give
personal directions. But actually there
is no difficulty for them to establish
their offices at other places and even
ultimately to change headquarters to
some other place. There is nothing
to take exception for the location of
the headquarters at Madras.
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Then there is one other thing which
also 1 would like to submit. The
Corporation must see that the coopera-
tives and the merchants are not
thrown out of employment because
there are merchants and merchants
and we cannot brand every merchant
as a profiteer. There are a good num-
ber of merchants who are doing their
business honestly. They are also very
much interested in their fellowmen
and the public also. This Corporation
must take advantage of the coopera-
tives, the marketing societies and also
other traders and appoint them as
agents either for procuring or selling
or doing other things so that they are
also not thrown out of employment. As
I said, I am sure the Government wil]
make necessary rules or give direc-
tions under the Essential Commodi-
ties Act to see that whenever the
trade is not behaving properly the
Government procures the foodgrains
and other essential things from the
traders and others. As a matter of
fact, the object of the Corporation is
really laudable. Even if the Gov-
ernment does monopoly trading, there
is nothing wrong because, after all, it
is not as though it is any individual
who is making any profit. Every-
thing is ploughed back to the public
exchequer.

It is also stated that the accounts
will be audited just like any other
Government company and then the
report will also be placed before the
House. All the rules etc., will also be
placed on the Table of the House. As
such, there is ample opportunity for
Parliament itself to discuss these
matters.

Something has been said that the
State Government does not come into
the picture. I am sure, whenever the
State Corporations are also establish-
ed, this Corporation will certainly
take the advice of the State Govern-
ments—of course, under the overall
control nf the Central Government,
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I fully support this Bill. It is com-
ing very timely and I am sure that
though the present sanction is Rs. 100
crores, its purchases and turnover
will be much more than that. It will
actually be a watch-dog on the trade
and I am sure this will be a good
corrective for the trade itself and the
normal trade will go on properly.
With these words, I support the Bill.

At go fao Wt (Wemem): 2
et 7EET, a8 H3 FTERYA T
F1 91 fam & 9 F Fow Ty 7941 7Y
A AT AR I @ F A A OF
TW &g w=gt ¥ ag FgAr fF 39 fae &
forame =0 %7 warg AT A &, AT WS A
AT & WET FT T FT 71 W97 & HT
FIfF 39 au7 Tw & Ay g7 ¥ fawe
TET FAT g5 § IH FT FIS &raT HOHT
U Tysz ge fase i oar 8 #9
# ®W g9 a1¢ faw &7 wg & a7 a@y
AT

faer 1 agaT g 7= @ | wae
S¥T gHTY ATAY AT dg AT T @I
ATHAT § qg Tg AT & i faAmr A
d3ETT 43 | GETETT 939 F 9% @y
T 2w & fafirs @it & w2 o faaow
g1, fagzor 7t S swaedr g g saA
= 31 & w9 ®1 w7 gew g S
ot fedt & o gro smrE 7 #r
AT HAF | HTAFA qE ATH TAITT AT
Frar & f& & 7 39w 98 F wee
AT FRT &7 foar &, smorft &
AT EIE w7 frar AR T s F 7
HAAT 3T A FATT FT 0781 FT Gl
I AT TR § A T AHIT A T
FE F A=Y T AT KT AT gHET
AE WY & | TW F ary # gAnE wAw
AT I A1 A9 IR §R F W
T AT FFHI ¥ 9 Fw@r @ OF o
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At qme F wea, fEEE &1, ifE
FAEF § FfF 50 & w67
fomr & f& 58 ard & | saear
FT HATE &Y § 91§ 99 F1 fawge
W ARl waT AT g | afsm s d
faorfig oF awen TH Y @, 1 @rfEw-
FT AIF W F 7= AT FL Ig
#z ma fr 7w fawr & G feafa wmem
9t & fF s@ 5w &1 o faar s
Y @19 ARy T W #T "L gy A,
TF qEw w4l gAY % Amrd, aF
STTY e, Tg § oAt aF & ggm
FT WM E IR Fa9 AT W FT

&1 v far v 9 Aw e L

% ®rAHrg #@9en - as feae wEr
qr |

ﬂ?qofwoﬂwﬁ:ﬁq@,aﬁ'
faam Segin famger =€ %gy 47 1 I=i-
¥ Fae framy 7 weT & TR
q7 | 79 T2 fear 1 91 s a7
afcareT & 9 91 $© a9 H TE¥ war
& | TET YO IR ag WY & F e
st frem § sa ot feafa daT & v =g
W AT F AT AHA F WL ST
FT IR E AR F & W A F A
arg & foo fordae & s agy s &
fr feamT & ot wig § ag T Ay
feafa & ¢ ag7 =7+ o 1 I AT O
AT G FT AR T g gE 0 WA
mar @ fF afesst oga &9 ¥
s & oA & ¥fEa & ifF gome &
AT g AT gAT F R & arv §
g 77 a9 ¢ fF ag wwy 9t & fwarat
F THET TG g7 OF gfeewor
T & fgame &, IwmEw F fgame
¥ AT JgE A% AgA FIA H I g,
FT aq et § qorra w7 e gwe
‘yreit & faTl & dgaw d ) oA A
fem ot & o' fem wwom #Y fFae
FT gaTAT ¥ TR G
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T AAA™ BIET ;0 1 Hio Fe
zwa & fomr 20

st Zo o ity : 5w & war &
F gt o faa 7ot w® TF g afew
& o a1 &7 g0 WA &7 d A1 AL
g & &t ¥ fv 3= o7 &1 12 73
ZU wTATAT § | 7 7Y Fg FFar fw frw
A%H & TeaT ag ATL 919 AT T

& faam &Y w1 am & fav fariae

27

WRT OF q&T WAl &1 g & 457
AT &1 UF TeAGE HEET § "
I FT IATH FATE gET 8 | 99 &
arey a1 gEAT AT 79 foeir gri
oY 39 FT FEA woq w9 R
grm | afd gt aF e &1 samar-
et & @rzrs F07 &7 99 & oF Fww
ATET G ATE AW AN ARR F AT
g f& ag #1 a1 o1 fafgs =g &
fam &1 f& aog & femm syrofan
F AT FIAGT & qEGH H UF ATSAS
# @ & 7 H AgY qar v 3=
7% % %g faar 5 & o wraAl &7 7gma
# fau fawieme & 1 ag oot segrT
T Iy & fgq aw wHg F
UF HrAT A WIA gHTE G799 FEr |
aF gt § i 39 &1 37 a7 #7 faw
=g wf waEr et ¥ 32 F7 fEa
¥ | ag ara b fedt ot fvaT wr
g FLA AT AG E

staT #9 qgA @1 A« gW 4 fae
FT 9EAT &Y I55 GIerd & @1 39 & v &1
IET § ITURA AGIA AT IH F AR
faaeor #Y qegT w1 g« w7, fa= &1
f& e ag art & ar faw gare |
ATT ST 7T}, TH qE ¥ A w7 owfgw
TF 45 99 dF T I qTEH g fF
I FfaT F1 AT &, FT o7 A
T AT g AT F AL GT FTCTIA
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faa % 7Y femerd 2 W & v s@ v
& wreaw ¥ famat &1 few &% qefea
&7 | ag WY 99 ¥ 9|7 A@) Aoy 5
ST IIAIEAT § IV AT IH F FTU S
fear gfma g 1 39 ¥ @) ¥ T@
A AT T TFAA F q=L 4 FT
FaTar srar § fw 3a F1 FAfar T
FN EAT, I FT AWHA 9 g,
39 Fr F1 wafa e A1 IT FY S
FTTAT AT qFAT § WX I FT FF TET
AT ERAT g T A fam gAT R 1 W H
ag Wt aaaTan T § v ag w9 feme
Zr A1 3§ #1 wEr & duA faee,
wifz, smfz | A T1& T gF@ THTC wT
FTOEOE & ®Fag H HFEC H1AT
FLdr § 99 1 wvar S faegr agr
a7 W1 ¥ fzar @ ) afea 9 oW
ara f& fom a%17 & 3o 4t fa=fas
F AT AAET W wOAT  qEeqrl
*1 &9 ®OT ¥ @ATAT § I g F
TF WY AT gE F g Agt wmar § 1
g WY wgar drgat g fw 1@ ww R
fa= & o2, AR W F1 A A9 57
o fam o gufaan 793 T & =g
TH ¥ OeET gIL & AT AN AT 5 § |
#9 ¥ #7 37 fagrat o faaeai «
76 9 ST ar gT Arfed, foe w1
TTHTT W17 T 56 FIGILAT & qH7 e
FT HTH FIAT & | AT g FYVE TH
STITEr #Y A% ¥ AL F AT, A1 99
F HTHA S {I-AR g W gEeaTy
TG, IT FT F4T g HT ! IAEIT
F fag ga FTORTE & 99 19 4
=t a1 F7 a1 anaq g, fam & g
aZ wAT FAAT ? Ay ag @ framl
¥ g g, o 99 feae goEr
oATA aurqrfeat &Y =9 &N, & @g
FIGIA 37 surarteal ¥ qTO A
gFear woit 7 vE o B AW @
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1 afeat & framt & qmad fase s
T FT g gé & | gg FWREA I
TET T FHET H8 FO0 7 A @
Tt ga1 & e & ey § v A=
g1 &, s feama s qear &, 9w
T T § | A7 FFw F 7 ¥ wA™
freerar &, & 99 *71 wra wis, A T Ew
T A, AT se v F D
TEM 912 FF TG WA =IOt &
wgafarmg S wEFwm g @
TR g Aqear aEaTg frsafam &
I, ATEH & A qAT AT AT
frasl, Suframt & gra xg awenm &
T g fAwreT a1 @r 8, 99 #T uF
wfawe sw o 57 fa=r & 7 femgamar
™ E

39 ®aw ®, @ qfFwr &, =T
& WiAATa 5T HAST F7 Fas feara
I3 #T A fFr 2 oWy F1oAm
o T ag wga ¢ e femm o wm@l
1 &g &1 favdare & 7 9g W 1™
1T & a1z ¥ miww &, a1 79 § aq@v
gat g9 3w & foau s &€ adt @
gFaT & | f g wwar § fF oA ™
FHT & FaarT @H qry A07 @, "
feam & wfq g8 g 1 Aqra=r w@h
STy, & 9 e et & gt
TaTE W, AR G 5 NFTC ¥ faw
qiferaritz ®wx faurm awsd & o=
FOU 9F, 9 W F wATA FT FEEAT
9 TE @ Al & 1 ¥W wAEfa &+
qfoar @g gnm fF feamw &1 WY
SqTaETT ¥ W s & fau sfw
71 grm | wfgT Far i ot @ faem
#Y SATRT T 47 F AT 7 W
g3l § @A A =1 aiw wfaww am
a7 & a1 A, fram A aww d
T qA1%E I & GEEG1 KT G WAAT
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=1 & fast graw &1 1 AT AR
Fae %7 % %@ faur fx feam ww
sgT #7 faviere g, 41 f67 ag T
Tl #1 agg ST TE H AwAL
7 W7 g0 W #7 ws qOEqT g AGL &l
wFdl & 1 e T@ 3w & feamal #
srarer gt gfgea & | AT UF-W
Say et IF AT AFT H AT MWAT
Zrm, fora & srune a7 I a« fewmi
T &7 ¥ 33 y¥v & fawr g9 w7
fzg

st et o - R § oA
=1 @y ¢ 1 AW \@EE T WOAT
I A FETE 0

uﬁgnﬂuﬂiﬂ:mﬁmm
T =/ a1 77 ST A+ femm ¥ WAl
F # S Bt Hfegi # A e e
STt #2 @Y &, 9T HUay 9w
for a7 mgar #1¢ aga afaw woeE
g 7 Al am Ag g e
v a9z & fx oF feaa femm €
o @7 a2 st @ g st
TFa Tgar 2 ¢ UF A feee
AT 49 A AFATE [ UK AHTA
T ww Tz a1 wgdw § wmiee g,
41 f& W @gm @ far 2, @7
STz wum ¥ oW A w@ d

az FTOvF fem ag @ fammt
X AVTF d9T AvEH TTOT FOH AT
s Fom, @ fa| § e faswe
%1 fors 7EY € | WA 9@ A
7% FaATH1 A FHIRT FHGTC W] &
757 & fF 97 7% ere el ¥, w19 F 1
3T g99 92 qre |, fewmt & sfafafy
&l g, 1@ wwe ¥ o o),
3519 (Ai) LSD—6. ®
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A9 AF T FARWT & qgr qf oo
2, ot fF e 'R ST REat
F1 gur wear & 1 Fea & ww gl
FORIA gATX AHA & | wfER A
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AT ag FIEEE F4T Fa0 7OFE
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FA A T gz qrr F gt
FT GUTT L W R TR I I
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FON—3NT mfae #3 § 1€ arge
§ AT &1 AGeIT ALL ¢, afew Ta AT §
T v wifaw s &, wifE
AT wEe, ot s, T oag wieee
fear & 5 framat & wfafafugisy aF
¥ mfre femr sw—, @ % AW
T® ATq # §W9 W sy @ fr ag
FIATTA WET 1T 9T FTH wT FHAT |

TO WA qa€41 7 TH 4 A o
7 fawre wwe fow § f e ar
frifag slem +7 s=w a@R
# w7 w1 AR Ju frw A &
G ATETL) & AT g1 A T §
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T ETAT &1 H A g g e
T HAE aga BT § A 39 9"
STl & g7 BleT TET & 1 §O
AT R X AT g R dm AT @
d= ox gt R AR Fe A wwr fw
ST GETE AT gER owrr o AfE
T AT AT AW AT A GG qTAT
2 O AT At § & sl
# spfeqna &9 A 78T g qFar fw
g gErd % g fas faem,
% g o7 fedt 9 = i
faame 7 &<F, IAFT @ AHS H
famm # 7 3wT gg gHET fY &
ENY | A gg FEA F1 K05 wF A
¢ i Tl & HE7 wAT WY 99 Fi5-TS
¥ fae ST 1 IEET g AT B 7
o fe g7 am@ w1 A T Gww 2
fr 2 51 =WA-wN IW @iz A
T oo 7 ¥ ¥ wET Y As-
mWE FT TS & |

%9 fam & sgw A wgr fa
T AETEEAT ZE, A T AR
Fagam oata w49 | Aufram g fe
T AEWSF e R g SRl §
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Shri P, R. Patel: 1 support the
Bill and I wish that it may achieve
the objects that have been enumera-
ted. The Bill is in the interests of
increased agricultural production. It
seeks to  benefit the consumers. It
seeks also to guarantee minimum
price to the agriculturists.

Shri 8. 8. More: Where does it say
so0?

Shri P. R. Patel: It seeks to guaran-
tee minimum price to the producer,
and to protect the consumers' interests
from the vagaries of speculative
trade. It is a very unhappy thing
that even though we have accepted
the principle of giving remunerative
prices to the agriculturist, the Bill
fails to mention this in its provisions.
I think that it would have beena very
good thing if that fact had been men-
tioned in the Bill.

Another thing that I am afraid of is
that our Minister of Food and Agri-
culture rather hesitates to form an
agricultural prices commission.

Shri C, Subramaniam: Hesitates?

. Shri P, R, Patel: He takes time. To
remove any doubts, 1 wish that at the
earliest possible time he would nomi-
nate the agricultural prices com-
mission. At the same time, I would
remind him of the promise that was
made by the Prime Minister to the
nation that in this commission, the
representatives of the agriculturists
also will be included.
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I hope that the hon. Minister will im-
plement that promise, because then he
will get the support of the agricul-
ural community in the task that he
has taken up. That task is a wvery
big one. 1 know the difficulties in
the way, The hon. Minister wanted
to remove the zoneg as early as possi-
ble, and he wanted free inter-State
movement of foedgrains. But some
States, and some Chief Ministers op-
pposed it, and, therefore he could not
do so. 1 wish that he should be put
in a position from where he may
dictate or rather his words should
become so powerful that the States
will have to abide by what he says
and remove the zonal restrictions.
But it seems that there is a quarrel
or tension between the Centre and
the States and that each State looks
to the interests of its own people and
not to the interests of the whole
country. If that is the position, then
I would ask him whether the food
corporation will be a success,

After all, the food corporation shall
have to depend upon the States, and
if the States are going to behave in
this manner, then will the food cor-
poration be able to succeed? 1 have
got my own doubts on this point. So,
I hope the hon. Minister will consider
this matter.

In this Bill we find that there is
going to be a board of directors, then
there will be a board of management,
and so many other boards and advi-
sers. There is nothing in this Bill
which would prevent representatives
of the agriculturists from being on
those boards. But has the hon. Min-
ister put these things clearly? Has he
provided that at least one half of the
members of the board will be re-
presentatives of agriculturists? If he
had gone so, I think that that would
have created a very good impression.
I hope that he will give an assurance
that at least one half.of the members
of the board would be drawn from
the representatives of agriculturists.
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Shri K, N. Tiwary (Bagaha): Does
not my hon, friend feel that this Bill
should go to a Select Committee so
that it may emerge as a comprehen-
hensive Bill?

Shri P, B, Patel: There are some
persons in the country, and educated
persons too, who feel that agricul-
turists have the capacity to hoard
foodgraing and they are in conspiracy
with the traders. It is a wrong im-
pression. Sir, I come from the agri-
cultural community, and I know that
there would be only half a percent
or even less than that in the agricul-
tural community who would be in a
position to keep back some of the pro-
duce, Even if they are in a position
to do so, what is wrong in that? But
unfortunately, some educated people
in the country have started abusing
the agriculturist. It has become more
or less a fashion nowadays.

Those in the administration think
that the people outside the administra-
tion are rogues and profiteers and
blackmarketeers, while those outside
say that those in the administration
are corrupt and immoral. So, there
is a fight going on between the two.
So long as they do not have trust in
cach other, no good scheme will be
able tg succeed,

I have been quarrelling with some
friends of mine who are Ministers in
the States on this point. Generally in
the course of talks, they say that the
people are not trustworthy, they are
profiteers and they help the profiteers
and they do this thing and that thing.
I used to tell ‘vour father and mother
are outside the Ministry. Why do
you abuse them? Therfore, I would
submit that we trust you and Yyou
trust us, If the hon. Minister trusts
the agricultural community in the
country I think he will be a success-
ful Minister in the Ministry of Agri-
culture.

1 know that this Ministry has be-
come the grave of so many, and the
reason is this that the man at the top
is g nice man, but those behind him,
those officers sitting there are the per-
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sons who put the man in the wrong
box.

Shri Kashi Ram Gupta: They have
been behaving like this since the very
beginning.

Shri P. R. Patel: It is a bureaucra-
tic mind that they have, and there-
fore, we wanted popular Ministries,
and we fought for the freedom of the
country. Otherewise, there were
Ministers even then and there were
the officers also, but we wanted, a
popular Ministry everywhere.

Shri Alvares: On a point of order.
Is it proper to point to the officers in
the box and gay that they have been
grave-diggers?

Mr. Chairman: He may refer to
them in general but not make any
special reference to the officers in the
gallery,

Shri P. B, Patel: What I am sub-
mitting is this. Let us first under-
stand the farmers and their difficul-
ties, and then they will try to help
us.

Shri Koya (Kozhikode): When they
were ruling we were better off.

Shri P, B, Patel: In this whole Bill
is there any clause which puts res-
ponsibility on  anybeody, whether
director or adviser or anybody else, to
look to the requirements of the agri-
culturists? One of the primary
objects of this Bill is to increase agri-
cultural production, but there is no-
thing in this Bill which puts respon-
sibility on anybody or any servant of
the corporation to look to the require-
mentg of the agriculturists. This is
a funny thing. This Bill is called
the Food Corporations Bill, but that
very clauge is found wanting.

Another thing in this Bill is that it
is said that it will undertake trade in
foodgrains in a commercial manner.
This is a vague term, commercial man-
ner. Business or commercial firms
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make profits. 1 want a clear-cut as-
surance that the profits of this Corpo-
ration—I mean the gross profits, not
the net profits—will not exceed 6 per
cent. That is if you buy a thing for
Rs. 6, it must reach the consumer at
Rs. 6-6-0. That would be the state
trading benefiting the consumer. But
looking to the large number of direc-
tors, advisers and others, if whatever
is earned is consumed by a large army
of servants of the Corporation and no
profit is shown, how will the consu-
mers be benefited?

At THSATAR A W 4919
g 93 (97 w7 &m § A
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Shri P. R. Patel: How will the far-
mer be benefited? Let Government
consider this point. Let us go to
the people and say that we are not
for profit; if we buy a thing for Rs. 6,
we will sell jt to the consumer at
Rs. 6-8-0, sg that the profit will not be
more than one anna to a rupee. Then
we can compete with the merchant

community and in that way set an
example.
Then [ shall come to clause 40.

It is a very funny clause, It says that
the servants of the Corporation shall
not be held responsible for or liable
for anything done in good  faith.
There is such a clause in the Civil Pro-
cedure  Code. This inheritance js
from the British Crown that the King
can do no wrong and sp the servants
of the king can do no wrong,

1 say that this priciple is out of
date. It is not favoured by the judi-
ciary. In England, there were some
changes in that principle. In India
also, the Supreme Court opined very
recently rejecting this principle, But
we are incorporating this clause in
this Bill in respect of the employees
of the Corporation. I think this is
too much. I hope Government will
reconsider this matter.
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Shri Karuthiruman (Cobichettipa-
layam): 1 support the Food Cor-
porations Bill. But for the fact of
this Bill coming up, the farmers
would not have got the price that is
prevailing. Had it not been for the
formation of thig Corporaiion, the
traders would have taken advantage
of the situation and the price fixed
would not have been advantageous to

the  producer. We wish for the
successful functioning of the Food
Corporation.

There are two vital things in con-
nection with this matter. First, who
are involved in this? The farmers.
Then there js the method of purchase
of the grains. First of all, the pro-
ducers should be given a fair price.
The statement of objects and reasons
says that this measure is intended to
ensure a minimum price to the pro-
ducer, which minimum price may be
fixed from time to time. This is
confusing. An agricultural com-
mission has been appointed. [ am
sorry  that  therein only the con-
sumers' interests are represented.
Not even a single farmer is repre-
sented there.

Shri C, Subramaniam: It has
vet been formed.

not

Shri Karuthiruman: They have
fixed the prices. the ad hoc prices.
Now at least I take it that the
Minister will take care of the aspect
of producers’ representation there.

They announced & set of prices in
August. That is the price then pre-
vailing. The price prevailing in the
market should be the price fixed for
the  producer. But within two
months of fixing one price, they
changed the price. Unlesg the farmer
is guaranteed a fixed price, how can
we expect him tp increase the pro-
duction. They said in August that
the price would be Rs 40—44 per
quintal of paddy. But in November,
they revised it, reducing it by Rs. 5
per quintal. How can the farmers
Fave security in these circumstances?
If even in the course of one month or
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two, the price that hag been fixed is
reduced, can the farmers feel gsecure?
In September, a farmer wag entitled
to Rs. 44 per quintal. If he gives
celivery now, he would have to pay
a penalty of Rs. 5 per quintal. For
having kept the paddy, allowing for
ehrinkage also, now he has been
penalised tp the extent of Rs. 5 per
quintal.

1 congratulate Government on the
fair price fixed. But I cannot say it is
a remunerative price for the producer.
We have five year plans. At least,
let remunerative prices be fixed for
ihe producers on a five year basis.
Unless this 1s done, it is quite im-
possible for them to produce more. If
farmers are subjected tg thig sort of
uncertainty about prices, that within
two months the price announced is
raduced by Rs. § per quintal, they
will not produce more of food ecrops;
they may switch over to cash crops.
They cannot feel secure in these cir-
~amstances.

Then again, has the cost of cultiva-
tion been brought down? The way
in which the price policy is applied
makeg the farmerg feel that they are
not given a fair deal. It is impossible
for them to increase production in
t1uch circumstances,

The Food Corporation will under-
take state trading in foodgrains. It
will run on commercial principles
also. Officials will be involved in the
matter of procurement of grains. Here
1 want to say one thing from pre-
vious experience, that procurement
tiirough officials is not proper and
will not be fair. The available sur-
plus will be taken over by the Cor-
peration. What is  the  available
surplus? The officer goes and decides
on the basis of his whims and fancies
what is the available surplus, So
Jne quantity may be procured from
sne farmer; a less quantity may be
izken from another.

If you want to increase production,
the procurement system should be
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based on the levy principle, that is,
per acre of crop.
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Mr. Chairman: The bell is being
rung—Now therg is quorum. The
Lion, Member may proceed.

Shri Karuthiroman: If it is based
on the levy system, immediately after
the harvest, the Corporation can enter
the field and procure. So the system
of procurement should be based on
the levy system, to begin with,

The surplus awvsilable should b2
tnrough two channels—one through
ine Food Corporation and anothet
through free trade. If procurement is
entrusted to the present officials, I do
not think they will do a good job of
it. We have had bilter experience of
it in the past and even recently. Therec
iz a saying in Tirukkural:

Velodu ninran idu enradu polum
Kolodu niran iravu.

Procurement through officials is like
begging of alms by a man with a
spear in his hand on the highway.
Only because of fear of the spear
some people might give, but the real
culprits escape and will indulge in
blackmarketing. That is why the
system of procurement should be on
an equitable basis. If a man owns
one acre, let him give one bag, if he
owns two acres, let him give two
bags, if he owns ten acres, let him
give ten bags. Tf anybody gives more
than that, a bonus of Rs. 5 per quintal
of paddy or rire should be given by
the Corporation. If you give such
encouragement, the big farmers who
hold ‘their stocks will come out and
deliver the goods to the Corporation.
T.et them fix the target for each
village or district on this basis and
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iei them procure, then there will be
n¢ trouble,

il paddy or rice is not stored pro-
perly and processed properly, it be-
comes very unhealthy for consump-
tuin,  If you entrust it to the officials.
they will not be interested in doing
this storing and processing properly.
That is why traders are able to give
good rice.

!{ the Corporation enters into pro-
curement, it should be able to give
ine money on the spot and be able to
tuke delivery within 24 hours. In
Tanjore, for instance, when 1 ‘was
there, 3,000 bags of rice were offered
by a gentleman, but they have not
been taken delivery by the procure-
ment  official. In some places they
complain they do not get delivery,
but in places where delivery is given,
tey do not take delivery.

We should see that the Bill is work-
ed to the benefit of the producer and
the consumer. Even the retail trade
may be taken over by the Corporation,
s0 that there may not be any malprac-
tices in the retail trade. A remunera-
tive and fair price should be gssured
10 the producer. The levy system of
procurement should be the policy of
the Government and the retail trade
should also be taken over by them.

Shri Umanath: This Bill is brought
forward under much fanfare by the
ruling party as if something big is
coming about, The Swatantra Party
also is reinforcing this attempt of the
ruling party by picturing the Bill as
something really serious and big.

It is our assessment that this Bill
shows that even after starvation
deaths, this Government is not pre-
pared to bring about any radical
change in its ruinous food policy fol-
lowed so far.

In the statement of objects and rea-
sons, the Government has made it
clear that the formation of this Cor-
poration is only a step towards imple-
mentation of Government's policy.
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Hence, a precise apprisal of the food
policy of the Government, with parti-
cular reference to recent develop-
ments, would clear the line along
which the Corporation would function.

Referring to the recurring food cri-
sis and soaring prices, the Economic
Weekly Special Number of July, 1964
writes:

“Investigations made by experi-
enced political workers. .bring one
inevitably to the comclusion that
the present hyper-inflation is es-
sentially the result of the grip on
food supplies, of the large land-
holders and the bigger wholesale
traders.”

So, to ensure availability of food at
reasonable prices, any policy must
break this grip of landlords and whole-
salers. And yet, for the past 17 years,
our Government policy has been one
of trying to solve the problem of food,
without destroying the basic economic
positions of the landlords, and without
attacking the strategic positions of
wholesalers and speculators in the
food trade. In fact, the Government
was placing its main reliance on these
very classes for the success of its food
policy. The reliance was by conviction.

The development of the last two
yvears has turned the search-light on
this shameless reliance. During the
September crisis, Shri Subramaniam
admitted that the landlords and
wholesalers have witheld stocks, He
said:

“I say boldly and categorically
that some of the big producers
are holding on to the stocks in
collusion with the dealers.”

Was not the Government forewarn-
ed that this would happen? They
were forewarned by us during the
March debate itself, Yet, brushing
aside this warning, what did Shri
Swaran Singh, the then Food Minis-
ter, say in this House:

“This year we have been extre-
mely lucky in the matter of rice
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production... I am quite clear in
my mind that now that the actual
effect of all this additional pro-
duction is felt, both in rural side
as well as in the markets, the sup-
plies will increase and also the
prices will not have a tendency to
harden.”

‘What was it that made the Govern-
ment so certain of the rice coming into
the market? It was their deep faith
in the landlerds ang wholesale dea-
lers.

Symptoms of the present catastro-
phic hoarding and skyrocketing prices
were noticed by the Government even
in March. Referring to those trends,
what did Shri Swaran Singh say? He
said:

“It is quite natural for the grow-
ers to think that the prices in
later months might increase and
might increase disproprtionately
and if there is some reluctance on
the part of the growers in bring-
ing their produce to the market,
that is understandable. That need
not be grudged.”

This is not only a policy of reliance
on the hoarders and speculators, but
also one of ensuring market supplies
by paying a premium on hoarding.

Did Shri Subramaniam whe made
this great discovery of collusion bet-
ween landlords and wholesalers give
up this faith in the hoarders and spe-
culaters? No. He also, in his turn, re-
iterated his faith in them when he
said in September, referring to West
Bengal: '

“We are hoping that at least
during the Pooja days..some of it
at least would be unloaded.”

Referring to police action against
hoarders, Shri Subramaniam said in
the same September debate:

“Tt ig an impossible task, even
for a totalitarian Government,
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much more for a democratic Gov-
ernment. That ig why the Prime
Minister made an appeal that the
stocks should come out.. What is
wrong there? As 3 matter of fact,
some people have responded in
bringing out the stocks.”

Armed with this confidence in the
landlords and wholesalers, he declar-
ed later in the debate:

“The prospect of Kharif crop is
quite good. Therefore. the situa-
tion is bound to ease. We have
turneq the corner..and after a
long journey we have sighted the
shore, even though we have not
alighted on the shore.”

After these assurances, what did we
see? On the shorks of Kerala we saw
men, women and children dying of
starvation and epidemics; on the shores
of Tamilnad and Andhra, we saw wo-
men and children swooning in the
queues.

Even after seeing these starvation
deaths and epidemics, does the Gove-
rnment give up its confidence in the
hoarders? Shri Subramaniam tells us
in his statement to this House on
Tuesday:

“The rice crop in the Southern
Rice Zone is reported to be very
good this year, and it is expected
that adequate supplies of rice will
soon become available.”

This Government will never give up
their faith and reliance on the land-
lords and wholesalers, Their faith in
them is so ingrained in their hlood
that this Government will rather sink
than give up this faith.

Shri Shinkre: This is not Swantantra
Party's Government.

Shri Umanath: That we have vet to
see.

Shri Nambiar: In it is

waorse than that.

practice.
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Shri Umanath: Seventeen years of
this trial and experiment of trying to
solve the food problem by retaining
the landlords and wholesalers in the
trade having heaped this tragedy on
our millions, what is left now is to
really prevent them from operating in
the market. And yet, this proposed
Corporation ig intended to be a last
ditch battle by the Government to
desist from the inevitable, namely the
camplete take-over of the foodgrains
trade.

In the Statement of Objects and
Reasons of the Bill, the Government
does not say that the Corporation will
be placed in a strategic and command-
ing position in the foodgrains trade.
The relevant portion, para 4, reads:

“It is expected to secure for it-
self a strategic and commanding
position in the foodgrains trade”

Mark the word “expected”. They are
not certain. They only expect. This is
just one of those umpteen expecta-
tions of the Government which have
totally failed in the past 17 year, on
the food front.

156 hrs.

Let us work out this scheme, and
presently we will understand why the
Government only expects. According
to the scheme of this Bill, the Corpo-
ration will be in the market along-
side and in competition with the pri-
vate traders. Now, the biggest mar-
ketable surplus will have to come
from the big landlords.

They are the gnes who have the un-
limited capacity to hold. They will
hold on to the stock till a high price
of their choice becomes agvailable. Then
there is the stock from the poor and
middle peasants. Government says
that since the Corporation would offer
them loans they will sell it to the
Corporation. 1 submit that the loan
procedure will be so cumbersome, de-
laing and involving bribery that
peasants will resign themselves to the
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rural money lender and wholesaler,
from whom they could get loans stra-
ightaway on the spot. This way their
stocks will also be cornered. Then the
Government is left with the choice of
competing iwth the wholesalers by
offering a fair price to the peasants.
What this competition would imply is
made very clear by Mr. Gadgil in the
Eastern Economist of 26-9-1964,

“If the Corporation is limited in
its activities to a given level of
prices, the trader can by offering
a somewhat higher price, divert
all supplies away from the Corpo-
ration.”

This same point is confirmed in an
article in the AICC Economic Review
dated 25 10 1964:

“The Corporation, it may be
peointed out, is expected to make
procurement at prices previously
determined by the Government.
But it is quite likely that to pri-
vate traders may try to outbid it
by offering higher pries to the pro-
ducers. They may thus be able
to mop up a sizable amount of
marketed surplus, the Corpora-
tion getting only inadequate qua-

ntities.” n

But here the Government will say
that the Corporation would be em-
powered to call upon any wholesaler
to handover to the corporation, their
stocks of foodgrains as well as pre-
viously declared prices. But what its
result will be is made out by the
same issue of AICC Economic Revieit:

“But experience shows that by
and large, the officials of the
corporation may, despite the
stocks of wholesalers which may
go underground or detect the
understatement of food  stocks
by the traders.”

And we will again see the sight of
seemingly innocent Shri Subrama-
niam telling this House that policr
action and DIR will be ineffective
where the operation involves thou-
sands of villages. After spendine
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crores of rupees on this corporation
the country will continue tp be
where it is today.

Therefore, Sir, the country has no
other go than the total removal of
these landlords and wholesalers from
operation of the markets and take over
of foodgrains trade. The Govern-
ment says that they accept state
trading in foodgrains in principle and
that they want time to build up the’
machinery and that this is the first
step; as though if they had time they
would have built up the machinery.

No, Sir. In 1957 the Asoka Mehta
Committee ‘declared ‘socialisation of
foodgrains trade’ as the only way out
and this was accepted by this Par-
liament, In 1958 again, the Nagpur
meeting of the AICC proclaimed
‘State - monopoly in foodgraing tradc’
as the way out. Thus they had seven
long years to build this machinery
and they did not bother to build it.
This is s flimsy pretext to deceive
the gullible If the Government
means business they can introduce
State trading in foodrains here and
now. Let them ban wholesale pri-
vate trade in foodgrains. Then the
marketable stocks are bound to come
to the Government for sale, Secon-
dly, let them open a chain of rural
banks at cultivation centres where
the peasants can sell their produce
direct. Thirdly, Madam, in additicn
to the existing warehousing godowns.
let all other private godowns hitherto
used by private traders for storing
of foodgrains be requisitioned by the
Government for the purpose. The
question of ensuring the mopping up
of marketable surplus can then be
successfully solved. But Mr. Subra-
maniam seems to have recently trot-
ted out the theory that total State
trading in foodgrains would require
Rs. 3.000 crores for investment which
no Government could afford, This is
again trying to deceive the gullible.

Shri C. Subramaniam: Where did
he get the statement from?
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Shri Umanath: It is from a recent
meeting.

Shri Nambiar: Is he contradicting
it? It is well and good then.

Shri Umanath: The entire value of
the country’s 80 million tons of food-
grains would come to only Rs. 3,000
crores. Of this, only a third consti-
tutes marketable surplus. Seasons
being different even this third will
have to be purchased at differeat
times. February to June will be the
period when there will be the big-
gest draw on money for these pur-
chases. But since, along with buying
there will be selling as well, there
will be turnover in money. Further
the banks can advance loans to Gov-
ernment against these stocks which
they used to do before to the private
traders. Thus the question of ma-
chinery and finance does not stand in
the way of take over of foodgrains
trade. What is it that really stands
in the way and which the Govern-
ment is hiding from the people? The
Economic Weekly July special pum-
ber of 1964 referring to the composi-
tion of the ruling party in Kerala,
Andhra and Madras has put it sharp-
ly:

“It will be extremely difficult
for the government and the rul-
ing party to do much about the
soaring food-prices... The extent
to which the wholesale traders
and the large land-lords control
the State, district and village
leve] Congress party machine
should on no account be under-
estimate....Some sections among
these classes show predilecticns
for the Swantantra Party but as

yet the bulk hag remaineq loyal
to the Congress..Somehow any
touching of their interests any

prodding of them to give up their
familiar avocations appears al-
most like treason or even suicide
to very influential sectors of
Congress leadership at the State
and grass root level”
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It ig this alliance by the leadership
o the ruling party with landlords
znd hoarders that stands in the way
of take over of foodgrains. This al-
Y1ance explains the so-ocalled resis-
rance by the State Governments and
the Centre’s refusal to compel
State  Governments. The artificial
ticiure drawn by Shri Subramaniam
and Mrs. Indira Gandhi of the Op-
vosition having colluded with these
ivreeg is meant to cover up this real
:ollusion within their party. An effec-
tive blow against this alliance alone
will ensure the taking over of food-
grains trade. The ruling varty will
aot deal that blow. The people of
Kerala, Madras, Andhra and Mysore
who are presently writhing under this
agony and millions of people facing
similar threat throughout the cruntry
will deal that blow. And let the
Government be certain thai their
Defence of India Rules will cease to
iefend this unholy alliance.

Shri C. K. Bhattacharyya: Madam..

Shri Nath Pai: There is a prece-
dent established about calling spo-
kesman ang whenever we asked for
any preference it was cited, T think,
very correctly. Mr. Alvares happens
io be the spokesman of our Group
which is the third. When is he to be
called? There should be some definite
procedure so that we may'\nnt come
io be called at very unknown time.

Mr. Chairman: I think his name is
there in the list,

Shri Nath Pai (Rajapur): That is
all rightt I am not asking that. I
am not asking for any favours.

Shri C. K. Bhattacharyya: Madam
Chairman, I admire the speaker who
preceded me how he has quotad
Bible chapter and verse; he repeated
quotations from the Ministers chap-
ter and wverse...

Shri Umanath: It is the

AICC
Economic Review. '
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Shri Nambiar;: We are showing the
contradictions within the ruling party
and showing you how you are not
doing things which are actually
wanted. (Interruptions.)

Shri C. K. Bhattacharyya: He has
given repeated quotations from the
speeches pof the Ministers about what
advice they have given from time to
time. I only wish to say that a great
deal of things that had happened
could have been avoided had they
followed the advice of the Minister
whom they gquote now with the same
sincerity in practice. It reminds me
of a Character in a Shakesperean
drama, who said “I abuse you because
you have given me the language.”
(Interruptions.) In any case my
friend here questioned why the
Government was hesitant in putting
into practice some of the principles
that he says they had adumbrated.
The cause of the hesitation lies in
the activities pursued by my friends
over there, I know that in Bengal
when the Government tries to main-
tain food prices at a certain level,
my friends will go into the wvillages
and teach the farmers not to sell
paddy below Rs. 12 a maund and in
the towns urge the people to demand
rice at Rs. 16 a maund.

Shri Nambiar: We
statement.

challenge that

Shri C. K, Bhattacharyya: I am
glad that you have challenged me.
But this has been put on record so
many times and I wonder why, when
you quoted so many things from this
side, this particular thing has escaped
your notice. It is also on record that
in the towns those friends carry on
processions teaching the people to
demand from the Government that
they should get rice at Rs. 16 a
maund.

15.10 hrs,
[SHRr SoNavane in the Chair]

An Hon. Member: What was the
Government doing then?
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Dr. Ranen Sen (Calcutta East):
You are making a wrong statement
here, The price that was demanded
by the Opposition for the consumers
was Rs. 22 and not Rs. 16. Why mis-
lead the House?

Mr. Chairman: Order., order. If he
is not yielding hon. Members cannot
o on like this.

Shri C. K. Bhattacharyya: When
they go on telling things in their own
way, they would certainly not like
that others would give them what
they had done in their own coin! I
can quite appreciate that. T would
request them to accept what ] stated
in the same spirit in which I accepted
what they stated about this.

Shri Nambiar: But facts must be

facts.
Shri C. K. Bhattacharyya: Facts
must be facts. But even if the

persons who were concerned with the
facts deny them, they are facts.

Dr. Ranen Sen: 1 come from West
Bengal and I deny them.

Shri C. K. Bhattacharyya: TFacts
come from West Bengal and say they
are the facts. Thisz is a matter of
opinion and it will have to remain at
that. So ‘far as this Bill is concerned,
madam, I support this Bill. (Laugh-
ter).

Mr. Chairman: It
same: madam or Sir.

is all just the

Shri Umanath: This is another
example for not saying the facts!
(Interruption).

Shri C. K. Bhattacharyya: 1 quite
appreciate the interruption by Shri
Umanath. But the reporters there
wil]l tell him that he has repeatedly
used the word ‘Sir’ while Dr. Sarojini
Mahishi was gitting in the Chair. Let
him ask the reporters :they will give
him the gquotation from his own
speech.
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Mr. Chairman: The hon. Member
iz losing time.

Shri C, K. Bhattacharyya: I support
this Bill. I only wish that the situa-
tion were not such that Government
had to spend their energy to resort
to such a measure. Their hands are
already full with very complicated
administrative measures, and it is
difficult for them to divert their
energies to take up such 3 measure.
But there are ecertain sections in
society which have created a situa-
tion which has compelled the Gov-
ernment to go in for such a measure.
We have got to support it and the
Bill should be accepted and passed
by the House.

So far ags the Bill is concerned. 1
should say that the Bill should have
been a little more carefully scrutini:-
ed before it was introduced. Parts of
it appear to me to be not very care-
‘fully drafted. I have put in certain
amrendments. There are other gmend-
ments which might be coming in.
Some of these might be pointed out.
1 have put in an amendment to the
effect that in clause T(e) six other
directors should be non-officials,
because out of the 12 directors, six
have already been made officials.
Therefore, at least the other six
should be non-officials. It is not men-
tioned here that the six should be
non-officials. If the hon. Minister
refers to clause 14(c), he will find
that there is a reference that at least
one of the directors in the executive
should be a non-officiall In the
origina] clause 7, there is nowhere
provided that there must be some
non-official. That, I believe, might be
due to an oversight.

When the Bill refers to the Chair-
man, it says that no salary is to be
provided for him, but in clause 8, the
Chairman ig included among the
salarieq officials. It says: “except in
the case of chairman or the managing
director #f he is a salaried official of
the Food Corporation of India.” Such
provisions provided in the Bill would
require scrutiny, and I believe the
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hon. Minister himself must gcrutinise
them and amend them in the places

where they are necessary.

While I support the Bill, I should
utter only two words of caution. The
suceess of the Bill will depend on the
conduct of the officials. In fact, the
people are between the officials and

the business community. That is
their position. When rationing is
introduced, the mewspaperz become

full with complaints against the con-
duct of rationing ang the conduct of
officials involved in it. When ration-
ing is abolished, these are again filled
with complainte against the conduct
of business people trying {o exact and
overexact ‘from the people. So,
between thg two, the people have to
choose their way. The Minister has
got to pay great care to this aspect
of the matter, namely, that the official
machinery conducts itself properly in
order to ensure the success of this
measure.

There is another point that 1 should
make. 1 request the Minister to see
that there is no waste. In the days
of rationing there has been s0 much
waste that if an account were made
of the amount of foodgrains wasted,
it would amount to a very big sum.
So. great care ghould be taken to see
that in the storage of food and the
distribution of food, wastage is avoid-
ed in any case. I utter these two
notes of caution so that the Bill, when
translated into law, may prove a
success. In the situation that we live,
this Bill is necessary and must be
agreed to.

Shri Alvares: Mr. Chairman, Sir,
the difficulty gbout this otherwise
necessary and welcome measure is
that it has been forced upon Govern-
ment by a number of circumstances.
The deteriorating food situation in the
last six months, particularly the situa-
tion in Kerala, has compelled the
Government to resort to a measure
which, normally in an era of advanceg
planning, should have come much
«esrlier. This Bill should have really

1886 (SAKA) Corporations Bill 1034
come, following upon the recommen-
dations of the Foodgraing Enquiry
Committee presided over by Shri
Asoka Mehta, now the Deputy Chair-
man of the Planning Commission.
But when Government had no inten-
tion at all of implementing those
recommendations, it is not unnatural
that it never thought of bringing such
a measure hitherto which, had it been
done, would have enabled us to avoid
the holocaust that took place during
the last six months in this country.

It is, threfore, I think, because of
this form of compulsion, there are
some very serious contradiction both
in the matter of policy and organisa-
tion. At the very outset, we find that
the policy of this Food Corporation is
circumscribed by the Chief Ministers’
Conference which took place about
three days ago, whereby the food
zones are still maintained and the
surplus is to be procured by the State
machimery. It is obvious that two
paralle] purchasing machineries can-
not exist. If the States are permitted
to make their own purchases, then the
only objective or the purpose of this
Food Corporation will be one of dis-
tribution. The Food Minister, while
introducing thig Bill, said that one of
the purposes would be to purchase.
I think that the main purpose of this
Food Corporation will be the purchase
of foodgrains and for very good
reasons.

It has been the experience of plan-
ning in underdeveloped countries that
market prices are depressed in order
that the industry may prosper and
industrial profits may satisfy the in-
vestors as well as provide sinews for
reinvestment over again. I hope that
in any socialist planning this concept
will be given up—it is not quite
fundamental in socialist planning—
and if the Food Corporation will set
about its purpose of purchasing food-
grains in a manmer that the Food-
grains Enquiry Committee had sug-
gested, the agriculture industry will
be put in a sound footing and I am
sure that thiz country wil} prosper
and proceed on a planned basis in a
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much more successful way than it
had done before. The essence of this
Fooq Corporation must be purchase.
It has happeneq in advanced countries,
Even in America, where we talk
about a free economy, the major por-
tion of the foodgrains’ purchase is
guaranteed by the Government on the
basis of crop planning. Considering
the affluence of the American
economy, there could have been no
other reason why the Government
should insist that those crops that
the Government think necessary to
protect shoulgq be able to enjoy the
protection of price support. It is pre-
cisely because of this incentive that
9 per cent of the American people
grow all the food and are able to feed
in addition a large part of the hungry
waorld.

In this country, there is necessity
to make a beginning of price supports,
The issue of price supports has been
talked about for so long. The pur-
pose of the Food Corporation is to
purchase food from the grower and
distribute it. If these two purposes
are kept in mind, the intermediates
are secondary. The Foogq Corpora-
tion must make it its business to
purchase food at 3 fair and remunera-
tive price. Only ther it can supply
some incentives directly to the agri-
culturists and try to bring up his
status on a par at least in an equit-
able manmner to that of the industrial-
ist in this country. For too long have
the agriculturists been the beasts of
burden to bear the backlog of the
economy ang as a result, we know
that social development has suffered
to such an extent. If social develop-
ment, which is the essence of plan-
ning, has to proceed apace, then it is
necessary that the agricultural sector
of our economy must be given a face-
lift. This can only be done if the
agricultural sector receiveg thwe pat-
‘ronage of the Food Corporation.
Therefore it ould be a contradiction
in terms if there were surplus State
.zonesg or if the States would be able
to purchase the surplus themselves
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and then pass them on to the Fooa
Corporation. There cannot be parai-
iel purchasing agencies. If ag provid-
ed in the Bill, this Food Corporatior
ig an autonomous concern, but it wil!
be guided by the |policies that the
Central Government may lay down,
then it is obvious that if it is the
policy of the Centra] Government tc
bring about a reformation of the
agricultural economy and if, just as
the industrial economy of this coun-
try ha; a uniformity of prices and
development, the agricultural
economy also must develop similarly.
then there cannot be two paralle’
purchasing agencies in this country.
because they will vie with each other
The speculative trade and the Food
Corporation’s purchasing machinery
cannot vie with each other in the
bazaar. They must give place to one
another. Therefore, it is proper that
if the Food Corporation has to exist
it must be monopoly procurement ut
all costs. By monopoly procuremunt.
we do not mean that the Food Cor-
poration or the officials will go about
and purchase things as thev like
Therefore, I have an objection tg the
term commercial lines as made out in
thig Bill,

Commercial line; in -normal par!-
ance should be buying at the lowest
rate and selling at the highest rate.
1f the Foog Corporation is to work
on these traditional commercia] lines.
surely it cannot do justice to the
economy. The Corporation should
not buy at the cheapest possible price
in the agricultural sector

Mr, Chairman: The hon. Membor
should conclude in two minutes,

Shri Alvares: I am the only spokvs-
man from my jparty and I may be
given 15 minutes.

Mr. Chairman: I um sorry it is not
possible. There are so many other
Members who want to participate.

Shri Alvares: The
tion must buy at a

Food Corpotli-
price which
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guarantees g fair return to the agri-
culturist, to the grower, and the price
at which it sells to the consumer
must also be a certain percentage of
the cost price and not on the basis
on which the speculative trade has
made unwelcome history in the past
six months. Therefore, this phraseo-
logy of ‘commercial transaction’
which 15 used in an otherwise very
welcome measure must be eliminated
from this and the Food Corporation
must be able to make its purchases
on the basis of a firm agricultural
production.

Mr. Chairman:
now.

He should conclude

Shri Alvares: I am concluding.
There are two other points I want
to make. One is regarding distribu-
tion. 1 do not think it is necessary
that the Food Corporation should
enter into the village retail trade. I
think with the commanding position
that the Food Corporation is going to
assume, it would be necessary and
quite adequate if the distribution of
food at taluk level is done and the
normal retai] trade built up by the
common man in the villages be left
intact. Therefore, 1 fieel that if this
suggestion is accepted, there is mno
danger of speculation at the village
level upsetting the economy.

Lastly, in the matter of distribu-
tion. it ig necessary to see that there
are no excesses, We have had two
examples of distribution excesses, one
of gur distribution by the Delhi Co-
operative Society and another recent
one of Mr. Arya in Rajasthan. I am
sure the House is aware that this
Rajasthan co-operative society made
a profit of Rs, 1'25 crores in the dis-
tribution of gur supplied by the Cen-
tral Government. I hope that the
Food Corporation will take note of
this and be gstrict about all these
things.

While moving the Bill, the Minister
used the phrases of Napoleon and
Lenin. He has talked of strategic and
commanding positions in the manner
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of Napoleon and Lenin. ] am sure
if the determination of Napoleon and
the ambition of Lenin guide this Cor-
poration, it will become a success.

Mr, Chairman: Many hon. Members
are anxious to speak and they are
farmers of repute and experience. If
the House cooperates by sitting a
little longer, 1 would request the
Minister to reply a little later and
give opportunities to some more Mem-
bers. If hon. Members confine their
remarks to 5 minutes each, it will be
hetter.

Shri Alvares: It is impossible. Even
in 15 minutes, it is difficult to do
justice, because it is an important
Bill.

Mr, Chairman: Then the House will
have to sit a little longer,

Shri C. Subramaniam: We cannot
sit endlessly; there should be a limit.

Shri Nambiar: We have decided to
sit till 6 o'clock already.

Mr, Chairman‘ I am anxious to give
some time to these hon. Members.
So, T shall be glad if hon. Members
conclude their speech in five minutes
each.

Shri Umanath: We have already
decided that the House will sit up
to six o'clock. On that basis the hon.
Minister was to have replied at 3-30.
If you give more time to hon. Mem-
bers, it will mean that the House will
have to sit beyond six o'clock.

Mr. Chairman: That is why I was
ascertaining the wish of the House.
If the hon. Members whom I will be
calling from now on will take only
five minuleg each [ will be able to
accommodate five or six more hon.
Members.

Shri C. Subramaniam: You can give
another 15 minutes, but not extend
it indefinitely.

Mr. Chairman: Those who are not
able to finish their remarks in five
minutes, let them not speak.
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at 3o fwo wifewm (dagwE) -
aufa wgRg, wre 39 faq & =i
ST Hevieey T3 978 F1 I@r o0
At 3w AT faar @ & O 5w fasr o
3w @y ) fFmat & fgg oo w8
am g9 fa= & =€ &, ww 1§ a&r
T FE A1 A THA TAT |
. . .any policy of ensuring
that the primary producer obtains
the minimum price that may be
announced from time to time and

to protect the consumer from the
vagaries of gpeculative trade.”

feart &1 oww gag v Aifam fen
o Ay fmew qew wat fafaem
areq faem &1 wETER &SR
IHFAT T G WG F gFAT &
AL A FAT, q81 39 &@ra fam
Elﬂ"e'i'wa‘l ﬁﬂ'“ftﬂoi‘!l
zafay g fa=r § 1 wrfaeew g9 g5y
H far w1 & & ST A@AvE F@E 0

W T faa & w9 28, 29
T 30 F1 AT AT AY ¥ H AT
ferm  war 2 Igx foy
it ferd At @ 9 At § o e
seer wifasw femr mr & 1 SEH
e @ swmew ¥ for feet X
E FT AT FT W fAwwT e
o9 aut & fFar o @¥% | Feavat st
= a9t & faar = f2y o &1 mfasm
foar mar &)

IH ag g wifgww §1
ghaa
“Purchase of foodgrains after
harvest.,” This is very important.

Wi ¥ femm @wr £ S om0
T § W AT FTH WSS § | A
¥F I AN IOw @A & faa EF
F, W - gErEl FT NI FA
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T W A& qwd a1 gal @ qugt
& M F1 & q9" ¥ W arfasm
gaw faar gur & 1 &few & agar sgan
ffrom wg W gEEw fE
wrae digw Fmr arfed

™H I FI9 30 § AT G
s fz Froirem fau gu g o ferar
g1 & fr Ff e Sow #1 @@ F o
ot Fiferw F AT | 98 @9 & AR
¥ramg | AT aF gg g ar f5
wfw Y 3a71 F wra fear wd & )fowr
# It o AfFT ww 9o F aEH
F o o s wT RO W
FZA F1 "a9w 7 ¢ 5 5= aw ot gwn
Tg gur afe7 ww mgi @ fafw
STER o1 § ag GT T e foee
foamit &1 &mw &1

79 fa= %1 @ a9 g w6
HEET A UF FAAT FT § | qE WIWT
7g & fr Nl AT FTOERE 7 s
gvEeE WTH | FET FT 3@ AT AR
AT qEer ot "fedsT w1 I g
£ 138 T wred fe wni A FTEReT
FT FE! T W | WA aF 48 g
qr f&  frama o #feex & orw 9@
¥, TEETC F O A @, o @ e
¥ g% 99 Wi o, fe e R
FHT HIT FTIOE FT SAEE G
T AT | YA AF W T @A
fs gredez & am 3F F W fc
W & | IR FEA @I AT AACEL
s gak fay a1 wifaoes g fey
Ty & ag aga wee § | fafrw sew
¥ oare ¥ ¥ar uwT %7 02 ¢ @g faw
FETd ¥ far o feaml & fa
fegr meg #T 8, ® S0 a3 FaT § 1

. the Corporation is ex-
pected to play in protecting the
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interests of particularly the pro-
ducer, who .should realise that,
very soon, he will have an office
or agent of the Corporation to
go to where he can get the
minimum price which has been
assured to him.”

10 fagsay, 1964 1 I
foquem 57 f2 57 & art & anw
T AT 91 AR fHasr 9w 7 qma
& 99 7 3 fafaeex amga & ot #gr ar
# g off a9 AT E |

“All these can yield results
only when the farmer has the feel-
ing that by the use of all these
factors he will be benefited. It
is. here that a remunerative price
is of basic importance. That is
why in the Review I have stated
that in no country there has ben
a break-through in agricultural
productio.; without this basic
remunera.ive rice incentive to
the farmer. If w.o uve failed any-
where in the formulation of our
policy I am 'prepared to say that
we failed in adopting a cheap
grain policy, because we wanted a
cheap grain policy. And as long
as we stick to that cheap grain
policy—it might for the benefit
of the urban consumer or the
industrial labour consumer, what-
ever it might be—as long as we
stick to that we will continue to
be subsistence agriculturists tradi-
tional agriculturists, and there can
be no real break-through. That
is the experience of gvery country
in the world today. Therefore,
that is; going to be the basic policy
of the Government.”

ag wifawr &1 o€ o7 | gr9w 7 O4g
"W A 4 {5 s A
g ft it A R g g fe
wR Iq faw & o wfasw 7 21 aF
@ W ¥ FH FelT ALIET FT T qqWTAT
wifed 10 fagmaT & ame oY ofiFea<
sEe wfawm  faomm wn g s F
1519 (Ai) LSD—1.
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R § FTEETT ®1 IgAdfed wrEw
gt s & e & ok fafaeex
#gieT § fogaes s g e w9 4 #9
FAFR F1 TAHET TR faenf
TaT WIEMEA W99 AT § ST

T g

Shri Sezhiyan (Perambalur): Sir,
it is a matter of great satisfaction that
the Government has come forward to
set up a State trading Corporation in
foorgrains, It ig high time that we
took up this question in its proper
perspective, We can no longer leave
this question to the whims and fan-
cies of big landlords or big profiteers,
this question of procurement and dis-
tribution of the wvital needs of the
society. Therefore, whike I welcome
this step, I have my own doubts as
to how this food Corporation is going
to procure angd distribute foodgrains
ang how it is going to control the
prices which should be the prime res-
ponsibility and object of this govern-
mental corporation. We would like
to see in practice how it is going to
work. I want to impress upon the
Minister one point, If the Government
is taking over procurement and dis-
tribution, it should be on a complete
basis. There should be no competi-
tion between the private trader and
the Government in the matter of pro-
curement. Either they should take
over the whole distribution in their
own hand or they should leave it to
the private trade. There should be
no half-hearted measures. Otherwise,
the profiteers will enter the field and
I am sure they will beat the Govern-
ment or wreck the entire object of
this Corporation.

The main weakness in the Govern-
ment's food policy all these years has
been that there has been no consistent
or well-defined policy. Apart from
fixing targets and altering them later,
apart from some short-term cam-
paigns, apart from the introduction ot
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the Japanese or other methods of cul-
tivation there has been no well-defin-
ed or consistent food policy. Pro-
duction targets, procurement schemes,
buffer stocks, zones, minimum price,
remunerative price, fair price, all
these have been tried in various per-
mutations and combinations and still
we are left with a food problem which
is threatening which hag dewveloped
into a crisis and to become a catastro-
phe in the Southern States. The
Government have failed to have a
well-defined long term policy and that
is why they have landed them and
the country in a mess.

Not only the Government do nol
have a well-defined policy but they
have been complacent during times of
surplus with the result they could
not manage the situation when a
crisig or catastrophe faced the country.
The previous Ministers who headed
this Ministry were not having any
well-defined or consistent policy dur-
ing their tenure.

In 1961, when Shri S. K. Patil was
the Food Minister, he said in Parlia-
ment:

“If my policies succeed, I shall
not import foodgrains after three
years”,

This is what he said in 1961 and in
1964 we are stil] having the problem
of importing foodgrains. In the year
1962, while replying to the budget
debate he said:

“I have said that it shall be my
proud day when at the end of
four years I would be able to say
that India does not want to im-
port anything from anywhere and
that we are standing on our own
legs. That is the self-sufficiency
we are trying to achieve”.

Mr. Chairmem: The hon. Member
should conclude. His time is over.

Shri Seghiyan: In that case, 1
will sit down now itself.
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Mr. Chairman: Dr. Aney. He will
have only five minutes.

Dr. M. 8. Aney: 1 will sit down
the moment you ring the bell.

I congratulate the House for having
got a Minister who has at last come
forth with a Bill of this nature. This
Bill is the result of certain circum-
stances. In fact, the basis of the Bill
is a confession of failure on the part
of Government to bring the trading
community {0 some  reasonable
frame of mind during all these years.
Having failed in that direction they
have got nothing else left in their
hands except having recourse to the
only weapon they have in their
armoury, namely, legislation.

It is good they have come with a

legislation to set up a foodgrains
Corporation. But they would be
facing one great difficulty in this

matter, in my opinion. The object of
this Bill is to have a new food policy.
But the food policy consists of two
aspects—production and distribution,

This Bill deals only with the
policy of distribution, leaving the
policy of production in the hands of
somebody else. As we know, the
policy of production is more or less
a State subject. Therefore, the State
Governments have got to do some-
thing so that the farmerg will produce
more. Then, it will be necessary for
the Minister to distribute it in a
proper way 5o that the farmer may
get a remunerative price and the
customer is also not charged a high
price, We have to get over the
antagonism between the two.

The whole idea of the hon. Minister
in framing this Bill is to keep 1t a
commercial corporation. I believe he
is right in doing that. Many of my
friends have said many things about
this. If the Foodgrains Corporation
is to do its work properly, it must
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work in a commercial spirit. Com-
mercial spirit does not necescarily
mean disregarding the interests of the
farmer or the consumer. It can look
after the interests of both, The com-
mercial spirit requires that it should
be free from all political dinfluence.
The main thing to be kept in mind
while forming = this Corporation as
well as the State Corporations is to
keep them away, at a distance, from
what may be called political mﬂuence

Then there is another thing. Unless
the Food Minister gets the co-opers-
tion of the States, it will be difficult
for him to work this policy. There-
fore, it is stated in the Statement of
Objects and Reasons:

“It is necessary that the Corpo-
ration should work with the active
and continued co—operatwn of
State Governments and their
machinery. The Bxll therefore,
provideg for the settmg up of
Boards of Manigement or State
Food Corporations, . as the case
may be, to secure such co-opera-
tion ang participation in a practi-
cal and effective way".

Unless he gets that co-operation, it
would be difficult for him to imple-
ment his policy. Therefore, while
forming these State Corporations,
some kind of representation can be
given to the States so that the inter-
ests of the States may be properly
safeguarded.

Mr. Chairman; The hon. Member
should conclude now. His time js up.

Dr. M. §. Aney: I wanted to refer
to many other problems which are
important but since I have given my
promise that I will sit down the
moment you ring your bell, I will
abide by it.

Dr. Sarojini Mahishi (Dharwar
North): The food -crisis and the
roaring prices in the country have.
paralysed the whole country, as it
were. Big queues extending to miles
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and the services of revenue and
other officers being utilized in the
ccm.ntry for regulating the distribu-
tion of foodgrans have to a great

extent reflected the weakness that
we have in the food snunnon. The
weaknesg in the food sltu.agmn does
not ‘only reflect upon our internal
matters but it may go to the extent
of creating a situation in the inter-
naional field which may not be to
our liking. Anyway, greater atten-
tion should have been concentrated
on production of more food.

Twelve per cent of the people are
engaged in agriculture in America,
13 per cent in Australia and 14 per
cent in Japan. Yet, they are able to
produce food not only for themselves
but they are able to produce surplus
food for export to other countries.
But a country like ours, having 71
per cent of the population engaged in
agriculture is suffering from the
effects of a food shortage. During
all these years neither has our pro-
ductivity of land increased nor cost
of production gone down. It is a
great drag on our production. There
is high cost of production and low
productivity in the country. The
increase in the area of cultivation
during the First Plan was to the ex-
tent of 2:18 per cent whereas the
increase in productivity was only to
the extent "of 1'6 per cent. So,
greater attention ought to have been
paid towards increasing i_rrig_ational
facilities and thereby encouraging
agriculture,

Now, at this juncture when there
is shortage of food and people are
unable to pay the soaring prices, we
have adopted this measure; as there
is no other alternative, we have re-
sorteq to State trading in foodgrains.
While on  State trading, if I may
bring in an analogy, it may not be
desirable on our part to dig a well
when the building is on fire. 1 do
not know whether this js considered
as a long-térm policy. - Because, in
case there is surplus of food produc-
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tion in the country, I do not know
what purpose this Corporation will
be able to serve. But during a period
of shortage, when the country needs
a buffer stock, when the country
needs proper distribution ang regu-
larisation of the distribution of food-
grains, this is quite essential.

Referring mainly to the Bill, I
would like to point out that direc-
tors are to be nominated by the
Central Government. The Central
Government may nominate gll officials
as directors. Therefore provision
should be made for the appointment
of non-officials also as directors.

Clauses 39 and 40 which clothe the
directors to a very great extent with
indemnities may mnot be so much
desirable because, after all, it is the
public sector and we want the direc-
tors and whole body to be responsi-
ble and to use their powers in a very
discriminating way. Therefore, what-
ever the loss incurred by the Corpo-
ration because of negligence, indiffer-
ence etc, of the directors should not
be ignored; at the same time, every-
thing done in pgood faith must be
properly examined also.

The Food Corporation which s
meant for giving a fair price to the
producer as also for safeguarding the
interest of the consumer should pro-
perly restrict itself to this particular
duty of encouraging the agriculturists,

the producers. The floor price and
the ceiling prices are fixed.

Shri Narindra Singh Mahida
(Anand): On a point of order, Sir.

In the first session of the Third Lok
Sabha the hon. Speaker hag given
instructions to wus that normally
Members should not approach the
Chair. The hon, Deputy-Speaker and
the Chairman also agreed that we
should maintain the dignity of the
House. But I find that hon. Members
are going and having conversation
with the Chair for extension of time.
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Mr. Chairman: Those are the
instructions of the hon. Speaker and
hon. Members are generally ogserv-
ing them.

Shrimati Tarkeshwari Sinha: I am
sorry to say that these rules should
be applicable equally to the hon
Members ©of the Opposition also.
There should not be the monopoly of
the Opposition to do anything and
ask the Congress Members not to
do it.

Mr. Chairman: I addressed this to
hon. Members on all sides.

Dr. Sarojini Mahishi: The floor
and ceiling prices are fixed and
wholesale and retail prices are also

fixed. But I may bring to your
notice that the prices fixed, specially
for paddy, were not 50 Very

remunerative as a result of which
paddy did not come fo the market at
all. This condition is still prevailing
in many parts of the country.

I would like to conclude by refer-
ring to the monopoly of rail trans-
port which was formerly thought of
being resorted to by the Ministry. 1
think, the Minister has made a state-
ment with reference to this. He has
said that the Corporation is unlikely
to have a monopoly of foodgrains’
movement by “rail as was indicated
earlier but will have the power to
ban movement from critical areas
Therefore that will be restricted only
to the extent of the critical areas, 1
wish to draw the attention of the
Food Minister also to the statement
given by the Federation of All-India
Foodgrains Dealers’ Associations. It
says:i—

“Confusion, mixine up of
issues angd political as well as
ideological pulls seems to lead
the Government to contemplate
new measures that, it is feared,
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would worsen the situation

further”.

If this is the feeling created in the
country, I would like the hon. Minis-
ter to see that such feelings are not
created and that proper working is
resorted to by this Corporation.

Mr. Chairman: Shri Ismail. He
will be the last speaker. Then the
hon. Minister will be called.

Shrimati Tarkeshwari Sinha: [ was

askeq to wait since the morning. All
the Chairmen have been coming and
going. May I request, the hon. Minis-
ter, through you, that he could give
me five minutes?

Shri Nambiar:
to sit till 6-05.

We are prepared
We are prepared to

sit for five minutes more for the
hon. lady Member.
Mr. Chairman Hon. Members

will remember that 1 had made the
suggestion that if hon. Members are
prepared to stay a little beyond 6
o'clock T would be able to give some
time to some more hon. Members.
But that suggestion was not accepted.

Shri Yashpal Singh (Kairana): We
are ready.
Shri Nath Pai: For the sake of

the charming lady we will sit a little
longer.

Shri Nambiar: We will sit for
whatever time is given to the lady
Member.

Shri Muhammad Ismail (Manjeri):
The Food Corporation measure before
the House is the outcome of the food
crisis that was witnessed in several
parts of the country, particularly in
Kerala and Madras. Two days ago the
Government said that they made all
possible arrangements for meeting
the crisis but the arrangements did
not work. 1 do not know how this
Corporation, which they are bringing
forward, is going to work when such
is the situation,
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First of all, it has taken years and
years to come tg a decision over such
a step as they are taking today in
spite of the recommendations made
by more than one inquiry committee
which they have appointed. I do not
know whether the Government have
analysed the reasons as to how the
crisis came about. In Kerala all of
a step as they are tauking today in
of bumper harvest that we were ex-
pecting in a few days’ time, the crisis
came upon the people. There was
scarcity of rice in Kerala. The Gov-
ernment knew all along that Kerala

is a State which is permanently
deficit in rice. It cannot extend the
area of its cultivation. There can

only be intensive cultivation so far
as rice is concerned. On the other
hand, it is producing articles which
are of valuable use tp other parts of
the country and also which are ear-
ners * of a considerable amount of
foreign exchange. That being so the
Government ought to have taken
special care of that State so far as
foodgrains are concerned. But such
an attention does not seem to have
been paid to that State.

Now, the Government
State that there would not be any
repetition of such a situation only
two or three days ago, but even now
the situation persists. It continues
and rice is scarce there. Not only
the price of rice has become fabulous
in that State, the prices of other food
another article of stample food of the
very high. The price of tapioca,
another article of staple food of the
State, is three times the price which
was ruling only 5 few weeks ago.
Under these circumstances, I do not
know what the Government is going
to do and how this Corporation is-
going to set right things in that
State.

assured the

Things are not much better in the
neighbouring State, Madras. In
Madras, it was said that the harvest
was going to be better but all of a
sudden we find hundreds and
thousands of people standing in
queues one and two furlongs long
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for five, six or twelve hours a day
for gettm.g two or 'Lh:Ee pounas oi
rice.  They were aIl along cmplam—
ing about the high price of rice, but
they were reduced to such a yamtmn
that they were prepared to pay any
price for any quantity of rice that
was available,

When that was the situation what
was going on the other spheres? In
Tanjore people were prepared to sell
rice at Rs. 20 for a particular
quantity. The same quantity of rice
was selling for Rs. 38 in ,another part
ot the same state, that is in Erode
Coimbatore District, They did not
have paddy even at that pnce 'I"hen,
there were hundreds of bags rotting
at certain mlway s{auons in the
Tanjore District and there was no
effort on the part of Government to
move them to their destination so
much so that a large quantity of rice
germinated at the railway station be-
ing exposed to the rains.

Mr, Chairman- The hon. Member’s
time is up.
Shri Muhammad Ismail: Are my

five minutes over so soon?

Mr. Chairman: He may take one
minute more.

Shri Muhammagd Ismail:
the situation.

That is

Then, while this crsis and emer-
gency was there, there was the policy
of go-slow on account of which ships
which were laden with rice for the
peoples could not be unloaded, These
were the situations which the Gov-
ernment had not been able to meet
and they have not told us how this
Corporation is going to meet all that.
The Corporation is a Government
affairs; it is going to be manned by
Government officials. By the mere
change of name are they going to
change the whole situation? I fail to
understand that.
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Mr. Chairman: Please conclude,
Your time js over.
16 hrs.
Shri Mohimmad Ismail: All right.

Mr. Chairman: The hon. Minister.

Shri Nalh Pdi: What happened to
the appeal made by the lady hon.
Member?

Shti Nambisr: She can speak at the
second reading stage of the Bill.

Mr. Chairman: If the hon. Minister
is ag-reea‘ble I have no objection.
(Intermptwn)

Shri C. Subramaniam: I obey the
Chair. There js no question of my
choice. '

Sir, I should thank the hon. Mem-
bers for the general support which
has been given to this measure apart
from the criticisms angd suggestions
with regard to some details.

In approaching this problem of
food in our country, we have also to
recognise the magnitude of the prob-
lem. We have not only to feed the
existing population but we have also
to make arrangements to feed the
population which is fast increasing.
If we talk in terms of population just
now ang population by 1970, perhaps
by 1970 we will have to feed the popu-
lation of more than 500 millions.
Between now and 1970, we will have
at least 75 millions more new mouths
to feed and, therefore, we cannot
afford to take a complacent attitude.
From every point of view, I do mnot
think anybody will be in a pesition to
give an assurance that in the near
future we are going to reach the state
of self-sufficiency. We will have to
function in a situation where we will
not be producing enough to meet all
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the needs of the community. Under
those circimstaficés, {ill we dfe in a
position to prociuce emugh. we will
have to depernd upon imports—
ideology or o ideology. Wherever it
is possible for us to get this commo-
dity we will have to get it. But I do
realise that while we may have to
depend upon the imports, every effort
will have to be made to improve pro-
duction.

Sir, while we are all naturally con-
cerned and exerciseq over the present
situation, I do hope and trust, apart
from devoting our mind to the prob-
lems of distribution, we will also be
exercised about the problems of pro-
duction because ultimately distribu-
tion depends upon production. I hope
and trust there will be a new atmos-
phere, new vitality, new vigour, in
the community as a whole so that the
situation of deficit will ease ang the
deficit will be reduced as much as
possible. And I hope and trust, apart
from other things and the eriticisms
made—of course we are bound to
make  criticisms when there are
failures and when people do not get
food—this will also infuse in us the
spirit to meet the challenges of pro-
duction also apart from distribution
and it is from that aspect we have to
formulate our food policy. If we do
anything which is likely to interrupt
production, interfere with production
or inhibit production, then this policy
would be a failure ultimately and it
would lead to much greater disaster.
Therefore, our approach should be not
merely a negative approach of distri-
buting whatever we have now at the
most convenient price but we have to
keep in account that our pblicy is such
that it will encourage more and more
production and more and more pro-
duetion can come about only when
the farmer in the field is in a position
to produee more and more.
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16.05 hrs,
[Mg. SpEAKER in the Chairl

Thig will have to be kept in mind.
That is why in formulating food
policy I attach great imvportance to
what I call the remunerative and
incentive price tp the farmer and that
is the basie policy of the Government
that without this remunerative and
incentive price to the farmer, what-
ever else we might do there can be no
increased production.

Shri Bibliull Mishira: Whdt about

the integrated price?

Shri ©. Subfafaniam: Do not
bring in all sort; ~f terms, integrated
or disintegratéd, parity price and all
that. You can use any number of
phrases. But what I am interested in

Shri Bibhati Mishra: The term
‘integrated price’ is accepted by the
AICC which jg our supreme organisa-
tion.

The reso-
in

Shri C. Subramahiam:
lution of the AICC hag no place
Parliament.

Shri Bibhuti Mishra: When we
elect a leader, it is on that basis.

Shri Umanath: That is inside the
party office, not here.

Mr, Speaker: Whatever might
influence the hon. Member or other
Members of any organisation, they
can take up Individual attitudes here
and the Parliament is not to be guid-
ed by any organisation.

Shri Bibhuti Mishra: It is on that
basis, we come here elected.

Mr. Speaker:
Members here.

Shri P. K. Patél: I want to know
from the hon. Member what is the
difference between the term ‘inte-
grated price’ snd ‘Temunerative and
incentive price'? Is it much more

I have to deal with
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than the remunerative and incentive
price?

Mr. Speaker: Probably both are
Members of one organisation. They
might decide it there.

An Hon. Member: Well said.

Shri C. Subramaniam: Therefore,

we are committed to this policy of
remunerative and incentive price to
the farmer and I am glag that a step
has been taken in that direction. I am
not prepared to say that the step is
complete in the sense it would give
full satisfaction to the farmer. That
is wh}f the fixation of the price was
only done in an ad hoc manner and
as quickly as possible so that some
more attractive price will be available
to the farmer even during this harvest
season. For the purpose fixing this
remunerative and incentive price, we
afe committed to the appointment of
an Agricultural Prices Committee.
There is absolutely no hesitation with
regard to this. The  Agricultural
Prices Committee will be appointed
and I hope and trust that the body
will do justice to the farmer and will
do justice tg the community so that
there will be an incentive for greater
and greater production. This ijs the
basic policy. (Interruption).

Now, having provided this remune-
rative and incentive price, what do
we do with the consumer? Do we
owe our duty to the consumer or not?
Or shall we lcave the consumer to his
own fate? And that is why, when
we fix a remunerative and incentive
price for the farmer, it also becomes
necessary to guarantee to the con-
sumer that he will be getting his
supply at a price indicated as the
maximum price and not more than
that. It is on that basis, we have
fixed the price for the producer gnd
the consumer in the various States.
It is easy enough to fix these two
prices, the producer price and the
consumer price.
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Now, the question arises how do we
implement this policy? 1 am sure
even the Swatantra Member would
not say, “I am not agreeable to this.”
When I put it this way, I am sure it
will be acceptable to the Swatantra
Member also. If this policy hag got
to be implemented, how do we imple-
ment it? Can it be implemenied
leaving it to the free trade to which
the Swatantrg Party is committeq to
unfortunately? Can it be left to the -
free trade to implement this? Can
we expect the free trade to pay to
the producer this remunerative and
incentive price? No. It is because
the philosophy of the free trade is to
purchase at the lowest price possible
and sell it at the highest price; it is to
create conditions in which they will
be able to get it at the lowest price

and to create conditions in
which  they will be able to
sell at the highest price.

And we cannot blame them. That
is the philosophy of trade. Ang the
higher the profit the more successful
is the trader. Therefore we cannot
blame the trade in this matter. But
can we allow this to happen in the
community that let us leave it to free
trade and free market conditions 1o
operate—let the trader buy at what-
ever price from the farmer and later
on sell at whatever price he can get
from the consumer? That we have
tried alse. That would result as in

Kerala and in other results we have
tried.

Thetefore, it becomes necessary
that we should have :ome machinery
to control this Merely statutory
control is not enough, because we did
have statutory controls. We should
have economic instruments for the
purpose of controlling this. And that
economic instrument js this Corpora-
tion which is now being brought into
existence.” Therefore it is from this

aspeci; I' am sure, the hon. Member
Mr. Dandeker would look at this
Corporation and not as a monster

which is coming to devour the trgd&
or the producer or ‘the community
as a whole. Sometimes we miss the
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point. We think that the people
exist for the trade. We fail to realisv
that trade exists for the people. Thut
is really the problem which face; the

Swatantra  Party. Everytime they
think that somebody is supreme.
But there are other people.
Different  interests walso have to
be safeguarded. Therefore it
hag got to be a balanced ap-

proach, ang it is in that balanced
approach that these controls and rc-
gulations become necessary. From
one point of view they would like ‘o
have freedom; but that freedom itself
becomes anp obsession ang a burden
o other people. Then, when
they go to the a'her people and when
they apply the Swatantra philosophy
they will. I am sure, come to  the
conclusion tha* the other section of
the community also will have to be
safeguarded. It is only a one-sided
approach which leads the Swatantra
Party to all these contradictions and
confusions with regard to the phiio-
sophy and the programme which they
are thinking of. Sir, I am sorry to
say this, because they have some
leaders for whom I have some res-
pect.

Shri Nambiar: For a long time.

Shri C. Subramaniam: Therefore,
now it is with reference to this that
we have tg find out how this Corpo-
ration will function for the purpose
of implementing this policy, enforcing
this policy of this remunerative in-
centive price to the farmer and the
miaximum price to the consumer. And
there is no doubt in my mind that
unless this Corporation has a cou-
manding position it is not possible—
Mr. Dandeker may object to the
phrase used, because they think that
they are all army terms. They arc
all English terms and they are bewng
used as army terms or civilian terms
or economic terms or scientific terms
according to the necessity for using

those terms. Therefore, simply be-
cause we  say ‘strategic place”
or “ecommanding role” it does
not mean that we are putting

the army in charge of this Corpora-
tion. Abrolutely no. That is why to
ensure this we say it is only a com-
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mercia] organiisation. It is pot a mili-
tury organisation which I am bring-
ing in. Therefoie, unless it has that
commanding position in the trade, it
will not be possible for it to fulfii the
role which it is expected to fulfil.

It is from that aspect it has to be
seen, Many hon. Members made cri-
ticism saying “we do not find any
power for the Corporation either to
requisition or to have monopoly of
movement” or various other powers
which become necessary for the pur-
pose of functioning in this effective
way. I would respectfully submit it
is not in this Bill. This Bill creates
an organisation for the purpose of
implementing the Government’s poli-
cy. The powers to be given eilner
to ‘this Corporation or to any other
authority for that purpose are cun-
tained in other Acts. We have cot
the Essential Commodities Act, we
have got the Defence of India Rules
now. It might be during the emeirg-
ency. But there are powers for the
purpose of arming—not a military
term, it is a legal term—arming the
authorities or arming the individuais
either for the purpose of requisiticn-
ing or for the purpose of giving
monopoly of movement and varicus
other things. Therefore, when you
create 3 statutory corporation for the
purpose of carrying on a trade, ycu
do not give powers. all these over-
riding powers, in the statute itself
to the Corporation. To the extent
necessary it will be given tho:e
powers under the relevant Acts; and
1o that extent Government becomes
responsible  in  onferring those
POWETS. So that, we are res-
ponsible to Parliament and every
time we take a decision either about
responsible in  conferring  those
ment, whatever we give there, we
become responcible +to Parliament.
Parliament has already given the
powers to the Government ang they
are exercising it to the best of their
ability. Therefore, those powers will
have .to be provided later on undes
the relevant .Acts, and I am sure
Government will not hesitate to
clothe—if *arming' is a very dangerous
term—in clothing this Corporation
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with the necessary powers for
purpose. And it will be done.

It is from ‘'that point of view we
have got to see how best, with these
powen;, the Corporation also should
function in such a way that it really
functions as a frieng of the producer
and also as a real friend of the con-
sumer. No atmosphere should be
«created wherein it would be felt—as
used to be felt when the oﬂimals
were procuring the stocks from the
producers or the farmers ip the post-
war years, during the ration time—
that this js another insirument of
appression of the farmers. That at-
‘mosphere should never be created. On
the other hand I want this Corpora-
tion to function, while even clothet
with these powers, in such a way that
the farmer would feel that here is a
real friend of the farmers who would
protect the interests of the farmer in
variow; ways. For that purpose also
powers have been enacteq and func-
tions have been enad'ed in the Bill.
And therefore it is that we do not
make mention in this Bill itself abcut
the powers with which it will have
to be clothed later on by the Goverr-
ment on an ad hoc basis for the pur-
pose of discharging these wvarious
functions.

If looked at from that point of view,
I am sure hon. Members would realise
that this Corporation will not be an
ineffective  organisation without
powers. On the other hand it wiil
have sufficient powen: to deal with
the situation.

Then the dueation arose whether
we should have a monopoly for this
Corporation either at the wholesaie
level or at any other level or whe-
ther the trade also should be allowed
to function along with this Corpora-
tion. Sir, this is a matter in which
1 do not want to take 3 view now.
As a matter of fact it will depend
upon how the private trade functions.
If in spite of this the trade functions
in such a way as to force us to re-
sort to a syltem of monopoly procure-
ment, I may give this assurance to

thiis
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the House that we will not hesitate
to do it at the earliest poss:b]e ro-
menl But what is important is that
we have to bl.uld up the organisation
even if it becomes necessary. This
ﬁmsatmn will be adequate to deal
the situation. The trader now

thinks when I talk of monopoly pro-
curement or monopoly distribution
that I do not have the organisation.
It I we the machinery of the State
bureaucracy they know that Govern-
ment would become unpopular, and
the thing also will not be done in an
efficient way. That is Why it becomes
necessary to have this alternative
machinery which will be available
for the purpose of purchase, proces-

sing and distribution and various
other things.
And once ithis gets into position,

and once it pgets itself organised in
the proper way, if it is neces-ary we
can keep the private trade, and if we
think it is not necessary we can
throw it away. But particularly in a
thing like food, you cannot destroy
the existing channels of supply with-
out creating alternative channels of
rupply. That is what I would like the
Communist Members fo realise. But
I do not know, their philosophy is to
destroy  everything and to have
chaos......

Shri Nambiar: No, no.

Shri Umanath: Your philosophy is
to drive people to starvation deathn.
And still you are trying to defend it.

Shri C. Sobrammaniam: I know.
Under their philosophy and system,
instead of one starvation death which
is being quoted, it would have been
millions of starvation deaths. I have
absolutely no doubt about it, and that
has been the case elsewhere.

Shri Umanath: So you derive great
satisfaction in the existing starvation
deaths.

Stirl C, Subtamarilafn: I know the
communist philosophy and how far
under that phi!woﬂay agriculture has



1961 Food
prospered. We are seeing it for the
last forty or fifty years. What is the
use of their preaching their philo.»o-
phy with regard to agricultural pro-
duection?

Sir, I am not concerned with ideo-
logy now. I am concerned with what
would yield results. Therefore, let
us take a pragmatic view in these
things. It is no use having ideologies
and slogans in this matter. What is
important is what s practlcal and
what approach would yield resulir,
and that is my main approach. And
I am sure that if we make that ap-
proach, it would fit in with the ideo-
logy all right. But if merely on the
basis of ideology and slogans we do
riot kave rasulis, thal is the surest
way to failure and to damn the ideo-
logy also. Therefore, lat us not damn
State trading or any other regulatory
system of distribution by taking it up
without sufficienit preparation anc}
without sufficient organisation and
thereby creating difficulties for the
people and also giving room to the
Swatantra Party to say that “This is
State trading, and this is regulated
distribution, and, therefore, do not
have it’. As a matier of fact, the
Communirt Party in a way helps the
Swatantra Party to damn State trad-
ing and regulated or controlleq dis-
tribution, by their hasie. by their
pressures, in fact, not only by their
pressures, but ultimately because of
their ulterior matives to create chaos
in this contry.

Shri Nambiar: No; that is not at
all correct. Please do not be carried
away by these thoughits.

Shri C. Subramanriam: I know, and
1 wish that it were not possible for
me to be carried away like that, but
history has taught us that lesson
vnfortunately in many places.

Therefore, with reference to that,
we have got to see whether even
with the Food Corporation coming
into existence, we can immediately

KARTIKA 30,

1886 (SAKA) Corporations Bill 1062
take up monopoly procurement all
over the country. That is the gurest
way to make this corporation a failure
immediately. That is why it wili
have to be slowly built up step by
step so that within the shortest possi-
ble itime we build up sufficient
strength and sufficient organisational
panern whu:h would function in ruch
a way as even to meet a very diffi-
cult situation. That is my objective.
Therefore, this is a warning to the
private trade also.

Some people ask me ‘What is the
role of private trade in this?” The
role of private trade depends upon
how they behave in thi#; interim
period. It is not a rhere threat pnow.
It would have been 3 mere threat if
I had not brought this organisation
into existence. Therefore, it became
necessary to bring it intg existence,
Some hon. Members have mentioned
that it has been due to compulsion of
circurrsitances.  Yet, it is due to com-
pulsion of circumstances and due to
the behaviour of the private trade.
which has necessitated the bringing
into existence of this organisation as
quickly a; possible. In my own
view, this should have been brought
into existence much earlier. I agree
with ‘many Members that this Bill
should have been brought forward be-
fore this House perhaps five years
earlier or even ten years earlier.

Shri Nambiar: That was exactly
what ithe Communists had been say-
ing. They wanted it five years be-
fore. Now at least, after five years,
the hon, Minister has realised the
necersity.

Shri C. Subramaniam: It is not
Communists alone, but even Congress
Members have said it. After all, we
learn by experience, and let us at
least learn by experience.

Therefore, it is from this aspect
that we are going to see how the
functioning of the corporation can be
made a success. I have purposely
used the words that this should func-
tion a3 a commercial organisation as
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distinct from g Government organisa-
tion. What is involved in this is
business and trading, and not govern-
mental functioning or administration.
Therefore, if we gtick to governmen-
tal rules, ang government procedures
and government controls, this organi-
sation can never make a success of
its functions. That is why it should
function an a commercial organisation
From the very beginning, it is our
dea to make this organisation begin
and build up and function in a way
which would give it strength and
efficiency to function and to gdeliver
the goods as far as purchasing. pro-
cessing, storage ang distribution of
foodgraing etc. are concerned,

It js ifrom that point of view also
that we are trying to recruit the vari-
ous officers concerned. 1 am sure
hon, Members would have known
that I have not gone in for a govern-
ment official to be the chairmanp cof
this organisation. I have gone out-
side, and T have taken—it may be
from the private sector that I have
taken him—a young and dynamic offi-
cer who has been the managing
director of a bank and who had made
a success of it even during the short
period that he was in charge of it.
In the same way, when we select the
officers for this organisation, I am
not looking into the man's effici-
ency as merely an administrative offi-
cer, but I am also looking into his
aptitude to function in a commercial
organisation like thiz. I am glad 1o
say that we have selected a managing
director—he might be an official, but
still—who has got the capacity and
the adapiability to function as the
managing director of a commercial
and business organisation. From {ni:
point of view, I can assure this House
that we have made a very good be-
ginning. It is from this angle that
we are trying to recruit the variou-
officers and wvarious persons who will
have to man this organisation. It is
not merely a question of manning this
organisation, but we alo want to
have the organisational pattern 1n
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such a way that it wouulq lead to
business efficiency. Therefore, even
from the very beginning, we are hav-
ing the Indian Institute of Manage-
ment, Calcutta, as the consultants for
the building up of this organisation,
so that the organisation may be built’
up in the most efficient way and in
the most businesslike way possible.
Therefore, I can asture this House
that this is not going to be a flabby
organisation with hundreds anq thou-
sands of officers just drawing salaries
but not doing anything.

If what [ conceive comes intc effect
this is going to be a busines:like or-
ganisation and with all the efficiency
of, if anything a little better efficiency
than that if, the most efficient private
organisation or any other public or-
ganisation. I am prepared to have
this corporation judged with refcrence
10 any organisation in the private
sector about which they are boaciing
of so muech. That is the stundard
that I am setting up for this organi-
sation. I have no doubt in my mind
that i: is possible and it should be
passible. Therefore, it is not a gues-
tion of public sector or private sec-
tor. It is a question of thc pa‘lern
of organisation; it is a question of
the procedures; it is a question of
the approach. Ultimately, it iz a
question of the persons who are man-
ning this organisation. These are the
important things. From that point of
view, I hope and trust that we shall
be able to make a succa's of this
crganisation.

Then, the guestion was put ‘If it is
a commercial organisation, are you
going to be motivated by the profit
motive?'. I am not going to say that
this corporation is for the purpose
of making profits. But certainly what
is available to private trade, L sup-
pose, will be available to the corpo-
ration also. Now, I have fixed the
producers’ price and also the con-
sumers’ price. I suppose it will not
be the argument of anybody here ihat
once the corporation is there, they
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should have different set of pricez.
either at the produucers’ level or at
the consumers’ level. If private trade
is entitled to sell at the maximum
consumen:’ price which we have {ixed,
taking into account all the margins
which are required for this purpose,
for processing, transport, storage and
various other incidental charge-,
naturally that margin should ve avail-
able to the corporation also, and I
am prepared to be judged on the
basis of whether within this margin
the corporafion will be able to mzke
a profit or not. If it makes I sup-
pose, a profit within this margin, then
that is due to the efficiency of the
corporation. Private trade is now
grumbling that the margins fixeq are
not adequate for them. I do no ac-
cept it; because they have got accus-
tomed to the speculative profit mar-
gins, of not five or six per cent, but
20 or 25 per cent. and sometinmes even
100 per cent., the reasonable margirs
which are provided for in fizing these
prices looks inadeguate for 'nem. But
I am going to prove, and I think the
corporation is going to prove to pri-
vate trade that functiomng witain
this ‘margin, they can make
adequate profits. Therefore. I hape
*hat Shri Dandeker would not object
if operating within these margin:, the
corporation makes a profit, ang then
say ‘No, no, this is a profit; the cor-
poration is profiteering; it is having
monopoly and so on’. Unfortunately,
Shri Dandekar is afraid of thiz mono-
poly. Monopoly is not in tais Bili in
any event. This only relates to an
organisation or a corporation which
is being brought into existeice under
a statute. Monopoly will have tu be
given by Government, if it becomer
necessary, as I have already staied,
under the Essential Commodities Act
or the Defence of India Rules or any
other gnactment which may bring
that about. This Bill by itself does
not give any monopoly to the corpo-
ration gs such. Therefore he need
not object to it. My hon. friend might
object to the policy of the Govern-
ment and say that we may give
powers to the corporation laler on to
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have certain monopolies; [ nope it
may not be necessary, but from see-
ing things, from seeing what has hap-
pened during the las{ six months and
during the last four or five vean: I
am afraid that unless we resort to the
powers under the Essential Commodi-
ties Act and under the Defence of
India Ruels and unless we provide
some of these powers either directly
to the corporation or through Govern-
ment officials indirectly to the corpo-
ration, perhaps, it may not be possi-
ble tp bring the trade under control.

Shri D. 8, Patil: There has been
monopoly procurement of jowar in
Maharashtra.

Shri C. Subramaniam: As I was say-
ing, that is one aspect of it.

With regard to movement also. hon.
Members referred to the policy recen-
tly evolved under which every State
has been constituted into a zone. and
made some criticisms about it. I do
agree 1 am not quite happy about it.
But under the present circumstances.
there was absolutely no other alterna-
tive,

Shri M. R, Masani (Rajkot): Ques-
tion.

Shri C. Subramaniam: Because
either you should allow free movement
to the free trade. . .

Shri M, R. Masani: Quite right.

Shri C, Subramaniam: I know im-
mediately Shri Masani and Shri Dan-
deker would agree. But what hap-
pened to the free movement 1 allowed
for six months? How gid it function
in the southern zone? Ip Kerala, in-
stead of having to purchase the goods
at Rs. 60 or less per quintal, it was
selling at Rs. 110 and Rs. 120. That is
free trade! Certainly, such a thing will
not be allowed to happen. Unfortu-
nately, we have to make this arrange-
ment of State to State movement, and
any transition from one set of arrange-
ments to another set of arrangements
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leads to difficulties. That is really the
position in Kerala.

Therefore, if it is a question of mono-
poly, as far ag 1 am concerned, I am
not approaching it from any ideology,
but for practical functioning, for the
purpose of controlling the situation, if
some monopoly had to bz given to the
Corporation, I will not hesitate to do
s0. On the other hand, I would un-
hesitatingly give those powers to the
Corporation. It is no: because of any
ideological considerations; it is not
because I am opposing the Swatantra
Party's ideology; it is just a practical
approach to have things done. Because
it is not merely a question of admin-
istering this price policy; that is one
aspect of it; but there ig the second
aspect of equitable distribution of the
existing goods throughout the country
for the whole community which we
have to keep in view. If we do that,
1 have no doubt in my mind that if
an objective view is taken, shorn of
ideologies to which we get ourselves
stuck, even Shri Dandeker and Shri
Masanj and my hon. friend, Shri Ranga,
would say ultimately, ‘Yes, it is the
correct policy; inevitably we have got
to do it’,

An Hon. Member: He will never say
tkat.

Shri Nambiar: By his silence, he is
approving that,

Shri Ranga: No, no.

Shri C. Subramaniam: The hon.
Member is provoking him.

Shri Ranga: When was it that free
movement was allowed between An-
dhra and Kerala in regard to food-
grains and for how long? ] under-
stood that it was only in the last two
months it was allowed.

Shri C. Subramaniam: For two
months, it was allowed

Shri Ranga: But earlier he said six
months.
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Shri €. Subramaniam; Six months
from June to Novembar, we have seen
the functioning of it.

Shri Ranga: No, no, only two
months. In that period, you brought
about all these changes and created
al] this trouble,

Shri C. Subramaniam: With regard
to some of the details, about which
some mention was made, particularly
with reference to location of the head-
quarters at Madras, unfortunately T
happen to belong to Madras and pe--
haps hon, Members have a suspicion
in their minds that it is because of that
circumstance that § have selected
Madras (Interruptions). We have got
to consider it from the point of view
of convenience.

Mr, Speaker: Members did not say
that ™Madras was chosen because
the Minister comes from there, but
because Shri Ranga comes from there!

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. S, Murthy): He
comes from Andhra.

Shri C. Subramaniam: We have to
consider the situation which the Corpo-
ratmn will have to face immediately
on coming into existence.

The main procurement or purchase
the Corporatlon will be called upon to
do is rice. This Corporation is intend-
ed to deal, as far as foodgrains are
concerned, with wheat and rice.
As far as wheat ig concerned I' am
sure hon. Members are aware that it
may not be necessary to procure wheat
as such because we are getting 5—6
million tonnes, in any event 4} mil-
lion tonnes of imported wheat. We are
bound to do it for at least the next
two three years. Therefore, for the
purpose of influencing the market, for
the purpose of distribution in scarcity
areas, it should be ible for us to
manage with the imported wheat. But
immediately ag far as rice is concern-
ed, for the purpose of keeping a buffer
stock, for the purpose of meeting the
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needs of scarcity areas, it will have
to be purchased indigenously, within
India. The main areag are Andhra,
Madrag in the southern zome; in the
narth, Punjab is a separate category
by itself, because they do not consume
rice and we are able to get Punjab
rice without any eﬁo-t thep we have
Madhya Pradesh and Onssa

As far as Andhra and Madras are
concerned, ] do agree I could have
selected Hyderabad., But from Hyde-
rabad, movement to the surplus arens
where paddy is produced, that is, the
Circars, is much more difficult. As a
matter of fact, it is by this reorgani-
sation that this pattern has come about.
that Hyderabad has got the Circars.
But from Madras, movement either to
Tanjore and South Arcot, which are
the surplus areas or to Nellore and
the Circars which are on the coast, is
easy, it is the easiest for movement
and for approaches also. After con-
sulting the officers as to which will be
the best location, we decided this. As
a matter of fact, I had at one time had
in mind, at least on political consi-
derations, Hyderabad as the headguar-
ters. But they advised that it would
be taking a faulty step. That is why
Madras was chosen. Otherwise, I
could have located it in Madhya Pra-
desh or Orissa, but they are far re-
moved. As a matter of fact, Andhra
is the main area from where we will
have to get the surplus. It is with re-
ference to that that I have selected
this.

We have also made provision that
later on, if it becomes necessary, it
can be shifted to any other place.
Therefore, for convenience of Operé-
tion, Madrag has been chosen. There
need not be any suspicion that it has
been gone on any other consideration.

In addition to that, I considered
Vijayawada also, bemg the eentre of
that place, but 1 ‘wad advised ' that
office functioning from that place
would be difficult, and various other
connections, air connections and com-
munications would be much better
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available in Madras than in any other
place.

Shri §. §, More: What about Bom-
bay?

Shri C Subramaniam: Bombay is
the largest consﬁmmg area There is
no question of any production’or prﬂ-
curement there. I will only have to
distribute there what I get from other
areas. Bombay should be the last to
ba chosen for location; also consider-
ing the crowded condition and the
difficulty of office buildings, it would
be a colossal mistake to locate it
there,

Shri Nambiar: Papers can be distri-
buted!

Shri C. Subramaniam: Another
point made wag regarding the associa-
tion of States with this Corporation. I
have very much in mind their asso-
ciation and their co-operation because:
without the co-operation of State
Governments, nothing can be done with
regard to the functioning of this Cor-
poration. But how do we achieve it?
By giving representation to a]l the
States so that instead of coming to a
harmonious decision, various State con-
flicts will also come into existence?
This Corporation will have to function
as ap all-India commercial organisa-
tion, not ag a representative of State
Governments or States interests, That
is why after a good deal of considera-
tion and giscussion, we came to the-
conclusion, that we should confine the
Corporation to the Centre alone. But
it may be necessary for the purpose
of operation to have branches. Just
as the State Bank hag its branches,
we may have to have branches in cer-
tain areas or regions or States. That
has been provided for. There State
Governments also may send their re-
presentatives. Or it may be an area
which is completely deficit. There-
fore, it may not be pecessary to have
any connection with any other State.
Therefore, a State by itself may like
to have a State Corporahon That also
we have provided for, but as a subsi-
diary of the Corporation of India.
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‘That is how the pattern has
worked out,

b:en

Therefore, I have no doubt in my
mind that the States will extend their
full co-operation. Without that Co-
operation this Corporation with gall
the powers we are giving to it, with
all the financial strength which we are
giving to it, will not be able to func-
tion. 1 am sure that not only in the
interest of the States but in the inter-
est of the country as a whole, this will
be forthcoming, because if there be
chaos in one part of the country, it
spreads to other parts also. Therefore,
after having seen what happens when-
ever there is a food debacle, I am sure
State Governments would take a more
realistic view and give their unstint-
ed co-operation to the Corporation.

Shri Kashi Ram Gupta: Unless there
is a demarcation line of the sphere of
the State corporations, there will be a
conflict between the Ceatr. and the
States.

Shri C. Subramaniam: The State
corporation will function within the
particular State, as a subsidiary of the
Corporation of India.

Then, the question was raised with
regard to parallel agencics. The State
procurement agencies are only meant
as an interim measure till the Corpora-
tion comes into existence. After the
‘Corporation comes into existence, there
will be only one agency, that of the
‘Corporation, which will function for
‘the purpose of these purchases. The
State procurement agencies will get
merged in the Corporation. It is in
that way that the procurement agency
alsp is being set up in the wvarious
States.

These are the main points which we
have to deal with, and I am sure on
these there will be general agree-
ment,

Many amendments have been given
notice of to the varioug clauses, and
T shall deal with them at the appro-
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priate time. I have tried to find out
whether I should respond to the two
amendmentg that have been moved,
one for the purpose of eliciting pub-.
lic opinion, and the other for reference
to a Select Committee. Taking into
account the situation in the country,
I am gure the hon, Member who has
moved the amendment for eliciting
public opinion will withdraw it. After
all, it is not for the first time that the
corporation idea has come out. This
has been before the country, if any-
thing, for the last four, five years,
more particularly during the last six
months, and various points of view
have already beepn expressed, and there
i3, therefore, absolutely no necessity to
circulate the Bill for eliciting public
opinion.

With regard to the motion for re-
ference to a Select Committee, I have
gone through the amendments which
have been tabled and the peints which
have been made. and I am embolden-
ed to say that it is not necessary for
the purpose of considering these vari-
ous amendments to refer the Bill to a
Select Committee.

Dr, M, S. Aney; In view of the
shortage of time given to the speakers,
they could not make out the points
which would have to be properly con-
sidered in the Select Committee. Thal
i the difficulty,

Shri C. Subramaniam: But we have
some experience of seiting up corpo
rations, and we have taken advantag
of that experience also. Therefore,
respectfully submit fRat we shall con
sider these amendments at the appro
priate stage. I am sorry I am unabl
to accept the motion for reference 1
a Select Committee,

_Shri Ranga: Before you put t}
motion, may I ascertain clarification ¢
one or two small points? In regard
Amendment No. 10 by Shri Bibln
Mishra, Secretary of the Congi:
Party, what is the attitude of my h¢
friend?
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Mr, Speaker: That would be seen
when we come to that clause.

Shri Ranga: That would help us
determine the attitude we should take
over the voting.

Shri C. Subramaniam: This is with
reference to the producer and the con-
0 . .:. Evep if you put in kisan in-
terests, then you should add the con-
sumer interests also. Kisan and con-
sumer make up the public, Therefore,
1 do not see how it will improve mat-
ters,

Shri Narendra Singh Mahida: The
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be its composition, and will farmers
be represented in it?

Shri C. Subramaniam: This is a mat-
ter which has already been dealt with.
The Prime Minister has spoken about
it, I have spoken about it. When it
comes to the formation of the Agricul-
tural Prices Commission, that will be
kept in mind.

Mr. Speaker: The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 20th February,
1965." (3)

hon. Minister mentioned bout the
Price Fixation Committee. What will The Lok Sabha divided.
, Division No. 2| AYES [18.48 hrs.
Bamant Kunwun, Shrimati Kachhavaiya, Shri Fanm, Shri
Bheel, Shri P.H. Kapoor Singh, Shri Reddy, Shei Naresimba
DandeXer, Shri N. Mashida, Shri Narendrs Singh Solanki, Shri
Gulshan, Shti Masani, Shri M.R.

NOES
Abdul Wahid, Shri T. Lalit Sen, Shri Rane, Shn
AXkamma Devi. Shrimati Laxmi Bai, Shriraati Reddiar, Shri
“ney, Dr. M.5. Lonikar, Shri Roy, ShriBlshwianath
Inkineedu, Shri Malhotra, Shri Inder J. Saha, Dr. S. K.
}sad, ShriBhagwst Jba Mallick, Shri Samants, Shri §. C.

Imiki, Shri Mangdal, Shri Yemune Presad Satyabhamm Devi, Shrimar
thargave, Shri M. B. Maniyengadan, Shri Sen, Shri P. G.
“shattacharyyas, ShriC. K. Mantri, Shri Sexhiyan, Shri
worooah, ShriP.C. Matcharaju, Shri Shatma, Shri K.C.

iajeshwar Prasad, Shri
Brij Raj Singh, Shri
‘handriki, Shri
Chbavan, ShriD.R.
Das, Shri B. K.
Deshmukh, Shri B.D.
ey, Shri 5. K.
orsi, Shri Kasinstha Rao
obey, Shri R. G.
yaperumal, Shri
ndhi, Shri V. B.
apta, ShriKashi Ram
mahingks, Shri
pall, Shri M.
bav, Shri Tulshidas
a4, Shri Yogendra
ehshi, Shri J, P.
mble, Shri
ppen, Bhri
padilkar, Shri
Lripa Shankar, Shii

1519 (Ai) LSD—8.

Mehrotrs, Shri Braj Bibari
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti

M y, Shri Golkul 1
Mohein, Shri

More, Shri5s. 5.
Murthy, ShriB. 5.
Murti, Shri M. 5.
Muthish, Shri
MNambiar, Shri

Nigam, Shrimati Savitri
Miranjan Lal, Shri

Ozxa, Shri

Patel, ShriP. R.

Patil, Shri D, §.

Patil, BhriS. B.

Patil, Shei T. A.

Ral, Shrimati Sabodrabai
Raju, Shri D. B.

Ram Sewak, Shri

Ram Swarsp, Shri

Shastti, Shri Ramanand
Shinkreé, Shri M. P.
Siddananjappa, Shri
Siddiah, Shri

Singh, Shfi D. M.
Singhs, Shri G. K.
Sopavane, Shri
Subramaniam, Shri  C.
Sumat Prasad, Shri
Surya Prasad, Shri
Swamy, Shri Sivamurthi
Tiwary, Shri D. N.
Tombl, Shri

Ulkey, Shri

Umanath, Shri

Walvl, Shri
Venkamsubbalah, Shri P,
Wadivs, B8hri

Wasnik, ShriBalkxishos
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Mr. Speaker: The result of the divi- _Shri Bibhuti Mishra: Sir, I have an
sion is: amendment to clause 4.
Ayes 11; Noes 88. Mr, Speaker: Clause 4 has gone

I \ am putting clause 5 now.
The motion was negatived, b P ¢

N The question is:
oY amaE (9ET)  Wemw WRiE,

O A ATT R |

Mr. Speaker: The question is:

“That clause 5 stand part of the
BilL.”

The motion was adopted.

“That the Bill be referred to a Clause 5 was added to the Bill.
Select Committee consisting of
Dr. M. S, Aney, Shri Bhagwat Jha Mr. Speaker: We take up clause §

Azad, Shri Ramchandra Vithal now,
Bade, Shri Mani Ram Bagri, Shri
Bibhuti Mishra, Shri Ajit Prasad Clause 6—(Management).

T Pt Sanh: Saet D6 Shri N, Dandeker (Gonda): 1 beg
Manohar Lohia, Sl'fn Harish to move my amendment No. 11:—
Chandra Mathur, Shri B. P. Page 3—
Maurya, Shri H. N. Mukerjee,
Shri Ananda Na.mbiar,IShr'f Nathh after line 2, insert—
Pai, Dr. Sarojini Mahishi, Shri
Diwan Chand Sharma, Shri Pra- “Provided however that the Cen-
kash Vir Shastri, Shli Vidya tral Government shall not issue
Charan Shukla, Shri Krishnapal any such instruction as may re-
Singh Shri Surendra Pal Singh, quire the Corporation or as may
Shri C. Subramaniam, and Shri have the effect of requiring the
Yashpal Singh, with instructions Corporation to perform its func-
to report by the 30th November, tions under section 13 on a mono-
1964”. (1) poly basis.” (11)
The motion wos negatived, m:vh:.i Bibhuti Mishra: Gir, I beg ‘OS

Mr. Speaker: The question is:
““That the Bill to provide for the

Page 2, line 40,—

establishment of Food Corporations for “public interest” substitute—
for the purpose of trading in food- “ ; : interests” (10)
grains and other foodstuffs and for KL Gk, TR ARSGtests= €10),
matters connected therewith and . .
incidental thereto, be taken into !:I'W'H q@w, i’f'ﬂ T R % f¥
consideration.” ez ofeed 3FE F GM 9T W

“afesrs qos faar (TEa’ @ fa

The motion was adopted. - .
AT | Aol WEIRG A w1 ¢ o weT

Mr. Speaker: The question is: “ferara’’ SrgT STE, a1 fRT CEsgRT”
“That Clause 2 stand part of the Wt SrgAT OFAT | I aE A e
Bil". “ofees’’ & qF AT 9Ty § 1 @fE w
The motion was adopted. frdza oz 2 fr < ag watom fearr
Clause 2 was added to the Bill. & AT &y, §9 g wad Q3 | feam

F1 goee wet foyagwe gmr sl o
Clauses 3 and 4 were added to the A
Bill, sta1 e w9 I €, W W § we
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wredr frama & gafon @ w99 ¥
“frara’ weg Wred ¥ feEmaad &
& FY AT

Shri Ranga: Sir, I am all in favour
of this amendment, No. 10. I had al-
ready made this suggestion to the
Minister. In his usual fashion he has
hrushed it aside by giving the fictitious
argument that ihe word ‘public’ would
eomprehend everybody including the
consumers and producers. I am sorry
to have to say that I cannot agree with
him. If Government are really keen
in convincing our peasants that their
interests are not likely to be jeopar-
dised by the establishment of this cor-
poration, it is essential they must ac-
cept this amendment which is crucial
ang testing and which, I am glad, my
hon. friend Mr. Bibhuti Mishra who
takes a lot of intercsts in kisan’s pro-
blems, has moved. 1 have no objec-
tion to mention the word ‘consumers’
interests’ because it would mean the
kisans, consumers and thz general pub-
lic. The Government considers itself
to be the custodian of the inferests of
the general public and it wants through
this and various other measures also
in the interest of the general public
%0 see that the whole of the nation is
properly fed and clotheq and so on.
They say that the word ‘public’ is com-
prehensive enough and if Government
are quite satisfied with it, they need
not mention consumers specially and
specially because Government is gene-
rally expected to consider the interests
of the consumers and place their in-
terests also foremost before all the
other interests. When it comes to
kisang and peasants and poor peasants,
within inverted commas, as suggested
by one of our communist friends—he
was good enough to say that T stand
dor them—landed peasants as well as
landless, if Government is really keen
about their profession that this corpo-
ration is brought into existence as
much in the interest of the peasants
as in the interests of the consumers
and not at all in the interest of the
Government and their bureaucracy,
surely they should make hasté to ac-
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cept this amendment from my hon.
friend who has a very important posi-
tion in their party. But somehow they
have chosen not to do so. 1 would like
my friend Shri Subramaniam to think
about it again as he would lose no-
thing but would gain a lot in com-
mending this Bill and also the corpo-
ration to the kisans, in assuring the
kisans that this corporation is not
likely to work, in times to come against
the interests of the peasants but would
on the other hang result in their bine-
fit and welfare and protection as
against the much maligned traders and
the bureaucracy also. In that case,
they should be quite willing to accept
this amendment.

Let us look at it from another point
of view. Who really need most the
protection as between these three
groups, consumers, traders and mer-
chants, and peasants. I consider that
ithe peasants are the moest in need of
protection bocause as we generally
know the Government is very keen to
look to the interests of the consumers.
That has been so till now. My hon.
friend wantg to see that they are going
to look after peasants just as well
The traders have been able to look
after themselves. It is said of the
traders that they had done a lot of
harm to peasants and tonsumers and
that in many cases it had happened so
in the past. True, although they do
discharge a very useful social quty and
function in making producers’ produce
available to the consumers. So,
everybody has recommended this, not
to speak of the socialisation of grain
trade, to the Government in the past
and in the present also, especially in
the interests of the peasants.  Why
should the Government now be hesi-
tant about the specifically stating that
it is intended, this corporation is in-
tended and would take into considera-
tion these people. Sub-clause 2(b)
reads that the board of directors in
discharging its functions shall act on
business principles having regard to
the public intercsts—here we suggest-
ed, having regard to the public and
kisan interests——and shall be guided
by such instructions on questions of
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[Shri Ranga)

policy as may be given to it by the
Central Government. If they are to
fulfil even a part of the most essential
ground that had been advanced by all
types of people, all political parties in
the country in favour of having this
Corporation or u much bigger corpo-
ration with greater powers, it should
be for the benefit of the peasants. So,
1 suggest to my hon. friend that in
the interests of our general social eco-
nomy and harmony we should accept
this amendment. 1f he does not accept
this amendment I can only say to him
that there it would justify all the ob-
jections that would be raised all over
the country, now as well ag in future,
that this corporation is being brought
into existence as has been the casz in
the past with regard to FAO and vari-
ous other things although it
ig in the name of “in the interests of
everybody,” but in practice, it is in
the interests of those people-who stand
to be benefited by suppressing, by con-
trolling, and by subverting the inter-
estg and welfare of the peasant.

17 hrs,

Shri Nambiar: I would like to add
a few words. The purpose of the
acceptance of the amendment looks to
be very genuine ag was put by Shri
Ranga, but the point is, who is the
kisan, How is he to be selected? I
have got my own genuine fear that in
the name of seslecting the kisan, the big
landlord or the maharajah’'s represen-
tative will be brought in, and he will
not be at all in the field of agriculture.
He will be a landlord sitting high in
his estate, in the third storey of his
bungalow, and eating on the labours
of the poor people smd he will still
say that he is a kisan. I do not want
any such confusion to be brought into
this. Let the trade be started in pub-
lic interest. Public interest tovers
the interestg of the kisan. If the real
kisan who actually tills the soll can
e brought into this Corporation by
any means, I will welcome it but the
process that Shri Ranga suggests, 1
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feel that he does not want the real
kisan to come but in the name of the
kisan, the others will come and ex-
ploit as they have always been doing.
Therefore, against thig background, I
do not think that it is acceptable.

Shri K. C. Sharma (Sardhana): I
suggest that instead of the word
“kisan”, the word “producer” may be
inserted.

Shri Khadilkar: Some of us have,
though we disagree with the philosophy
of the Swatantra Party, regard for
their knowledge of economiés and con-
notation of economic terms. But when
Shri Ranga pleaded that the term
‘kisan’ should be inserted in this clause,
I felt that he has shown a little lack
of understanding. I have to say it
unfortunately. So far as the economic
terminology is concerned, as another
hon. Member questioned it, T might
ask what he means by kisan? Is not
the kisan a consumer? As was men-
tioned, there are about 30 per cent
landless labourers. They are produc-
ers in the sense that labour helps pro-
duction. They are not owners. There-
fore, my humble submission is that the
term public interest is a very com-
prehensive one. It includes producers
and consumers.

I woulg also like to raise another
objection, Because Shri Ranga is sit-
ting b¥ the side of the Communists,
he his been infected with some class
ideology; that is how it appearls to
me. Otherwise, in the countryside now
he would not have thrown this apple
of discord by saying to the pcople,
“Oh, here is the only man perhaps in
the whole House who is looking after
the interests of the kisan.”

An Hon Member: The amendment
is by your party.

Shri Ehadilkar: May be. What I say
is, the original wording as it is in-
cludes the interests of the consumer
as well as the producer. While reply-
ing to the debate, the Minister said
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that he is not unmindful of the inter-
ests of the peasantry which is employ=-
ed on land so far as other goods are
concerned, He has made it clear time
and again, because there are other in-
terests as consumers’ interests, and
the consumers' interestg need to be
protected. He has made it clear, and
therefore, this need not be accepted.

Shri Inder J. Malhotra (Nominat-
ed—Jammu and Kashmir): 1 only
want to say this. It will be very un-
fartunate if we force the Minister o
give put this impression that ultimate-
ly the Corporation will be Tunction-
ing only in the interests of the consu-
mer and not in the interests of tne
kisan and the producer. I only ap-
peal to the hon. Minister that if he is
not prepared to accept this amend-
ment, at least he should make it cate-
gorically clear that this Corporation
will be functioning not only in the
interests of the consumer but in the
interests of the producer and more
especially of the kisans,

Shri J. P. Jyotishi (Sagar): I =am
not against the interest of the cultiva-
tor or of the public, but I would like
to make a small suggestion. I would
say that instead of public interest. let
us put in the words ‘national interests’,
That includes the ultimate object of
the measure, and it will cover the in-
terests of the pegple in the country.
1 suggest that the term ‘national in-
terests’ may be inserted.

Shri Somavane (Pandharpur): Sir,
Ordinarily, T would not have risen to
speak but I want to bring to ihe
pointed attention of the hon. Minister
that this terminology, “public in-
terest”. as it oecurs in some other
Acts, has been interpreted by our high
courts and by the Supreme Court in a
slightly different way: particularly
with regard to the acquisition of land.
this term “public interest” has been
interpreted to cover only some acts of
the State or accommodation for the
State. Therefore, this wording “pub-
lic interest” does not exactly connote
and convey the meaning “interests of
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the producers.” No doubt, in the
context of the Food Corporation, it
will cover the consumers, producers
and others. 1 agree; but if it is to be
made very specific that the interests
of the producers or the peasants are
to be protected—the Minister has very
rightly emphasised that he wishes that
this Corporation should be the friend
of the peasant—then, the interpreta-
tion by the courts may be the same.

Shri C, Subramaniam: Suppose [
accept this wording: “. ..having re-
gard to the interests of the producers

and the consumers and shall be guid-
ed...." ete,

Shri Nambiar: Very good.

Shri C, Subramaniam: I move:
Page 2, line 40,
for “public interest” substitute
“the interests of the producer
and consumer.” (58) .

Mr. Speaker:

In view of what ihe
Minister has

suggested, amendment
No. 10 is not pressed by the hon.
Member. Amendment No. 53 moved
by the Minister is acceptable to the
House. The question is:

Page 2, line 40.
for “public interest” substitute
“the interests of the producer
and consumer” (53).

The motion was adopted.

Mr. Speaker: I shall now put
amendment No. 11 to the vote.

Amendment No, 11 was put and
negatived.

Mr. Speaker: The question is:

“That clause 6, as
stand part of the Bill."

amended,

The motion was adopted.
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Clause 6, gs amended, was added to
the Bill.

Clause 7.— (Board of directors)

Mr. Speaker: The amendments may
be moved.

Shri Bibhuti Mishra: I beg to move:

Page 3, line 11,—
for “food” substitute—

“ggricultural produce”. (12).

Shri D. D, Mantri (Bhir): I beg o
move:
Page 3,—
for line 18, substitute—

“(e) six directors—

(i) three representing agricul-
tural producers,

(ii) one from Planning Com-
mission, and

(iii) two others.”

Shri V. B. Gandhj (Bombay Ceiit-
ral South): I beg to move:
Page 3, line 18—
add at the end—

“two of whom shall be whole-
time directors with experience of
not less than ten years in com-
mercial banking or wholesale
trade in foodgrains”. (14).

Shri C. K. Bhattacharyya: I beg to
move:
Page 3, line 18,—
add at the end—
“who shall be non-officials”. (15).

Page 3, line 23—
after “duties” insert—

“and shall be subject to s.uCE
terms and conditions of service

(16).
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Shr V. B, Gandhi (Bombay Central
South): We have a provision for a
Board of Directors consisting of 12
persons. Six of them are to be offi-
cials and six others may or may not
be officials. There is also the provi-
sion that in these six officials, three
representatives—onge for the Ministry
of Finance, the second from the Minis-
try of Food and the third from the
Ministry of Co-operation, will be in-
cluded. That, I feel, is a sound prin=-
ciple for selection. My amendment
amounts to this. There should be two
whole-time directors in addition to
the managing director and the chair-
man of the Board,

Mr. Epeaker: Two whole-time direc-
tors with an experience of not less
than 10 years.

Shri V. B. Gandhi: Yes. the idea
is that these two other whole-time
directors should be associated with
the managing director so that the
three of them can function as a sort
of Troika.

Under the LIC Act, there is a provi-
sion that provides for one or more
managing directors. I dop not know
how many of them have been so far
appointed. But what is important is
that the provision is there for more
than one managing director to be ap-
pointed. T am convinced that the
work of the Food Corporation is going
to be infinitely more difficult than
that of the LIC., The responsibilities
of the Food Corporation will be tre-
mendous. I therefore, feel that the
addition of two whole-time directors
in the Board would be helpful. There
is nothing wrong in also having the
Gualifications of these whole-time
directorg specified in the Bill itself.

it groeT TTe WA HewE WEIEA,
oWl FATA 6 ¥ Wheue ¥ famfas ¥
e g At wERw ¥ awemar f
Feqad  Or WgmEd ¥ gTEw
w7 g =T ST |
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Fafor sgEeR FraeE 1A gER
ITH TH IFTL FT AT g1 A7 A1ies
fee o afsfafa seesi & € afe
FARF F A AT 7
Mr, Speaker: 3 from producers, one

from the Planning Commission and
two others?

oY FTORT T WA ;ST T | FEH
ax feid=2fea oifar o &1
grT | 3g gafad wew g & fw
AT FIIA WA A g9 2= @ A
ZAE wrATa § 6 feT et gd g
I &7d H T@AT § AT T 39T
@A ZU I FIERAT F FI9 § 72T 7
% | Sregad & gfafafa € &, a=y
ot et & 3k P A2 At e A
& TaTHE WY qTE I W T wHFATE |

=t fepfar ooy © 7% F29 F1 9@
Tz & % w1 w7 #71 waed /i, 7ol
7iif wozy wifz £ A7 A qF A% qACA
gt &, afFT W w3 1 A FA_
oAt ¥, wifw 1@ faw w1 A ¥
oar 99T & fF 2T g Aaes wAe &
g e At aa e 5T A oz dh-
Featd 19 F7 faar am

Shri C, K. Bhattacharyya: The
Board as indicated in clause 7 does
not give any idea as to whether there
would be any non-official at all. In
fact, if the Government wants, they
may make the entire board composed
of officials. That is why I have sug-
gested that the words “who shall be
non-officials” shall be added. That
will equally balance the number of
directors—6 officials and 6 non-offi-
cials.

Then, sub-clause (3) (b) says:

“receive such salary and allow-
ances as the board of directors
may, with the approval of the
Central Government fix”,
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I want to make it clear by inserting,

“and shall be subject to such
terms and conditions of service.”

That should be stated in that part of
the clause.

= gaaeTe www (41%9) :
qeTy AEEA, qe AV A faepfa fe T
o7 St ZITHT ITH T FT AHSHE 2
& guFt a9 707 § fay wergmn g o
TIAFT AT FIAJY AR T FoAT & FF
st fafreee awa § =er fr
ag WISTEE UT FEd F jToE
w1 I FA & g §, AR AT 8
STEYFeH § 9% fory o fermm & 6

“three representatives of agri-

cultural producers.”

qg YT AT ¢ | FAEF qARA AT
w99 gf & 9 Wi v g}
fed e gf &, T3 greAw o1 42y
gt 2 mgafar gd & w53 Teaw
FCT Tt & Fogai<fen gadl 7 1 A
%3 STIFNA F IAfA &1 @A AT AL
HIA g | gafay ¥ FgAT & fE o
AT %E TIEAH FW &, A T F A
arer &, 3% 320 ¥ faq = I+
AN AT G AR TAR O F9 F I A
g =J1fed |

Shri Sonavane: Sir, I rise to support
the amendment of Mr. Mantri and to
stress that the producers should be
representeq because on the board of
directors, there is not a single person
who represents the agriculturists.
‘Who would put forward their practical
difficulties?  Therefore, it is highly
essential that this amendment should
be accepted by the Minister.

st B0 fo mfew : Mo AE1ET,
% Jo 12 FT A e o faafa frs
¥ & 396 wA ¥ g wedr g 5
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[ %o fare wifaw]

wq fag &1 9 fqgeaa § 999 TqaT
w faargar d

“purchase of foodgrains, trad-
ing in foodgrains and other food-
stuffs.”

gafad qitseave M8 § M gAH
A w1 g | X Fae 37 | AT qOGFT
#1 g1 framan sRarg |

Shri Inder J. Malhotra: 1 support
the amendment of Mr. Mantri. It is
wvery necessary that the farmers’ or
producers’ point of view should be
properly represented.

Shri Ranga: I wish to add my word
of support +to the plea that there
should be adequate representation to
the producers even in this inadequate
provision that is made here.

Shri C. Subramaniam: Sir, in mak-
ing the proposal here for six directors
without any qualification, it was not
the intention of the Government not
to have producers or any other in-
terests represented. They wanted to
have it flexible, so that all the inte-
rests could be represented. I can give
this assurance that all the interests
involved would be properly repre-
sented. Instead of tying ourselves io
a specific formula, we wanted to 'make
it flexible, With this assurance that
the producers’ section will be properly
represented, and their interests will
be properly safeguarded, I hope they
will not press this amendment.

In the same way, it is not necessary
that all the six of them may be non-
officials. We may have to bring in
somebody from the State Bank or
some other organisation, who might
be officials. As | already stated, there
would be non-officials and there would
be representation for the producers’

interests. All that will be kept in
mind.
With regard to the amendment

seeking to add “subject to such terms
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and conditions of service,” I may point
out that sub-clause (4) provides for
that: It says:

“....and the other terms and
conditions of appointment of the
directors of the Corporation shall,
subject to the provisions of sub-
section (3) be such as may be
prescribed.”

So, we have provided for that.

I have not ruled out whole-time
directors. But I have had some ex-
perience of having whole-time direc-
tors in another Corporation. There-
fore, I would like to see how it func-
tions and take decisions later on. But
there is nothing to prevent having
whole-time directors. I shall certain-
1y have in mind the point of view put
forth by Shri Gandhi,

1, therefore, respectfully submit that
none of the amendments is necessary.

Mr. Speaker: I shall now put all the
amendments to the vote of the House.

Amendments Nos. 12 to 16 were put
and negatived.

Mr. Speaker: The question is:

“That clause 7 stand part of
the Bill.”

The motion was adopted.

Clause T was added to the Bill.

Clause 8—Disqualification for office
of director
Mr. Speaker: Are there any

amendments to this clause?

Shri C. K, Bhattacharyya: Regurd-
ing to clause 8 (c) I want to say a
word. It is said here:

“If he is or has been convicted
of any offence which in the opi-
nion of the Centra] Government
involves moral turpitude; or”
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There are many legislations in
which the question of moral turpi-
tude is brought in in order top disqua-
lify person from holding certain posts
or offices. It is there I believe, in
the Constitution also. But there it is
left unqualified. It is saigd here:
“moral turpitude in the opinion of
the Government”. Does it depend on
the Central Government to deter-
mine which is moral turpitude and
which is not? I believe it is a matter
for the court to decide. I think this
will lead to some confusion in the
working of this clause.

Mr. Speaker: Somebody has o
point it out to the court. Subsequen-
tly they may throw it out and say
whether he has been guilty of moral
turpitude or not.

Shri €. K. Bhattacharyya: In all
the legislations “moral turpitude” has
been left unqualified.

Mr. Speaker: There also it is in
the hands of the appointing autho-
rity.

Shri C. K. Bhatiacharyya: Here i:
is said: *“in the opinion of the Cen-
tral Government.”

Dr. M. 5. Aney: Instead of saying:
“in the opinion of the Central Gov-
ernment” I would like to suggest
“any offence involving moral turpi-
tude.”

Shri K. C. Sharma
“Moral turpitude” is a substantive
conception and not a subjunctive
conception. Therefore, moral turpi-
tude stands by itself. No opinion of
the Government is necessary.

(B3ardhana):

Shri C. Subramaniam: Somehaly
will have to decide and give his opi-
nion. Supposing a person is com-
mitted for a political offence. is it
moral turpitude?  Certainly not. In
that case we have all committed the
&in of moral turpitude. This is the
terminology used in all legislgtions
_and I think this should remain gs it
is.
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Mr. Speaker: The question is:

“That clause 8 stand part of the
Bill.”

The mation was adopted.
Clause 8 was added to the Bill.

Clause 9 Removal and resignation of
directors)

Mr, Speaker: What are the amend-
ments that hon. Members want to
move to this clauge?

Shri C. K. Bhattacharyya: Siv. i
beg to move:

(i), Page 4 ling 17.—
after “9". insert—

“(1) A director who is or has
become subject to any disquali-
fication mentioned in section 8
shall be deemed to have vacated
hig office.” (18).

(ii) Page 4,—

omit lines 23 and 24 (19).

Here you will see that the Board
of Directors may remove any direc-
tor from office if he js or has become
subject to any disgualifications men-
tioned in section 8 As against that
I have put in that a director who is
or has become subject to any disqua-
lification mentioned in section 8 shall
be deemad to have vacated his office.
It is left to the choice of the Board of
Directors. So even if under section
Blc) a person becomes guilty of
mora] turpitude the Board of Direc-
tors has the option to retain him
under 9(a). This option should not
be left with the Board of Directors.
This makes a discrimination between
the Managing Director and other
directors. If you go through 8(1)
you will find that it is said there:

“The Central Government
may, at any time after consulta-
tion with the Corporation, re-
move the managing director
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[Shri C. K. Bhattacharyya]

from office after giving him a
reasonable opportunity of show- .
ing cause against the proposed
removal.”

Here the gquestion of disqualifica-
tion does not come in. So, in the
case of the Managing Director even
if he incurs disqualification he may
continue if the Central Government
chooses to retain him.

Mr. Speaker: The Managing Direc-
tor is also a director.

Shri C. K, Bhattacharyya:
have made a distinction here.

They

Mr. Speaker: In the other case if
they want to remove they might ask
for an explanation.

Shri C. Suobramaniam: Wiiboul
these disqualifications he can be re-
moved.

Shri C. K, Bhattacharyya: Here
the Managing Director is excluded.
It is said:

“The Board of Directors may
remove any other director..”.

So the removal of the Managing
Director is made separate from the
removal of other directors. He may
continue to remain even if he incurs
disqualification under 8(¢) if only
the Central Government chooses to
retain him. The other directors will
be subject to the Board's discretion.
That is why I have suggested this
amendment saying that a director
who is or has become subject to any
disqualification mentioned in section
8 shall be deemed to have vacated his
office.

Other consequential
should also be carried on,
st E1OET TTE WY - AT AT
FrHoT 77 2 5 egieee #1353 ¥ AT
¥ a1 ziaNE F W ¥ omT gete A
<@ fr a2 SO ATIES wraET

changes
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Shri C. Subramaniam: May I point
out, Sir, that the word ‘“other” has
been removeq according to the cor-
rigendum issued.

Mr. Speaker: Then I think Ghri
Bhattacharyya will not press his
amendment.

Shri C. K. Bhattacharyya: Even if
the word “other” is removed, the op-
tion of the Board to retain any of the
directors found guilty under section
8(c) remains with the Board.

Shri D, D, Mantri: I beg to mcve.

Page 4,—
after line 27, insert—

“(c) hag directly or indirectly
taken pecuniary benefit in con-
tract on behalf of Corporation or
is related with any of the offi-
cials or employees of the Cor-
poration.”

=t TreET 1| A AL I
w1 wud FHafet £1 afaqz F77 #71
ar AvF @A &1 gfga fgar m@r g
FAA 12 7 | AT AH=HE & gu feeq 7
qurm 3z & FF sigideT o avafaa
FT FTLGICAT F AVEC F 707 7 | AL
AT FAF TEAHT FIOIILAT 7 ATFC &
AT 92 TEAET A T | GET WY wHEHT
FT 77T 2 |

Shri C. Subramaniam: 1 am sairry
the amendments are not necessary, I
have already pointed out that the
word “other” is mot there. Under
section B g person shall be disqualifi-
ed if he is found guilty. Therefore,
the Board of Directors have no op-
tion. Once it comes to their notice,
for {formalising the records, they
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have to remove him from office. That
is provided in section 9.

Shri C. K. Bhattacharyya: That i
all the more reason why the vacation
of office should be automatic.

Mr. Speaker: I shall now put
amendments 18, 19 and 20 to the vote
of the House.

Amendments Nos, 18, 19 and 20 were
put and negatived,

Mr. Speaker: The question is:

“That clause 9 stand part of
the Bill.”

The motion was adopted.

Clause 9 was added to the Bill.
Clause 10 was added to the Bill.
Clause 11—(Advisory Committees

Mr. Speaker: What are the amend-
ments?

Shri S, S. More: Sir,
move:

I beg 10

Page 5, line 8,—
after ‘“such persons” insert—

“representing the interests of
the consumers and producers” (23)

The amendment is clear. Even
supposing the Board of Directors is
completely bureaucratised, at least
in the Advisory Board there should
be representation of the consumer
and the producer. If advice is to be
properly tendered from the interests
of the consumer and the producer
their representatives should be on
the Advisory Board.

Shri D. . Patil: Sir, I beg to
move: “

(i) Page 5, line 6,—

&fter “Government may" insert—

“in consultation with the Cor-
poration,” (21).
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(ii) Page 5, line 11,—
after “Corporation” insert—

“or a State Government, re-
garding fixation of producers
price, and shall keep a regular
check on the cost of production
of foodgrains from season to
season and” (25)

geaer wglaw, gz ATAT 21
3 F T & wwr F | TAH wsaATEAd
FHET T FT TEHA & A TN A2
WA T

“It shall be the duty of any

such Advisory Committee to ad-
vise the Central Government or

the Corporation...”

THFT A 9% ¢ % wore gzargad 90
W T AT AT AT H TIHE B HIT
FTIATIT F1 AT T AT 7397 |

R zan gz fegrman g -

“The expenses in relation to
the Advisory Committees shall
be met by the Corporation.”

TR S CTATE A FHST FT @HT FILA-
9 FT FAT TIAT | IARFAT BT T
FT FGRAT F FAE FA F AR A
Faet &1 fagaa w<ar few | gHfeT
7 qw wHzHe fa &

7E AHTHE TgA AEE@ FE |

Shri Tulshidas Jadbhav: I want to
speak on amendments Nos. 22 and 23.

Mr. Speaker: 22 has not becn
moved. .
Shri S. S. More: They are iden-

tical,

ot gasitate srww ; FETETT Ml
TF & § 1 57t o wwo Tfzw H AT THo
THo HIX & wH ey w1 & gy AT
g faegt f wrreY @ 6 Qeareor) fea
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[= qeeie™ TETa)
A9 A g safer 4 910 fs Sregad
s Fad F 32l w fordz
g | T A ¥ ol 0F A IrEEw
w1 & wiede o1 faas fag s wwir
R ez fem frag s saa
wE afeT 38 39 faq d{ F @
FEIT TEI ¥ | wH AT 22 7T 23
L ¥ wHsHed 71 A9 F g AR
7z Fea1 & 5 97 &€ F2) I &
4T 4 TATIZ & 21 47wt & g
a1 meafag fafaes & a1 woT & 4
#1§ @1 ¥gar § afew Fw & few
1 ¥y 3 ol g ¥ a® s £ gl
TR Afafrr i A e T2
HIT @ FAA F w27 WiwA T F AA
A1 FYE Ia¥ 91 AEY THAT § 1 gD
TE wravaw 2 fF o= &€ G92 aATAT
AT AT IHH I qHTC 7 qfew T
™ T IHT AT W FTA AT AT
TTFY AR

#T AT HEA FT TF FAT FIOA
7z Wt & f5 fafreed ag= @ 2 9
g1a%ar  fx ga fafred 7 $o 52 faar
HfT IAFT g gweT fafaeee o mar
&1 92 a7 @A & fag Ao A= A g
f fywsr fafaeex & a7 %81 1 gafag
S 1§ F1A W a7 F1AT & A AE
¥qez Z1HT T8 |

ootz 2T % go 1o Afseaw
T AR ErRE & A § g
¢ 7 woAr oz f2ar 1w A
¥ wwm 9HY 78 o T o fw
Asfagrs 3 fyafar Mo wEETET FT
Frafod aTOwi @ 94T GwAed 97 WL
I I @t ¥ W o fawr
sfrara qfog ¥ w#e (o7 7 | 3eq @
A& feama ¥ g fefam s & afg
# 9t ¥ wraT o weAr Tne fa )

NOVEMEER 21, 1864

Corporations Bill 1096

safam WY a8 I g1 o 3 v 9w
FTE FIA 414 §1 a1 G97 g A TAH
VRETAET ¥ g1 AAET | §A ATT
7 garE 7% ¢ fF o1 mgqo uge AT A
ot wzAe fzar § 39 W AgRT &1
TR F7 797 F0F20 |

Mr, Bpeaker: Judges are less falli-
ble than politicians, he must under
stand.

o qewee sea o zEifen
argar g fr fafaer agdme faa &1
grafrag oy § g2 §WIFz wET
FH I FET FAC T FT 0 THT A 3
f& a@ maw w7 smr A7 7w I A
TG AT W ATA AT AR INT TrE 2=
AT 0

sy wgtEg < qTAr w2 fafeee
FE 46T ATA T AT 7g 7 D EA
FfFT T AT w7 WY E T 1EE o e
TR AT Fr AAFT w0 ) Al
%1 7790 A {27 70 Geras ndqz
F 05T § 9 q2i 9T OIS
W WY 3214 & W aEfan gAw
777 @Y ffa s omEAT E )

Mr. Speaker:
hurry up.

Now we should

Shri Sonavane: Sir, the acceptance
of the amendment of Shri More
would be in conformity with the
spirit of the amendment accepted by
the hon. Minister in clause 3. There-
fore, I think it would be in the fit-
ness of things for him to accept this.

Shri C. Subramaniam: If I may be
permitted to explain. I am accepting
amendment No. 21

Then, coming to amendment No. 22
“persons representing the interest of
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KARTIKA 30,
producers and consumers”, this advi-
sory committee may be for a techni-
cal purpose—to consider for the pur-
pose of protection what chemical
should be used and so on. The advi-
sory committees are for various pur-
poses. You cannot have a producers’
or consumers' interest in a scientific
committee. Whenever the question
of the interests of producers and con-
sumers come in, natrally they would
be in it. But that does not mean
that in every advisory committee they
should be represented. Therefore, ]
am not prepared to accept it

Mr Speaker: The question is:
Page 5, line 6.—

after “Government may" insert—

“in consultation with the Corpo-
ration.” (21),

The mofion was adopted.

Mr. Speaker: 1 will now cput
amendment Nos. 23 and 25 to the
vote of the House.

Amendments Nos. 23 and 25 were

put and negatived,

Mr, Speaker: The question is:

“That clause 11, ag amended,
stand part of the Bill”

The motion was adopted,

Clausze 11, ag amended, was added
to the Bill,

Clauge 12 was added to the Bill

Clapse 13— (Functions of Corpora-
tion)

Shri N. Dandeker: 1 beg to move:
(i) Page 5, line 35—
add at the end—

“but not on a monopoly basis”.
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(ii) Page 6. line 3,—

after “foodstuffs” insert—

“but not on a monopoly basis™
(iii) Page 6, line 6,—
add at the end—

“but not on a monopoly basis".

I have nothing much to say be-
yond what I said in the general de-
bate on the Bill except that this is to
clarify the Government's intention, As
the Minister himself stated, at pre-
sent there is no intention of having
a monopoly position for the Corpo-
ration, but if later on it became ne-
cessary for the Corporation to func-
tion on a monopoly basis, Govern-
ment would be free to do so. My
proposal at present in these amend-
ments is to specifically say so. If,
later on, Government find it neces-
sary, which I hope they will not, to
get the Corporation to function on a
monopoly basis, I am sure Govern-
ment have powers to come along
with amendments to the Act to delete
these particular qualifications, These
are purely clarificatory amendments
to make it clear that there is no pre-
sent intention to operate it on a
monopoly basis.

Shri 8. S. More: I beg to move:

Page 5,—

after line 39, insert—

“(b) collect data regarding cost of
production and cost of living
of agriculturists.

(c) fix remunerative
the producers;

(d) sanction rewards to peasants
who produce more foodgrains
per acre than the average
yield in the area;

(e) supply to the producer fer-
tilizers and other require-
ments at reasonable prices;

prices for
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(f) fix reasonable prices of food-

grains to be sold to consu-
mers;”. (32)

Shri Bibhuti Mishra: I want to
move amendment No, 27 which reads:

Page 5, lines 34 and 35—

for “foodgrains and other food-
stuffs”,

substitute “agricultural produce”
27).

Shri C. Subramaniam: It has ai-
ready been voted down as amendment
No. 12. It is consequential.

Mr. Speaker: Then it is barred.

Shri D. 8. Patil: 1T beg to move:
Page 5, line 33—

after “purchase”, insert—

“giving incentive price to far-
mers,”. (26)

=t 2o faro wfew : woAy WA,
v gifelE T 26, FF T 13
a7 & o1 fF gama 96 Fonioe &
17 ¥ & | 3 w07 T & R o8 Fredi-
[ FT AERD 3E g fE Ay ae-
97 HUEET §¢ | 7 T & fF d T
Rk F T3 a8 W% faar s fafar
gifeq wrzw z wreww ) foew g §
TAEEA 7 BT it A1 G A E,
ag w0 ot Geree frar & Al g6
SIEAGTOE F1 AT I AT TR
&fFT oF qI ¢ T AEE @Y I8
oz @1 ferwd T @ fag & fag
Yeg Tt gt A 0 @ A GEw
wH A AR ey T § tEw W
¥ og 9w g1 ary § | e fr =R
VAT TEAT 27 FIT 17-11-64 F
&9 7, s faay mar § —
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“The main recommendations of
the Committee related to fixation
of producers prices for paddy,
wheat, jowar, bajra, maize and
gram for 1964-65 season and also
the fixation of maximum prices
of rice at the wholesale and retail
levels. The statement indicating
the action taken so far by Govern-
ment on the recommendations is
placed on the Table of the Sabha.”

oF THH A1 2 o § 9% 62, 63 M7
A1 64 % o1 W E ITH ¥ H FW
¥ AT FT %F ¢ | Al AT qEE
7% & fw 98 7 9 SreFa IEA ¥ art
¥ mify dzre 1t 2 7 s fR oee
fafaeet & owt w19 & F3a fra fF
qAtfza qea Freawrdl #1 & SET
Fifeq oY I9F FT AT AL a7
|qEAT § | TAfAT & AUEAT I 9 ava .
g AT § 3¢ feFaas wEq AW §
3T & 79 T gAT fagm i vrdeE
¥ A% 9% 99 AT F AeA F qF TH
31 T T § 59 a9 fraAl # 1 age
qE qaAde gro frar smar @ v 9w
g7 feamt 1 w93 3 ¥ fAu 0%
aiferdt 99 @t & 1 a8 wifest 7€ A
# 9w @r ¢ wfeE 2 firg w1 Z &
fram g &l erd 2, 3¢ argim Tt @,
IqH I(HT T IATC TF1F T T, TART
¢ I T OfET a1 AT g 1 S
it e gifga fey o @ 57 Tw ¥ feam
FT A1 FEE AF HISFAA FNA1 E, T
At 7l faer maT § 1 www Al , A
A1 & WIOF ATAA AR FE IALO @
w1 9T | 7 31 124 feww w fag &,
A fFmm &1 F7E WE T=awT W
AET fAEw |FAr g | 57 5 AU §AA
a% & i it qvafr for o, § T
for o1 wigie &4 faar &, sa%! e
¥ @ w7 g feq Iréq I} vy s
=rfed |
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Shri S, S. More: Among the func-
tions of the Corporation the promo-
tion of production of foodgrains and
other things is the most essential
function. By saying “by such means
as it thinks fit" everything is left in
a vague manner. I have tried to com-
prehend by what means the promotion
could be sought and secured, There-
fore I am giving it a more concrete
and definite form.

Shri Himatsingka: Clause 13 pro-
vides for functions of the Corporation.
How those functions are carried out
by purchases at cheap rates or at high
rates ought not to be introduced here.
Certain functions, such as, storage,
purchases etc., have been defined.
They need not be qualified.

I also support the suggestion that
the Corporation should devote a part
of its atiention to promote the produc-
tion of foodgrains. After all, all the
trouble that we are going through is
due to short production. Unless food-
grains are produced, we may have
any number of Food Corporations,
that will not help. Therefore, we
must give our attention to production.

sit e fosr - B9 el e
33 | Tay 7 7gr & fw o o faw
W W 6 9T WA §, IHF WA g
foeat, mmaw faeer ofte fad 9 1 W
WY qAF § wqe fred wrfar e
# gt At § 91w foew o wrfer
TosEgt § At €Y & | fafreeT qga wt
oA faed Y @@ a1 oA @
wifgd = sz facw & a@ &1 7
A

8hri Sopavame: 1 would support
amendment No, 26 moved by Shri D.
8. Patil regarding giving of incentive
price, I have heard the Food Minister
very intently and he said that he
would appoint a price committee and
that all the factors of production will
be taken into account. But he has
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not stated anything about when he
would appoint it, by what time that
committee would complete its labours
and by what time the Government
would introduce them. Therefore it
would take five to ten years. Mean-
while, all these ad hoc prices fixed by
the Government would continue.
Therefore, I feel that this is the
opportune time that this provision
contained in amendment No. 26 is
included. Meanwhile the Minister
would expedite the appointment of the
Committee and its working.

s geier sw W1 A
arfesr @Teg 1 & Ar97 32 Susr &
aréz Y@t g | FaEe & g fear
AT HYT {IF FAT SALAT AGT T
Fear smoom, #EY 59 faw & afow 2
gad ®@t W gafza fomwr a=2% &
a+T fas 781 & | 99T F 7 ST
e ot &, St F aww aE &
EHTI S §IT9NA 2, 35 TET dgar §
Farst # fwaqt o 19 dar gt g,
aw ¥ forat ot = qar Frt &, ferer
At Fnfaw G271 F@ qet F, 9 A9
I F T} F 7€ 39 fam s ¢ fF
AreduA &7 foaar &9f " & W)
THT 3G T &N IF AT F1 G AT
& | feafer oz qifaw faew & ot 9
Fare g &, Frer wig Jar< T &
G TEL A@T &, T I FIF 9T A1
LT AE AT ], IEHT A ¥ g
ag 2% ot e @ f 99 F9e o) Free
W% SrEFwe fFaAr d547 & 7l 9w
feam & & ag o T W= &
afe FrvaE o1 9 d71 F@v
Iq 9 1937 FA § JAFF FEE AR
ST F4T &, THHT F15 6479 A1 T&T
qET & | AT A HENET 96T g
1T & AT A o ¥ ST
& A w1 g I 7@ @ W d,
IFHT FIAT AT A F 10 foewT £ At



1103 Food

[T TR Sraa]
2, I qx AT oAT & 1 W wHOA
TART ITA T /YT A AT

T AT 3 FIIFTC §T T2 §IF
& fa 3o T av fsr Groar 30
wamr Moy weg ey aga &
ot wizdE 4F & AT 32 IFH A1 §V
fotar o &, Sa%t e § @ F, 99
9T HHA FTA KT R ITAT HT AT AT |
FIEFL @ 0F AT g g Foamwr
TTE g F W A WY E, A A
ey ¥ fr 39t graa 1 @ A1 S
FUT S IR FAT I3 ¥ | IR
I ¥ g i o o g #
AR 37 A9 F et Fm goawy
T FAT AT &, T Y 57 e A ALY
T §| I9F A9 FrET AT AT e |
gifea srgq Faw! AT w0 O
g W AT wEQ & 5 IEEr I
HE WIS W7 E | a8 W WA
FATAT &, I FH FT IEA F@T 8 |
oo ag Wt Far g fr 3o oz
Y forat o Fmay agfemg Y o &
IT T FT ITGN A AW WA
& Jqres W 47 § ) T9 aTed Af A
BEEGH ®[ GG &, IAHT W7 14-
fea faar s At wfas 75 dar ¢
3T | gAfAT S oz faar mn g,
Ig+1 w1EC w1 foar SEm anfed o
a7 UF AZT AW HHEHE § |

Shri Ranga: I am all in favour of
this amendment,

Shri C. Subramaniam: As far as
amendments Nos. 26, 29 and 32 are
concerned, I am afraid, they are irre-
levant, that is, as far as the functions
of the Food Corporation are concern-
ed,

The fixing of the price will have to
‘be done by the Agricultural Prices
‘Commission. As regards what the
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incentive and remunerative price is,
the Government should take the res-
ponsibility of fixing it and it should
not be left to the sweet will and
pleasure of the Corporation to fix the
producers’ as also the consumerd
price. They themselves fix the rate
of profit which they will be entitled
to get.

Shri Sonavane: When will it be
appointed?
Shri C. Subramaniam: It has al-

ready been anhounced that by Janu-
ary the Agricultural Prices Commmis-
sion will be appointed and by the next
harvest season, that is the next kharif
crop, the recommendations of the
Agricultural Prices Commission wrill
come into effect. This has been anno-
unced for the umpteenth time and if
the hon, Member has not followed it.
I am sorry for it

With regard to monopoly, there is
no question of any monopoly under
this Act. We have to pass orders
under the Essential Commodities Act
and the Defence of India Rules. In
effect the hon. Member wants to cur-
tail the powers of Government under
those Acts. It is actually amending
those Acts with regard to the power
that is given to the Government.
Therefore, I am sorry, it will not be
acceptable to me, that s, Shri
Dandeker's amendment.

wft geitete WTRA ;15 AL X
Fvaw feat w1 o AT A 9
AT &, FCHTC FY & IH IR
W FTE A avew A @Y, @ TEEr A
fraT &1 wFt |

Mr, Speaker: The question is:
17.48 hrs,

=t geA W wEwTy ; (F ST
1 stew ¥, sremer wEYeR | a2 R
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far #1ew & € @ ghm 7 g wee
sTagfas &1

Mr Speaker: If there is no quorum,
ihe b:ll might be rung

Toq WENT ¢ FEY R A G4
ax 741 §, 9u fawufa fog St arzz o

e
oft fpfa fawt : oF frae & o

GIE |

Shri 8. S. More: When the House
is in sesslon, no committee should
meet.

Mr, Speaker: Ordinarily, tnat is
desired and even if some committee
is meeting, they must adjourn and
come to the House. Since the bell
began to ring, two Members have

gone out and none hag come in.

Bhri Ranga: Government Whips arc
working in their own way.

Shri Rane (Buldana): I have re-
quested the Chairman, Estimates Com.
mittee through 3 Member that he
should adjourn the meeting.

Shri Ranga: 1Is it not a fact that
Government Whips are paid some-
thing extra?
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Mr. Speaker: They are not paid any-

thing extra,

Shri Rane: They are not paid any-
thing extra,

Shri Ramga: There are, 1 think,
cartain privileges given to them over
and above whatever is given to an
ordinary Member of the House. Is it
not so?

=it go% w1 wEATT : TAT TN
4, 9 fame g 7 § 5t aw gu

e WERR ¢ 99 a9 g6 gET
et st 92t aerT 9w g1 T |

Shri Ranga: Why not we postpone
it to Monday?

Let us also go home
stands adjourned
11 o

Mr. Speaker:
then. The House
to meet again on Monday at
Clock.

17.52 hrs.

The Lok Sabha then adjourned till
Bjeven of the Clock on Monday, Nov-
ember 23, 1864/Agrahayana 2, 1888
(Saka).
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